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LEGISLATIVE ASSEMBLY.

Friday, 27th Fsbruaﬂ, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

StrrexeTas oF THE UNiversiTY Training Corrs.

1080. *Khan Bahadur Sarfarax Hussain Khan: Will the Government bo
pleased to state the sirength fixed for each of the several University Train-
ing Corps in India?

Mr. E. Burdon: I lay on the table a statement showing the present
constituted strengths of the 6 battalions and 2 companies of University
Training Corps.

— ety

Statement showing the present comstituted atrengths of the University Training Corps.

Usits. Etabiitiments.
1st (Bombay) Battalion, University Training Corps . . . 6d4
2nd (Calentts) Battalion, University Training Corps . . 664
3rd (United Provinces) Battalion, University Training Corps . 64
4th (Lahore) Battalion, University Trainitg Corps . ’ . 064
5th (Madras) Battalion, University Training Corpa . T
6th (Burma) Battalion, University Training Corps . . . God
7th (Patna) Company, University Training Corps . . 185
9th (Delhi) Company, University Training Corps . . 165

Un1versiTY TraINING Conps,

L3

1081. *Khan ?lhldur Sarfaraz Hussain Khan: (1) Will the Governmen:
be pleased to state whether any of the Universities has applied to the
Government of India for raising the strength of its Training Corps? '

(b) If so, will they please name themn?

(1613 ) A
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Mr. E. Burdon: (a) and (b). No application has, so far, been received
from any University asking for the strength of its Training Corps to be
raised.

Revort of THE Civin JusticE CoMMITTRE

1032. *Mr. K. Venkataramana Reddi: Will .Government be pleased to
state when the Report of the Civil Justice Committee will be made avail-
eble to the public and whether opportunity will be given to this House to

express its opinion on the Report before any action is taken by Government
upon it?

The Honourable Sir Alexander Muddiman: The date of the publication
of this Report must depend upon when the Press will be able to supply us
with the necessary number of copies, and I do not yet know when that
will be, though I hope to receive information in a few days. In regard
4o the second part of the .question I can only say that I have not yetl
examined the Report in detail. I have, however, seen that many of the
recommendations in it will involve proposals for legislation which must be
brought before this House.

ReprresentaTioN oF Inpia aT THE INTERNATIONAT Prisox Coxankss.

1038. *Mr, K. Venkataramana Reddi: Are Government aware that the
International Prison Congress will be held in August this year? Will Gov-
ernment be pleased to state whether India will participate in the said Con-
gress; if not, will Government be pleased to consider the desirability of
India being represented in the Congress?

The Honourable 8ir Alexander Muddiman: Yes: India will be repre-
sented by Lieutenant-Colonel W. Gillitt, C.I.LE., M.D., T.M.S., Inspector
General of Prisons, Bihar and Orisse.

InpiGo MANUFACTURE IN INDIA,

1034. *Mr. K. Venkataramana Reddi: (a) Are Government aware that

indigo manufacture in India has decreased considerably owing to depression
in the trade? '

(b) Will Government be pleased to state whether they have investigated
or propose to investigate into the causes which brought about the depres-
spon ?

(c) If the answer to the former part of the question in clause (b) is in the
affirmative, will Government be pleased to state them in detail ?

d) Do Government contemplate any action to give an impetus to the
revival of the indigo trade in India on a large soale? If not, why not?

Mr. J. W. Bhore: The matter is under inquiry and a reply will be sent
later to the Honourable Member.
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ACCIDENTS IN THE STONE-YARD OF THE IMPERIAL CaPiTan Works, DErsr

1085. *Mr, K. Venkataramana Reddi: Will Gavernment be pleased to
state the number of workers, if any, who have died or been seriously injured
disabling them for life, in the stone-yard of the Imperial Capital Works,
—Belhi, giving details in cach case as t6 the cause of each accident and its
reslf)lt,? What compensution, if any, has been paid to them or their fami-
lies! .

The Honourable Sir Bhupendra Nath Mitra: There have been ultoge-
ther 13 accidents in the stone-yard during the last nine years, 4 of which
have been fatal. Of the § who were more or less seriously injured none
were totally disabled. I lay on the table a statement giving details of each
case, No compensation was paid by Government. In one case the family
of a labourer who met his death was paid Rs. 800 by the contractor under
whom he was employed.

List of Fatal Accidents at the Stone-yard.

Ferinl Date
“No. Name, Canse of accident, of HEMARKS,

. accident.

1 | Manga . .| Fall, dne to coming in| 27-1-1919 | This man was working the
contact with an elec- head tiaveller and wont up
tric main while attend- aloft to put the chain right
ing to p travelling which had come off the
craue, wheo), He came in contact

with the contact wire
for the electric traveller
working in  the next
shed, :

2 | Lalia , Lifting of a heavy stone | 18-3-1923 | Unavoidable accident.

! by s crane, The edge -
of the stone held by
the dog broke. Work-
. linen are aware of this
danger but disregard
it t]j‘erough familiar%;y.

8. | Yousuf . « Fell from a height of | 6-9-1923 | Died 12 hours after accident.
8 feet; no outward .
injuries,

4 | Lachhman « A heavy stone ahout | 17-10-1924 | Lachhman Stonemason, was

I ton in weight slipped { working on the ground,

| and fell froma trolly, when & stone fell from u

| trolly on top of him.

i Orders disregarded regard-

! ing keeping clear of trolly

. mainly through familiarity

of work, Rs 200

paid to  his brother, by

i contractor R. F, Babkhs
Singh.

A2
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List of accidente snvolving sniuries at the Stone-yard,

Date

S;'r:l Name, | Cause of accident. of Rexazxs)
aceident.
—t- :

1 | &ukhsi . . | Fall of ‘a stone ton her | 8-5-1916, |8 fingers of right hand and 1
fingers. of left crushed.

2 | Mahammad Ilyas | Oiling a crane , .| 124-7-1916 |2 fingers of right hand

crushed.

8 |Chauta . .| Do, . .| 16-8-1918 | Right hand crushed,

4 |Abdulla . . | Cleaning a stone cutting | 17-5-1017 | Little finger fractured, palm
machine. of hand erushed.

5 | Gopal . | Bttock hy s stone whilst | 14-6-1917 | Right foot crushed, extentfof
passing & stone cutting wound 4" x 8",
machine,

6" | Ghisa . + | Lubricating a stone cut- | 10-8-1917 | 2 fingers badly crushed and
ting machine, one fractured,

7 | Ramn Hans .| Entangled in belting of | 17-11-1917 | This man wes hurt bly main

! main shafting at a shafting about 15’ above
height of 15 ft. above : ground, his loose coat being
ground, and was' caught by helting bringing

i thrown down. i him to the ground. He

: had uo right to bo there, it
' is the oilman’s duty only to
1 be there whilst machines
- ! are working, All counter-
; shafts at ground lovels are
| I . protected.

8 | Tirkha . . | While handling a stone  6-12-1917 | Foot badly crushed. Paid
in the lifting machine, | his salary while unfit for
tho hooks sliprsd and |' work,
the stone crushed his |
foot, ) !

9 | Tukki . . l Contact with an electric | 15-5-1922 | Touched the main electric
main while engaged in | wire 400 Volt while work-
erocting & shed. i ing on crection of new shed,

Carrrar, ExpenpiTure oF Various Rarnways,
1036. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:
(a) the total amount of capital expendituré sanctioned for each of
the railways for each of the vears from 1919-20 to 1824-26,"
(b) the actual expenditure which was incurred by each of the rail-
ways,
(c) the reason for any excess or dcficit over these figures as the case
may be?
Mr. @G. @. 8im: (2), (b) and (c). Tt is presumed that the Honourable
Meinber refers to a comparison of capital expenditure for each of the years

1919-20 to 1924-25 with the sanctioned grants for those years. If so, the
information is available from the Awdit and Appropriation Reports by the
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Accountant General Railways for 1019-20 to 1922.28, copies of which have
been placed in the Library. Similar Reports for 1928-24 and 1924-25 will
also be placed in the Library of the House as soon as they are ready.
The Reports for the years 1919-20 and 1920-21 only show th® total capital
expenditure compared with the total sanctioned grant for all railways. The
information for each railway for those years will be supplied to the Hon-
ourable Member if he requires it.

QUINQUENNIAL ProGgnamMes oF CariTal EXPE:DITURE For THE
Vanrtous Rainways.

1087. *Mr. Jamnadas M. Mehta: (i) Will Government be pleased to
explain why they have not put forward, as arranged at the time of the
eonsideration of the report of the Railway Finance Committee by the
Assembly, particulars of quinquennial programme for capital expenditure
at the conclusion of three years after the beginning of the first five-year
programme ? .

(ii) Will Government make these particulars available this session?

(i) If not, why not? When will Government announce those parti-

culars?

Mr. G. @G. 8im: As has been stated in the Report by the Railway Board
on Indian Railways for the last two years, the quinquennial programmes
have been completely overhauled as recommended by the Retrenchment
Committee. The present position is that on some railways it has been
found possible to approve of a tentative programme for the next five
years but each programme is being continuously overhauled and it is hoped
that it will be possible soon to put forward before the Standing Finance
Committee the individual programmes for cach railway.

Excoura6eMENT oF RAILWAY INDUSTRIES,
1038. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(a) what encouragement they have succeeded in giving to railway
industries in India as the result of the report of the Railway
Industries Committee and of the promises which were held
out at the time of the passing of the last five-year capital
programme ?

(b) Have any complaints been received by Government with regard
to the Btores Rules recently passed as affecting railway
industries in the country?

(¢) What portion of the capital expenditure incurred up-to-date has
been incurred in India for articles of Indian manufacture and
what percentage it forms of the total outlay? :

(d) Have Government any further programme in view in order to
secure the results, which they had aimed at on that occasion?

Mr. @. G. 8im: (a) The actual recommendation of the Railway Indus-
tries Committee was that, if a Tariff Board were constituted and the ques-
tion whether protection should be extended to the steel industry were re-
.mitted to that Board for examination, it should be instructed also to in-
vestigate the wagon, locomotive, and similar industries, to consider the
bearing on such industries of any proposals it might make in respect of
steel, and to make such recommendations as it might think fit in regard
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to these industries. The Committee also pointed out that the industries
with which they were concerned could not be taken in jsolaticn and separa-
tely from theggteel industry as a whole and that the existence of a healthy
steel industry was a condition precedent to the establishment in India of
the manufacture of wagons and locomotives on really sound and healthy
lines.

As the Honourable Mémber is aware, the steel industry has now been
encouraged by the imposition of protective duties and the wagon industry
by the grant of bounties. The Tariff Board have also examined the ques-
tion whether any protection should be given to the locomotive building
industry, but were unable to make any recommendation except that special
oonsideration should be given to one particular firm. That special consi-
deration has been extended to the firm.

(b) No.

(¢) Information in the form required is not available but I lay on the
table a statement showing the total value of imported and indigenous
materials purchased by the principal railways in 1922-23 and 1923-24 both
for the capital programme and for programme and ordinary revenue pur-
pOBCB.

(d) The Government of India are considering whether they should not
refer to the Tariff Board for inquiry the posilion of the engineering industry
with regard to the manufacture of many articles in couimon use on rail-
ways, e.g-, various component parts of wagons.

;
Importel | Indigenous Percentage of indi-
Year. materiels ' materiala T"r’l genous matarinls
(Rs. Crores,) | {Rs. Crores.) purchoses. on total purchases,
102223 . . 2169 ; 917 5086 2071
1923.24 . . . 1879 827 27-08 30:05

Note.—The figures under indigenous materials do not include coal, eoko, stone, bricks. lime,
ballast, ete , which are ordinarily purchased in India.

Mr. Jamnadas M. Mehta: Is the House to understand that the locomo-
tive industry at any rate is not going to como into existence for several
years?

Mr. G. @G. 8im: Yes, Sir.

Ogrpens ror INpiaNy Rairnwavys vracep witn THE SixoN CARRIAGE
AXD WagoN Works oF GERMAKY.

1039. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

;- (a) What orders for Indian railways have gone to the S8axon Carriage
I and Wagon Works of Germany as announced recently in the
press?

(b) How did these prices compare with prices in the United
Kingdom and prices in India?

(¢) Do Government intend to encourage Empire manufacturers, i.a.,
manufacturers in the United Kingdom and manufacturers in

India, the latter on lines approved of by Legislature under the
Indian Bteel (Protection) Act?
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Mr, G. @G. Bim: (a) and (b). Government have no information.

(c) It is not the present policy of Government, when placing orders out-
-side India, to give preference to goods of Empire manufacture. Empire
manufacturers are required to tender on the same terms and conditions as
imanufecturers in other countries outside India. As regards manufacturers
in India, the provisions of the Steel Industry (Protection) Act, 1924, and the
Rules for the purchase of stores for Public Service will be given full effect
o by Government in order to encourage Indian industries.

Maxvractune oF Ramnway Wacors 1x INpia,
1040. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(a) The wagon building capacity of manufacturers in India who have
set up wagon works?

(b) The requirements of the Government of India for this year and
for the next three years?

{c) How do Government propose to keep the wagon works going by
distributing their requirements amongst them and what pro-
visions have they made to carry out the intentions of the
Tudian Steel (Protection) Act, particularly with rcference to
the variation in exchange since the passing of that Act?

Mr. G. G.+8im: (2) On such information as is in their possession, the
Government of India think that manufacturers of wagons in India might
be able to deliver between 2,800 and 3,300 wagons in 1925-26.

(b) In 1924-25, 8,825 wagons for all the railways joining in the com-
bined tender for wagons, of which 1,070 were A2 and 1,445 C2 wagons. In
1925-26, 4,175 wagons for the same railways, of which 1,510 are A2 and
1,450 C2. I mention the figures for A2 and C2 wagons since these are the
types to which a bounty is at present attached. The Honourable Member
will romember that the Tariff Board recommended that in the interests of
the industry the bounty should be confined to as few types as possible, and
these types were selected since it is of them that our purchases are usually

largest.
It is not-possible to give any estimate of the reyuirements in 1926-27 or.
1927-28.

(c) On ordefs already placed, there will remain about 2,275 A2 and C2
wagons to be delivered ‘)_v Indien manufacturing firms in 1925-26, and fur-
ther orders for 480 A2 and 425 C2 type wagons have recently been offered
to Indian firms. Any effect of the rise in exchange in raising the Indian
manufacturer’s cost of production is neutralised by an increase in the-
amount fixed as the bounty per wagon.

DxcrEASE 1¥ THE JixPORT oF CorroN Yanyx axD Maxuvracrunes.

1041. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(a) Whether their attention has been drawn to the decrease in the
export of cotton yarn and manufactures from India by two
crores of rupees in the last year under report?

{b) Whether Government are aware that the export of cotton yarn
and manufactures from India has been on the decline and

. that markets, which were formerly available for.this country,
are being captured by other countries?

(c) Have Government any steps under consideration for safeguarding
the industry of the country, and, if so, what are those steps?
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Mr. G. G. 8im: (a) The declared value of cotton manufactures exported
from India in 1928-24 was 2 crores below that of the previous year. To
some extent, this was due to a fall in the value of gcnds, as there were
actual increases in the quantitios of piece-goods, handkerchiefs, miscella-
neous cotton manufactures and canvas exported. There was a consider-
able fall id the quantity of yarn exported.

(b) As already explained, there has been a decline in the exports of
yam, but the exports of piece-goods have been maintained and were, for
the first 9 monthe of the current year, somewhat in excess of those for the
same period in the preceding year. The largest decrease has been in the
exports of yarn to China, owing probably to the development of the local
industry and increased competition, '

(c) The Government are not aware that special measures for safeguard-
ing this industry are required.

PraciNg or cERTAIN Cories ofF BRITISH Acts IN THE LIBRARY OF THE
LEGISLATIVE ASSEMBLY.

1042. *Mr. Jamnadag M. Mehta: (1) Will Government be pleased to

place in the Library a copy of the following measures of the United King-

dom? .

(a) Anti-dumping Act and rules made thereunder.

(b) Safeguarding of Industries Act and rules made thereunder.
(¢) Trade Facilities Act and the rules made thereunder.

(2) Scheme for export credits.

(2) Will Government be pleased to state whather there are any prévi-
sions in India corresponding to these Acts and the rules under them?

Mr. L. Graham: 1. The Public General Acts from 1921 are in the
Library and for the earlier years Chitty's Statutes are available.

The volumes of Statutory ILlules and Orders aré not at present in the
Library, but a complete set will be obtained and placed there. In the
meantime the Librarian has been instructed to keep the copy belonging to

* the Legislative Departinent Library at the disposal of Honourable Mem-
bers.

(2} The only British Indiem Act which is in any way in pari materia with
the measures referred to is the Steel Industry (Protection) Act, 1924.

Prixtineg or GoverxMENT Srcunities, Stamps aNp CurrrNcy NoTes
. IN Inpra.

1043. *Mr. Jamnadas M. Mehta: Will Government be pleased to state

what progress they have made with regard to the printing of Government
“ gecurities, postage stamps and Indian currency notes in India?

The Honourable Sir Basil Blackett: The Security Printing Press is under
construction at Nasik Road at present and it is expected that the actual
printing of stamps will commence early in 1926. It is the intention of the
Government of India to take up the question of printing Government secu-
rity forms and currency notes at the Press as soon as it is possible to do-
so in the light of the experience gained in printing stamps. The present
contract with the Bank of England for the printing of currency motes: runs
until 80th June, 1929.
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Khan Bahadur W. M. Hussanally: May I know what would happen to the
establishments which are now being maintained in connection with stores.
and other things at various places like Karachi, Madras and other places?
Aro_these to be transferred to Nasik, or discharged or embodied in other
departments ? .

The Honourable Bir Basil Blackett: I think the Honourable Member:
is referring to storage centres, which, like the flowers that bloom in the
spring, have nothing to do in the case. .

QULSTIONS DISCUSSED BY Sip BuUPENDRA NatH Mirra with His Majrsty’s
GOVERNMENT.

1044, *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(z) What were the specific questions, which 8ir B. N. Mitra took
with him for discussion with His Majesty’s Government at
the other end?

(b) What was the conclusion reached in each case?

(¢) Do Government propose before committing this country finally
to any settlement to give this Assembly an opportunity of
considering these provisional conclusions?

The Honourable Sir Basil Blackett: The Honoursble Member is refer-
red to the reply given on the 23rd ultimo, to Khan Bahadur Sarféraz.
Hussain Khan's question on this subject. .

Ixpia's Wanr CoNTRIBUTIONS,
1045. *Mr. Jamnadas M. Mehta: Will Government be pleased to statc:

(a¢) The different dates, on which India’'s war contributions were-
paid and the manner in which the remittances were arranged
and the credits settled?

(b) The balance remaining under thir heading now to be settled?

(¢) Has India paid any interest on outstanding balances under this.
head during the last five years?

(@) If so, at what rate has this interest been paid?

(¢) Has India recovered any interest from the United Kingdom for
any balances of Indian money due from His Majesty's Gov-
ernment, which were not paid on due dates during any time
after 1914°?

The Honourable Sir Basil Blackett: (a) The contributions o the war,.
paid from the revenues of the Government of India, other than the special
contribution of £100 millions to which I shall refer later, amounted to
£46,803,000, which is made up of (i) £33,203,000 being the ordinary inain-
tenance charges of the troops, etc., of the permanent establishment sent
from India to the various Indian Expeditionary Forces and (ii) £13,600,000
being a part of the additional assistance offered in pursuance of the Tcsolu-
tion of the Indian Legislative Council in September 1918. The first item
was accounted for by reducing the Government of India's claim for expen-
diture recoversble from His Majesty's Government in each year from
1914-15 and the second item similarly in 1918-19. In addition to the
amount of £48,803,000 mentioned above, Indian revenues were charged
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with the difference between the normal cost of British troops withdrawn
from the Indian establishment at the outbreak of the war and the actual
«cost of the Territorial Forces which replaced them: this amount does not
.appear in the accounts separately.

LUntil the settlement of outstanding financial matters under discus-
sion between His Majesty’'s Government and India has been effected, it
is nat possible to say whefher any balance remains against India.

(c) and (d) In the circumstances the question of interest has not
.arisen. :

(¢) As regards recoverable war expenditure which formed the large bulk
of India’s claims against His Majesty's Governinent after 1914, the in-
formation is contained in the answer to clause (d) of th. Honourable Mem-
ber's starred question No. 832 asked on 18th February 1924,

As regards the special contribution of £100 millions, the position is
that the Government of India took over the liabilityv for that amount of
the 5 per cent. British War Loan, 1929-47. This of course involved the
payment of interest on outstanding balances of principal. Of the prin-
«cipal, about £77} millions were extinguished by transfer of the proceeds of
the Indian War Loans and a further sum of about £3} millions was extin-
guished by Sinking Fund payments up to the 81st March 1924, leaving,
on that date, a balance of about £19} mijllions. I place on the table a
statement showing the principal extinguished and the intercst paid in each
year. .

D ———

Statement showing ths amount of the British War Loan, 1929-47, redeemsd and the intersst
paid, on behalf of thr Government of India,

Year, Amount redeemed, | Interest paid.

S S ——— ——— —

€ £

1917-18 + . . . C. } 85,941,502 3,349,133
191819 . . . . . | 33,415,000 2,082,736
101920 . . : 9,265,393 1,304,582
1920-21 .. e 572,656 1,063,001
1921-22 . . 506,000 1,035,268
1022.23 . . P . " 491,400 1,009,067
1923-24 e e 442,050 985,307
Total . 80724102 11,511,034

" STERLING BALANCES WITH THE SE-RETARY OF STATE rFor Ixpia.

1046. *Mr. Jamnadas M. Mehta: Will Government be pleased to state

(@) Why they had a sterling balance of £26 millipns in October
1928 with the Secretary of State? .

{b) How did this balance accumulate?
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{c) What are the methods for deciding sterling balances with the
Secretary of State and how far have the forecasts prepared by
the Finance Department proved true during the last five
years?

(2) How has the sterling balance with the Secretary of State been
invested and what interest has been realised on it for each
month from 1919-1920 to 1924-1925?

The Honourable Sir Basil Blackett: (a) and (b). The balance of £26
willions at the end of October 1923 was due to the large receipts from
tho 43 per cent. Loan of £20 millions raised in May 1923, the last instal-
ment of which was received in October 1928.

(¢) In conducting their remittance operations, the Government of
India are guided not only by the nceds of the Secrctary of State but
also by the state of the Exchange and money markets. And such fore-
casts as may be framed are necessarily provisional.

(d) The greater portion of the Secretary of State’s balances is invested
in Treasury Bills. Of the £26 millions referred to in the question, a
little over £25 millions was so invested and the balance was left with the
Bank of England.. It is not possible to state what interest was realised
for each month but the foHowing statement gives the amount realised in
each year:

£
1919-20 . . . . . . . . . 362,668
1920-21 . . . . . . . . . 187,868
1921-22 . . . . . . . . . . 228,241
1022-23 . . . . . . . . . . 163,162
1923-24 . . . . . . . . . 087,885

RepurcHasE oF THE Two MiLLION Gorp soLp aT A PreMiuM ovT oF
THE Parrr CurreNcY RESERVE puriNg 1923-24.

1047. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(a) What is the premium on gold to-day?

(b) Whether they intend to repurchase the two million gold which
they had sold at a premium out of the Paper Currency Reserve
during 1923-24?

{c) Why have no steps been taken to repurchase this gold as pro-
mised at that time and as indicated in the last curreney
report?

(d) Will Government take steps to make the necessary purchase by
reducing the sterling securities of like amount from the Paper
Currency Reserve?

The Honourable Sir Basll Blackett: (¢) The premium on the 16th
February was 1s. 103d. per fine oz.

(b) to (d). The Government have come to no decision on this point at
present. The transaction undertaken last year could undoubtedly be
raversed now, at a considerable profit, but it iz arguable whether the most
profitable moment has yet arrived and in view of the strong metallic posi-
tion of the reserve there appears to be no immediate reason for incurring
the loss of interest involved by holding gold rather than securities.
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Inpia’s ConTrIBUTION TO THE BRrITisH TREASURY ON ACCOUNT OF THE
Privy CouxciL. '

1048. *Mr, Ahmad All Khan: Will Government be pleased to state
what contribution, if any, is made to the British Treasury for the services
of the Judicial members of the Privy Council for hearing appeals from
India? \

The Honourable Sir Alexander Muddiman: No such contribution is
made to the British Treasury.

Mr. Gaya Prasad 8ingh: Is there any proposal that for the strengthening
of the Judicial Committee of the Privy Council a part of the cost wilk
fall on India?

The Honourable Bir Alexander Muddiman: I should like notice of that.

THE AcuicuLTuRAL REskarcH Ixstitute, Pusa:

1049. *Mr. Amar Nath Dutt: (a) With reference to the Government
reply to starred question No. 27 asked in the Legislative Assembly on the
1st February, 1924, will the Government be pleased to state whether the
inquiries they promised to make, have been completed?

(b) If so, will the Government pleasec communicate to the Hcusc the
result of such inquiries?

Mr. J. W. Bhore: The Honourable Member is under a misapprehension.
In replying to Mr. Gaya Prasad Singh's question on the 1st February
1924, Government did not promise to make any inquiries.

Lvave or Tar SuBownINaTE STAFF AT LALMONIRWAT ON THE EASTERN
Bexcarn Rainway.

1050, *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state if it is a fact that the lower subordinates and the slaff of the infcrior
establishment in the Traffic Department at Lalmonirhat, Eastern Bengal
Railway are not granted leave for want of relief?

(b) 1If the answer to (a) be in the affirmative, will the Government
please state the reason why a sufficient staff is not posted there?

(c) Will the Government pleasc inquire and inform the House as to
bow many men are waiting for leave for over three months after their
spplications for such leave have becn registered?

Mr. G. G. 8im: (a), () and (¢). The Honourable Member is referred
to the reply given to a somewhat similar question No. 1454 on the 11th
June, 1924,

RecrurrMENT oF STaFF OF THE ENGINEERING DrParTMENT, EAsTERN
Brncat, Rainway.

1051. *Mr. Amar Nath Dult: (¢) Will the Government please place &
statement before the House showing therein separately how many Bengalis,
Punjabis, Anglo-Indians and Europeans have been recruited and posted
permanently and temporarily in {he upper subordinate and superior
establishment of the Engineering Department in the Eastern Bengal Rail-
way in the years 1920, 1921, 1922, 1928 and 19247
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. (b) Will the Government please also state whether the ‘Eastern Bengal
Railway authorities tried at all to get passed candidates of Calcutta
Sibpore Engineering College and other colleges of Bengal before appointing
new men to train them in those duties and to post them as Inspectors of
Works and so on? ' :

(¢) If not, why not?

Mr. G. G. Bim: (a) Government have not got the information and
«do not propose to call for it.

(b) and (c). The matter is onc within the competence of the Agent,
Eastern Bengal Railway, and, provided there are vacancies and suitable
eandidates offer, there is little doubt that he will entertain their applioations.

REcrRUITMENT OF AsSiSTANT ENGIXEERS oN THr Eastervy BENean
Rarnway.

1052. *Mr. Amar Nath Duit: Will the Government be pleased to state
if it is & fact that some outsiders have been appointed as Assistant Engineers
in the Eastern Bengal Railway in preference to senjor Sub-Engineers v ho
are already in the service on that Railway in spite of a Government order
to the effect that such Sub-Engineers are to be promoted to the post of
Assistant Engineers for the roason that the Overseer course of the Calcutta
Engineering College has been done away with?

(a) If so, why? : .

(b) How many Sub-Engineers are there in the Eastern Bengal Railwav?

Mr. G. @G. Sim: (a) No outsiders have been so appointed. On the
contrary 2 Sub-Engineers have been promoted on the Eastern Bengal
Railway in the last 3 years. If however, the Honourable Member refors
to the appointment of temporary engineers I may say that such appoint-
ments are strictly in accordance with the orders approved by the Becretary.
of State.

(b) The Honourable Member will find particulars in the Classified List,
a copy of which is in the Library.

RESOLUTION REGARDING THE RELEASE oOF POL‘ITIC.‘L PrisoNERs,

Lala Duni Ohand: I have to put the following question of which the
Honourable Home Member has accepted private notice: '

() Are Government aware that@he Resolution regarding the relcade
of political prisoners has been drawn in the ballot three times
since the present Assembly came into existence?

(b) Are Government also aware of the existence of a strong feeling
in the House in favour of the said Resolution being taken up
as shown by a large number of the Honourable Members of
this House having given notice of it several times?

(¢) Are Government awsrc that on the agenda of 19th February
1925, the said Resolution occupied the second place and
would have been certainly taken up but for the fact that
¢he prolonged discussion of the Resolution regarding the
establishment of a Military College in India, which was allow-
ed to be merely moved on a previous day, left no time for this
Resolution being taken up?
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(d) Will the Government, in view of the above facts, be pleased to
make arrangements for this Resolution being taken up in this
session whether it is drawn in the ballot or not?

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) Government have noted that a considerable number of Honour-
able Members have given notice of the Resolution.

(¢) T trust that the Honourable Member is not inviting me to make mn
imputation of prolixity against any other Honourable Members.

(d) T should have welcomed an opportunity of explaining the views of
Government on the Resolution, but I cannot interfere with the operation
of the ballot which, as the Honourable Member will recognise, .secures to
all Honourable Members equality of opportunity in raising questions of
publie importance for debate. In view of the state of public business and
the possible demands on Government time, I am not in a position to
give & Government day this session.

Lala Duni Chand: Are the Govermment going to give any day at all
for non-official Resolutions in March?

The Honourable Sir Alexander Muddiman: 1 will make an announce-
ment on that point later.

STATEMENT OF THE FINANCE MEMBER REGARDING THE APPOINTMENT OF AN
INDIAN ON THE RAILWAY BoOARD.

8ir Campbell Rhodes: Sir, I wish to ask the Honourable Member a
question of which 1 have given him private notice.

With reference to the stateinent of the Honourable the Finance Member
on the 25th instant to the effect that in meking a certain appointment the
scales would be definitely weighted in favour of an Indian, are Gov-
ernment aware that such a declaration is calculated to discourage the
services and suggests an inference which would be unjust to the dis-
tinguished Indian Members and Secretariecs of the Government?

The Honourable Sir Alexander Muddiman: Sir, I think my Honour-
able friend, no doubt quite unconsciously, nisrepresents the Finance
Member, by the omission of the context. What the Honourable the
Finance Member said was as follgws:

‘ Whether when the time comes the most suitable candidate will be an Indian or
will not be an Indian is a matter on which it is quite impossible to prophesy but I
would venture to say this that the scales would be weigh quite deﬁmbzry in favour
of the Indian candidate when the time comes.’

It is quite obvious that the Finance Member by that implied celeris
paribus—other things being equal. A statement of that kind, so qualified
having regard to the present composition and duties of the Bourd of which

the appointment in qucstion is a part, is not in iy opinion calculated
either to discourage the services or to suggest inferences.

8ir Oampbell Bhodes: Sir, I may say that I will heartily welcome the
stréngthening of the Railway Board by the inclusion of a qualified Indian.

Mr. K. Ahmed: That does not arise. (Laughter).
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Forksr EXGINFERING SERVICE.
145. Baboo Runglal Jajodia: Will the Government be pleased to state:

(a) the steps they have taken to give cffect to the recommendations.
of the Indian Industriul Commission (i) by the creation of
an expert service of Forest Engineers, and (ii) by making
provision for the training of Forest Engineers in India?

(b) the results achicved thoerehy?

Mr. J. W. Bhore: (a) (i) The creation, as an experimental measure, of
an expert service of Forest lingineers was sanctioned in 1919 and the first
batch of récruits arrived in India, after completing their training in America
and Canada, towards the end of 1921, -

(i) The service is still in an experimental stage and further recruitment
is for the present in abeyance. Unless and until it is decided to resume
direct recruitment, the question of training in India cannot be taken up for
consideration.

(b) Local Governments under whose direct control the Forest Engineers
arc emploved arc generally of opinion that the latter arc doing useful work
in connection with the exploitation of forests.

RecoumexpaTions oF Tnk INpustiian CoMMISSION.

146. Baboo Runglal Jajodia: Will the Government be pleased to state
the steps they have taken to give effect to the recommendationr of the
Indian Industrial Commission:

() by the creation of an Indian Chemical Service and the recruit-
ment for such services from the Indian Universities and
Institutes?

(b) by the stoppuge of research work on Indian problems in overseas
countries ?

(c) by encouragement to the foundation of scientific and technical
schools and societies in India on the lines of London
Institutes? ’

(d) by the compilation of a classified statement of stores purchased
in India and abroad? '

(¢) by the grant of technical assistance to industries of national
economic importance ? .

(f) by the creation of an Industries Board and arranging for the
recruitment of Indian Tndustrial Service in India?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
is no doubt aware that the Indian Industrial Commission submitted its re-
port before tho introduction of the reformed system of Government. If
he will refer to the Davolution Rules he will find that most of the recom-
mendations made by the Commission relate to subjects which have been
classified as Provincial Reserved or Provincial Transferred. It thereforc
rests with the Provincial Governments to take whatever action they consi-
der necessary on these rccommeéndations. As regards the particular re-
commendations which are referred to in the Honourable Member’s ques-
tion the position ir as follows:

(a) and (f). The Provincial Governments were all opposed to the crea-
tion of an Indian Chemical Service and an Indian Industrial Service and
no action has consequently been taken.

( 1627)
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(b) Presumably the Honourable Member is referring to the recom-
mendation contained in the last sentence of paragraph 182 of the Com-
mission's report, namely, that there is ‘* no longer any justification for the
-expenditure of Indian revenues on the Scientific and Technical Depart-
ments of the Imperial Institute.”” The constitution of the Institute has
been completely revised by an Act of Parliament since the Commission
‘submitted its report and it has absorbed the Imperial Mineral Resources
Bureau. With the approval of the Standing Finance Committee of this
House (vide Proceedings of the Committee, Volume III, No. 5, page 3)
the Government of India have recently agreed to contribute £1,200 a year
for b years to the Inmstitute.

(¢) This is prlmanly for consideration by the Provincial Govemmenti
I may in this connection mention for the Honourable Member's ‘information
that an Institution of Engineers (India) recommended by the Commission
has since been established which has its headquarters at Calcutta.

(d) The actual recommendation of the Commission was that the annual
report of the Indian Stores Department should include a classified state-
ment of the articles obtained in India and abroad and the prices paid. No
statement of the kind is incorporated in the annual administration report of
the Indian Stores Department but a statement of contracts placed by that
department in this country is published weekly in the Indian Trade Journal.
It has also been decided to publish bi-monthly a classified list of stores
indented for from the London Btores Department

(e) This is primarily for consideration by Provincial Governments.

GraxtT oF Srec1an Ratnway Rar: Coxcrssioxs T INnian INprsTRibs.
147. Baboo Runglal Jajodia: Will the Government be pleased to state

what steps have been taken for the grant of special rate concessions to
Indian industries as recommended by the Indian Industrial Commission?

Mr. @G. G. 8im: The Honourable Member is referred to the reply given
in this Assembly on 22nd September, 1924 to question No. 447.

EstaBrisument or ComMencial CoLLEGES, ETZ,

148. Baboo Runglal Jajodia: Will the Government be pleased to state
‘what steps have been taken to give effect to the recommendations of the
Indian Industrial Commission:

(«) by the cstablishment of commercial colleges with the co-operation
of commercial men?

(b) by the establishment of Indian trade agencies outside India?

(¢) by the observance of neutrality in matters of adulteration of raw
produce for exports of local manufacture, leaving the question
to the trade itself?

The Honourable 8ir Oharles Innes: (a) The recommendation by the
Indisn Industrial Commission was that the Universities should consider the
possibility of developing commercial courses. The establishment of coi-
leges is a provincial transferred subject:

(b) There is an Indian Trade Commissioner in London and after the war
an Indian Trade Commissioner was appointed to East Africa. That post
was- abolished at the recommendation of the Incheape Committee.

(¢) If the Honourable Member has any specific complaints he should
mention them.
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COLLECTION OF USEFUL OCCUPATIONAL STATISTICS,

149. Baboo Runglal Jajodia: Will the Government be pleased tor let
this House know what steps have been taken for the collection of useful
occupational statistics ss recommended by the Indian Industrial Commis-
sion?

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Member
is referred to the volumes containihg the results of the recent census and
more particularly to Chapter XII of Part I, Volume I.

Ortom CoNFERENCE AT (GENEvVA.

150. Baboo Runglal Jajodia: () With reference to the reply given in
connection with my question No. 812 will Government be pleased to indicate
the esubsequent development of the opium question in the League Con-
terence ?

{b) Will Government be also pleased to give this House an idea as to the
line of action they propose to favour and recommend?

The Honourable Sir Basil Blackett: The Government have not yet re-
ceived the official report of the proceedings of the Geneva Conference and
they ure therefore not in a position to make any statement on the subject
at present. '

TForeMEN aAND AsSISTANT ForrmenN IN T™E Fastennx Brexcar
RaiLway WorksHors.

151. Baboo Runglal Jajodia: With reference to answer to my question
No. A15 (a) will Government be pleased to state the total number of Indians
under training for appointment as Foremen and Assistant Foremen in the
Eastern Bengal Railway workshops?

(b) Will Government also state how long the two Indians have been
under training and when they arc expected to complete their course?

(c) What is the reason for the paucity of apprentices for the class of
appointment and do the Government propose any remedy ? '

Mr. G. G. 8im: () and (b). The Honourable Member is apparently
under some misapprehension in this matter. The posts of Foremen are
ordinarily filled by selection of men whose practical experience, technical
knowledge and sability to handle labour fit them for the position. In order
to train promising apprentices. for this purposc a technical school has been
eutablished at Kanchrapara to give them a better technical training so that
they will after obtaining further practical experience on completion of
their apprenticeship become likely Foremen or Assistant Foremen.

(¢) Government have no information but the whole question of facilities
for training railway staff is at present under consideration.

Drror STOREKEETERS AND SuB-STOurkKrerkrs oN THE EasTErN BENGAL
Ratnway.,

152. Baboo Runglal Jajodia: With reference to answers to my questions
Nosz. 619, 620 and 622 will Government be pleased to state:

(2) Whether it.is a fact that experienced Indian subordinates
promoted to the rank of Depdt Storckeepers and Sub-Store-
keopers of the Fastern Bengal Railway Stores Establishment
are placed on a lower scale of pav than the young Anglo-
Inéians and Europeans newly recruited to the posts referred
to? .
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(b) Is it also & fact that the Indians thus promoted are at a disad-
. vantage us regards leave rules, use of free passes and other

like privileges as well? .

{c) When were the four Indian Assistant Controllers of Stores appoint-
ed and were they recruited from outside?

(d) What is the total strength of Depdt and Sub-Storekeepers and
what is the percentage of Indians in the respective ranks?

(¢) What are the qualifications required of probationers admitted
for the posts referred to in (d) and what arrangements are
maintained for the training of Indians for appointment (other
than by promotions of the staff)?

Mr. G. @, 8im: The Government have no information.

RepucTioNs IN ESTABLISHMENT IN CONNFCTION WITH THE RypneaNisariox
ScHEME oN TRE EAsTERN Brxcarn Rainway.

153. Baboo Runglal Jajodia: (a) Will Government be pleased to
tlate whether any reductions in establishment in connection with the
reorganisation scheme has been effected in the Eastern Bengal Railway?
If so the percentage of reductions of total strength and of Indians and
Anglo-Indians may kindly be indicated.

(b) Will Government please state if officers, both superior and subordi-
nate, were also reduced? If so to what extent?

Mr. G. @. Bim: (a) and (b). If the Honourable Member refers to the
inauguration of the ‘‘ Divisional System of Working ", the scheme so far
as the Eastern Bengal State Railway is concerned is sfill under considera-
tion and no details can be given.

ADDITIONS TO THE ESTARLISHMENT OF THE EasTERN Brncal Rarmmway
DURING THE LAST THREE YRARS.

154. Baboo Runglal Jajodia: Will Government be pleased to state
the additions effected in the Eastern Bengal Railway establishment during
the Jast 8 years in officers’ and clerical grades of services and the number
of Indians, Anglo-Indians and Europeans appointed? *

Mr. @. @G. Bim: All available information will be found in Chapter V of
the Report by the Railway Board on Indian Railways for 1928-24. The
Government have no informatjon in’ greater detail.

EquirpueNT oF AN INsTiTuTiON IN DRHRA DUN rorR comrriTE TriINixe
IN Forgsrry.

155. Baboo Runglal Jajodia: (a) Will the UGovernment be pleased to
inform this House what further action has been taken for the equipment
in Dehra Dun of an institution for complete training in Forestry, the pro-
posals for which the Government promised would be sent to, the Secretary
of State while opposing the motion for reduction in the Forest grants in the
last budget session?

(b) Will they lay on the table a full summary of the correspondence, if
any, in the matter? :

Mr. J. W. Bhore: (a) Proposals of the Government of India on the sub-
jeet were submitted for, sanction in Fcbruary 1924, to the Secretary of
State for India who has asked for information which the Government of
India will not be in a position to furnish until certain outstanding ques-
tions, some of which have arisen from the recommendations of thé Lee
Com:liission, have been settled,
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(b) I am not prepared to lay on the table the information asked for at
this stage. : ' .

COMMITTEBS APPOINTED SINCE 1921 AND EXPENDITURE ON THE SAME,

156. Baboo Runglal Jajodia: Will Government be pleased to state
before this House:

(a) the total number of non-official Committces appointed at the
instance of the Central Legislature or the Secretary of Btate
since the inauguration of the Reforms;

(b) the cost involved in connection with the said Committees;

(c) the extra expenditure incurred or savings effected in giving effect
to the recommendations of those Committees;

(d) what is the amount of extra expenditure or additional savings
that can be effected in giving full effect to the recommends-
tions referred to above?

The Honourable S8ir Alexander Muddiman: (a) and (b). For the
period up to the 1st March 1924, the information desired by the Honour-
able Member will be found in the statement laid on the table by my pre-
decessor on the 24th March 1924, I am obtaining similar information for
the period from the 1st March 1924, and will lay it on the table when com-
plete. ,

(c) snd (d). The information is not available and Government do not
consider that a sufficiently useful purpose would be served to compensate
for the labour of collecting it.

SHooriNG oF Ao VILLAGER OF LoHagAaoN BY Ao Brimsa Sonniern.

157. Baboo Runglal Jajodia: (a) Has the uttention of the Government
been drawn to a statement which appeared in the Basumati, a vernacular
daily, in it issue of the 18th December referring to the brutal outrage oo
a villager by a band of soldiers on the 20th November last in Lohagaon,
a village in the Poona District, resulting in the sad death of one Lakshman ?

(b) Will Government be pleased to relate the full facts of the case?

(¢) What exemplary punishment, if any, has been given to the culprits?

(d) What compensation, if any, has been given to the wife of the said
deceased? From what source has the amount been paid?

(¢) If tho amount referred to above has been met from Government
funds, will Government please state the reasons for the same?

(f) Are the Government prepared to consider.the desirability of icsuing
special orders to all responsible officers recommending prompt and serious
steps to prevent the recurrence of such outrages in the future?

Mr. E. Burdon (a) and (b). 1 have not been able to obtain a copy of
the nrticle referred to by the Honourable Member but T assume that the
incident is the same as that which formed the subject of Mr, N. C.
Kelkar's question No. 878, answered on the 17th September 1924, If
this assumption is correct, the following are the facts of the case as
recorded in the judgment delivered by the High Court in Bombay on
the 80th April 1924 :

““ On the 29th November 1928, a partv of 4 British soldiers left
Poona on a shooting expedition. At the village of Lohagaon, there was
a dispute over a certain bird which had been shot by one of the soldiers

¢ e 2



1632 LEGISLATIVE ASSEMBLY. [27rr FEs. 1925.

and which had fallen into a tank. A villager was asked to bring out the
bird but he had refused in consequence of which one of the soldiers got
annoyed and struck the villager. The other villagers who had collected
in the meantime then became threatening and the other three soldiers
advised their companion to run away. This he did while the others re-
muined behind to give the villagers their names and addresses. As no
one, however, could produce any writing materials, this could not be
done und the three remaining soldiers proceeded on their way to Poona.
In the meantime, their companion, who had run away, had been caught
and hearing of this, the three soldiers made attempts to find out where
he was. Apparently the information given them with regard to the
whereabouts of their companjon was wrong, for after a while they deter-
mined to go back to Poona. They were followed by the villagers, and
one of the soldiers, who were all rather alarmed at the attitude taken by
the villagers, turned round and fired his rifle from the hip. The shot un-
fortunately struck one of the men who was about 80 feet away and killed
him,

(c) The soldier who had fired the shot was charged before a jury with
.culpable homicide and was acquitted by the unanimous verdiet of the
jury. The Court, however, disagreeing with the jury, submitted the
case to the High Court who, after taking into consideration all the facts
of the case, held that the death was due to an accident and accordingly

agreed with the verdict of ‘‘Not Guilty’' of the jury. The accused was
therefore acquitted.

(4) and (e). A sum of Rs. 1,500 was sanctioned by the Government
of India as an act of grace and by way of compensation from the
amount provided in the Army Estimates of 1924-25 under Head III-A
(1—(18).

(f) The Honourable Membor is referred to the reply given to part (&)

‘of Mr. N. C. Kelkar’s question No. 378 answered on 17th September
11924, '

Di1rPERENTIAL TREATMENT OF EUROPBAN AND ANGLO-INDIAN, AND
INpIAN, APPRENTICES ON THE EASTERN BENeaL Rarnway.

158. Baboo Runglal Jajodia: (a) Will Government please state the
number of Indian apprentices taken in for training during the last
3 vears in the Loco, Carriage and Electrical departments of the Eastern
Bengal Railway and the number of Anglo-Indians and Europeans with their
rates of pay?

(b) Will Government explain why any differentiation in matters of pay
sud railway privileges are observed?

(c) Will Government be pleased to inform this House whether any
scheme for wiping out this differentiation is being considered ?

Mr. @. @. 8im: (a) A statement showing the number of Indian,
Anglo-Indian and European apprentices during 1928 and 1924 in the
l.oco. Carringe and Wagon and Electrical Departments of the Eastern
Bengal Railway with their rates of pay,’is laid on the table. The figures
for the previous one vear are not available.

(b) and (¢). The arrangements at this school arc that apprentices
.whether Indian, Anglo-Indian or European, receive free lodging, free
tuition and free practical training with wages sufficient to enable them

to pay for their living. The differonces in the payments are represented
by +he differeRce in the cost of subsistence.
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Naran BorougHs ORDINANCE.
159. Seth Govind Das: Will the Government he pleased to state what
action if any they have taken or propose to take with reference to the Natal
Boroughs Ordinance of 1924?

Mr. J. W. Bhore: The Honourable Member's attention is invited to
the nddress delivered by His Excellency the Viceroy in opening the
present session of the Legislature.

Britisd INpiaxs pomicitkd IN BriTish Guiaxa, TRrINIDAD, JaMmaica,
Maurmmivs, Fur axn Kznvya.

160. Beth Govind Das: (a) Will the Government be pleased to state
the numbers of British Indians domiciled in the following Colonies :

(1) British  Guiana, (2) Trinidad, (4) Mauritius,
(5) Fiji and (8) Kenya?

(b) Will the Government be pleased to state the relative number of
Indian males and females in the Colonies referred to in part (a), and the
disabilities if any imposed upon Indian marriages?

Mr, J. W. Bhore: (¢) and first part of (b). The following table gives
the Indian population in the Colonies referred to, at the last census:

(8) Jamaica,

R Males. males, I‘ ToraL.
Ll RN | e e -
Mauritius 159,812 ‘ 127,648 267,800
“Trinidad . 67,077 54,243 121,420
Jamaica . 10,208 8,407 18,610
British Guiana . 68,937 55,963 124,900
Fiji. 37,015 29,619 00,834
Kenya . . . . . | Not available ! Not available i 22,822

Second part of (b). The Government of India are not aware that there
are any disabilities imposed upon Indians as regards marriage. In British
Guiana, Jamaica, Mauritius and Fiji Indians are required to register
their marriages in order to establish the validity of such marriages for
logal purposes. As regards Trinidad, the Honourable Member's atten-
tion is invited to the reply given by me on the 2nd Fgbruary 1925 to Mr.

Gava Prasad Singh’s question No. 569.
Reservation of THE Lowrna¥ps or KENYa ror INDIaNs.

*161. Seth Govind Das: Will the Government he pleased to state whether
an official Indian or a non-official Indian will be deputed to Kenya to study
the question of the reservation of the lowlands for Indians?

CoLONISATION ScCHEME IN BRImTiSH GuIiaxa.

162. Seth Govind Das: Will the Government be pleased to state what

action if any, they have taken or propose to take with reference to the
colonisation scheme in British Guiana?

Mr. J. W. Bhore: The matter is still under consideration.

*For answer to this question see below quution_N;t: 162.
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ABOLITION OF THE PoLi-Tax 1N FuIL

168. Beth Govind Das: Will the Government be pleased to state what
steps they have taken or propose to take to get the poll-tax abolished in
Fiji and in other Colonies where the tux exists on Indians?

Mr. J. W. Bhore: So far as the poll-tax in Fiji is concerned, the
attention of the Honourable Member is invited to my reply to Mr.
Kamini Kumar Chanda’s question No. 178 answered on the 28rd January
1925. As regards the poll-tax in Kenya I would refer the Honourable
Member to the reply given to question No. 1229, on the 4th June 1924.
gh;ay are not aware that any poll-tax is levied on Indians in any other

olony.

ReMovar oF DisaBiuities or INpians Domicinap 1N BriTisH
CoLumBIa.

164. Seth Govind Pas: Will the Government be pleased to state what
action the Government of Canada has taken to remove the disabilities of
Indians domiciled in British Columbia?

Mr. J. W. Bhore: The Honourable Member's attention is invited to
thé statement made by the Prime Minister of Canada at the Imperial
Conference held in October 1928. The Government of India will make
iurlilhcr representations on the subject when a suitable opportunity offers
itself.

Resrricrions oX INDIANS WITH BEFERENCE 70 TraDE LICENCES IN THE
Uxriox or SourH AFRICA.

165. Seth Govind Das: Will the Government be pleased to state what
are the restrictions imposed on Indians with reference to trade licences
in the Union of South Africa?

Mr. J. W Bhore: The Honourable Member is referred to paragraphs
182-141 of the Report of the Asiatic Inquiry Commission of the Union
of South Africa, 1921. The position has not changed so far as the Pro-
vinces of Transvaal, Cape of Good Hope, and Orange Free State are
concerned. In Natal, however, an Ordinance wuas passed in 1923 amend-
ing the laws relating to the grant of licenses to wholesale and retail
dealers in rural districts. A copy of this Ordinance is attached for the
information of the Honourable Mcmber.

[Assented to by the Governor-General-in-
: Council, on the 30th May, 1928.]
[ Promulgated 14th June, 1928.} .
[No. 4, 1823.]

ORDINANCE.

“To amend the Laws relating to the grant of Licences to Wholesale and Retail
Dealers in Rural Districts.”’
‘Be 1T EnacrEp by the Provincial Council of the Province of Natal, as follows :—

1. Short Title and Commencement.—This Ordinance may be cited as ‘ The Rural
Dealers’ Licensing Law Amendment Ordinance, 1923,” and shall come into force on
the 1st day of November, 1823,

2. Scope of the Ordinance.—This Ordinamce shall extend to so much of the
Province as lies outside the boundaries of Boroughs and Local Townships, and none
of its provisions, and no repeal or amendment of any existing law herein contained,
shall apply to or affect Boroughs or Local Townshipa.
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3. Short terms wused.—The expression ‘‘ The Administrator '’ as used in this
Ordinance means, except where ol.Eerwine stated, the Administrator acting under the
authority of the Executive Committee. ‘‘ Licence '’ means any licence to which Act
No. 18, 1897 applies, and includes the transfer or renewal of a licence.

4. Licensing Boards.—Rural Licensing Boards for hearing and determining applica-
tions for licences shall be constituted in each county throughout the Province, save
as is provided in regard to the territory of Zululand and in regard to the combination
of counties or the creation of areas. The Northern Districts as defined in Natal

Act No. 1 of 1803 shall for the purposes of this .Ordinance be constituted as one
county.

One snch Board may be constituted for s county or combined counties, or Boards
may be appointed for different parts of a county.

5. Re-arrangement of areas.—(1) The Administrator may divide any county or
any other area previously served by one Licensing Board into two or more areass,.
or combine two or more such areas contained in one county, and may apPbint fresh-
Boards for the newly-defined areas. In ecither case the existing Boards shall be
dissolved as from the date fixed for the estallishment of the new areas.

(2) The Administrator may also alter the boundaries of any existing areas, and it
shall be in his discretion according to the circumstances to dissolve the existing Boards
.and appoint new ones or to allocate the existing Boards to the altered areas.

6. (onstitution of Boards.—(1) Each Licensing Board shall consist of a Chairman:
and four other members appointed by the Administrator.

{(2) No person shall he qualified for apgointmnt as & member of a Licensing Bpard
unless he i3 a resident owner or renter of a house or land in the county or area and
is enrolled as a voter for Parliament.

7. Duration of Bourds: Vacancies und absence from meetings.—(1) Licensing Boards
shall be appointed for successive terms of three years.

(2) When a vacancy occurs through the resignation of a member or otherwise, the

Administrator shall appoint a qualified person to fill the vacancy till the end of the
current term.

(3) Bhould a member be unable to attend a meeting or be recused or otherwise
ified from sitting upon any application, the Administrator may, without obtain-
iy the suthority of the Exéentive Committee, appoint any person to act in his place.

B. (fuzetting appointments and areas.—All appointments of Rural Licensing Boards,
with the names of the Chairman and their members; all appointments made to fill
vacancies; the creation of all areas, and a description of the boundaries of all new or
altered areas (unless suéh an area includes an entire county) shall be published in the
Provincial Gazette, with a notification of the date on which anything so done is to

tul;gﬁegect, and soch publication shall for all purposes be sufficient proof of the matters
notified,

9. Meetings.—(1) The Boards shall meet as often as may be required for the despatch
of business. v

(2) A meeting shall he duly constituted by a quorum of four members, notwith-
standing that owing to a vacancy the Board may not at the time be fully constituted.

{3) In the absence of the Chairman a member may be chosen by those present to act
as Chairman.

(4) No member shall sit upon any case in which he is directly or indirectly
interested, or if an applicant or objector is his tenant or employee or that of his firm
or partner, or if the premises in question are upon or within five miles from any
premises licensed under Act No. 18, 1897, owned or occupied by him or his firm or

ner.

(6) The decision of the majority of the members present shall be the decision of
the Board, but in the event of an equal division the decision of the Chairman shall
be that of the Board.

10. Sections 4, 5 and 6 of Act No. 18, 1887; Bection 2 of Act No. 22, 1009; and
Bections 6 and 7 of Ordinance No. 6 of 1816, in so far as they relate to any area or
any case to which this Ordinance spplies, shall cerse to have effect, save so far as may be
required for the proper construction of Bection 20 of this Ordinance.

11, Licensing Board's dl'acrrf-l'oﬂ.—-il] Every Rural Licensing Board shall, within
the area for which it is apointed, have & discretion to refuse & wholesale or retar
licence.
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(2) A Rural Licensing Board hearing any application for the grant, transfer %r
renewal of a licence shall record any evidence given for or agimnst the application,
and, where the application is refused, the reasons for the refusal.

(3) Bubject to the provisions of Bection 12 of this Ordinance, the decision of a
Rural Licensing Board, or of the majority of its members, on any application made
to it for a new licence or for the transfer of a licence shall be final and shall not be
liable to review, reversal or alteration by any Court of law.

12. Rural Licénsing Board of Appeal.—(1) Any person whose application for a
license (including a transfer) has Leen refused by a Rural Licensing Board on the

nd that the applicant is not a fit and proper person to hold the licence applied
or or to carry on the proposed husiness, and any person whose apﬁlication for the
renewal of a licence has for any reason been refused by a Rural Licensing Board,
or any person who has duly lodged an objection to such renewal, shall have a right
of appeal from the decision to a Board of Appeal, to be known as the Rural Licensing
Board of Appeal, which shall be appointed by the Administrator for the whole Province
or for uny specific part of the Province.

(2) A Rural Licensing Board of Appeal shall consist of three persons, one of
whom shall be designated by the Administrator as Chairman. One member shall be
s person who has held office aa a judge or magistrate, or who is an advocate of the
Bupreme Court. The tenure of office hy members of the Board, their remuneration,
the method of filling vacancies, and the procedure of the Board shall be fixed by
rules prescribed by the Administrator,

(3) The Board of Appeal shall have power to order that the licence the subject of
appeal be granted, with or without any such suspension as is authorised by Bection 17,
or that it be not granted; or the Board may remit the application for rehearing or
reconsideration. The decision of a majority of the members shall be the decision of
the Board, and such decision shall, save as is provided in sub-section (4), be final
and shall not be liabe to review, reversal or alteration by any Court of Law.

(4) Appeal to Court of Law againat refusal to remew licence.—It shall be competent
for the applicant for the renewal of a licence, or for a person who has duly lodged
an objection to such renewal, to appeal to the Provincial Division of the Supreme Court
or & local division thereof against any decision of the Licensing Board of Appeal, and
the Court may order that the renewal applfed for be granted, with or witﬁout any
such suspension as is authorised by Section 17, or that it be not granted, or may in
any case remit the matter to the Rural Licensing Board or to the Rural Licensing Board
of Appenl for re-hearing or re-consideration.

13. References to Licenaing Officers und Board.—The references in Section 7 of - Act
No. 18, 1887, and in any other law to Licensing Officers and Licensing Boards shall,
for the_purposes of licenses to which this Ordinance applies, be construed as references
to the Licensing Boards constituted under this Ordinance.

14. Costa.—The proviso of Bection 5 (1) of Ordinance No. 6, 1916, is hereby repealed.

15. Application for Licencea.—All applications for licences shall be addressed to the
officer appointed for that purpose by the Administrator.

16. Objections.—Any person resident within the area of the Board or within five
miles from the premises sought to be licensed, or owning or occupying similarly licensed
premises within the same distance, or any officer or member of a %olim Force, may
lodge objections and oppose any licence, on compliance with the rules in that behalf.

17. Suspended Licences.—The Board may in authorising a licence direct it to be
suspended for the erection or completion of buildings according to approved plans, with
any modifications that may be authorised, or pending the execution DF repairs or of any
necessary alterations in the existing premises.

18. Reatriction upon remewed applications.—1f an application has been refused by a.
Raral Licensing Board no further application for a licence for the same premises may
he brought till after the cxpiration of twelve months from the date of the application
which has heen refused.

19. fumwe of ILicences—(1) No licence shall be issued unless and until its grant has
been authorised by the Board.

(8) Licences ghall be signed and issued by the Receivers of Revenue upon a certificate-
from the proper officer that the licence has been approved.

A suspended licence shall not be issued until the Chairman of the Board, or in his
absence, another member on his hehalf certifies that the required conditions have been.
complied with, nor, in the case of an appeal, till the appeal has been determined.
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- .
20. Application by objectors for re-hearing.—The following words shall be added to
Section £ of Act No. 22, 1009 :—

Any person alleging that sufficient notice of the nr lication has not been given in
terms of the rules, shall also, if he would have been entitled to lod
objections, be entitled to apply to the Board for the application to
re-heard on proper notice. The Board may thereupon direct that its pre-
vious decision be suspended, and may upon the re-hearing decide upon the
application de novo.

21, Subpenus.—Subpenas under Bection 4 of Ordinance No. 6, 1916, may be signed
by any member of a Licensing Board.

22. Amended reference to Inselvency Act.—The reference in Bection 7 of Act No. 18,
1867, to the Insolvency Law shall, in its application to areas under the operation of thia
Ordinance, be altered to Bection 139 of the lnsolvency Act No. 32, 1016, or any amend-
ment, thereof, as regards the keeping of proper books or records in the English or Dutch
language.

23. Tazation of Costs.—The taxation of costs in terms of Bection 6 (3) of Ordinance
No. 6, 1916, shall be by such officer as the rules may direct.

24, Rules.—The rules under Act No. 18, 1887, may provide for matters of every kind
incidental to the administration of this Ordinance.

Buch rules may require the deposit of the licence money at the time of application,
and its return if the licence is refused.

25. Special provision in regurd to Zululund.—The territory known as the Province of
Zulyland shall be excluded from the operation of this Ordinance in so far as it relates
to Licensing Boards. references to which in other parts of this Ordinance shall accord-
ingly be construed in relation to the existing Licensing authorities,

The Administrator may, however, by proclamation bring any part of Zululand not
included in the Native Reserves under the operation of the clauses of the Ordinance
relating to' Licensing Boards, and upon the taking effect of such proclamation Licensing
‘Boards shall be substituted for the pre-existin ﬁiceming authorities in the district so
proclaimed, Sections 4 and 6 of Act No. 31, 1805, heing to that extent superseded for
the purposes of licences coming under Act No. 18, 1897,

Reratriatiox oN Inpiaxs rroM BritisH Guiaxa, Fur, Mauririvs
AND BouTH AFrIca,

166. Beth Govind Das: Will the Government be pleased to state the
number of Indians repatriated to India during the last five years from each
of the following colonies:

I. British Guiana, II. Fiji, III. Mauritius and IV. South Africa?
Mr. J. 'W. Bhore: A statement is attached.

Statement showing the number of returned emigrants from cerlain Colonses rlw:"ng
the years 1920—24.

Name of Colonies. 1920, | 1921, 1922. | 192, | 1924,
Briteh Guians . . . .| 1,820 | 1,070 211 417
Fiji « . . . . .| 2512 | 4860 967 1,970
Mauritins * . ' ' ves 336 .. - e
South Afics . . . .| Lo | 8805 | 285 | 2080 | 117
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ArrornTMeExT ofF EnMicration CoMmissioNERs IN BrrtisH Guiawa, Fur, Ere.

167. Seth Govind Das: Will the Government be pleased to state whether
they have appointed Commissioners for Indian emigrants in British Guiana,
Fiji, Mauritivs, Kenya, ete., in the same manner as in Ceylon and
the Federated Malay State?

Mr. J. W. Bhore: The reply is in the negative.

NuuBER oF CapErs AT THE RoYaL INDIAN Mivitary CoLreck, Drara Dux.

168. Beth Govind Das: Will the Government be pleased to state the
number of students from each Province in the Dehra Dun Military School
and how many graduates of the school have been sent up to Sandhurst for
military training?

Mr. E. Burdon: There are altogether 70 cadets at the Prince of
Waules Royal Indian Military College who come from the following Pro-
vinces :

Madras, 1;

Bombay. 1;

Bengsl, 1;

Punjab, 86;

United Provinces, 9;

Central Provinces, 2;

North-West Frontier Province, 5;

Baluchistan, 2;

Burma, 1;

Indian States, 12. .

So far, 9 cadets have been sent up to the Royal Military College,
Sandhurst. One other cadet wns chosen to proceed to Bandhurst but
did not elect to do so.

RecoMMENDATIONS OF THE RErRENCHMENT COMMITTEE REGARDING THE
Minirany SErvices axp THE FormigN aND Povrrricar DerarTMENT.

169. Seth Govind Das: Will the Government be pleased to state to what
extent the recommendations of the Inchcape Committee have not been
followed in (a) the Military Department, (b) the Foreign and Political
Department ? !

‘fhe Honourable Sir Basil Blackett: (a) 1 lay on the table a state-
ment which explaine the action taken on the various recommendations
of the Indian Retrenchment Committee in regard to the Military Ser-
vices. The statement also indicates to what extent the specific recom-
mendations of the Committec have been carried out in modified form in
exercise by His Excellency the Commander-in-Chief of the discretion
which thg, Committece ngreed that he should exercise.

(b) I would refer the Honourable Member to the pamphlet ‘‘State-
ment showing the recommendations of the Indian Retrenchment Com-
mittee which have not been accepted or are still under consideration'’
which was circulated to Honourable Members last year. THe present
position, so far as the Foreign and Political Department are concerned,
is that the recommendations of the Committee have not been followed
In respect of serial Nos, 12, 14 and 20 appearing in Part I and serial
Nos. 86, 47, 48 and 49 appearing in Part IT of the statement referred to.
The recommendations have been partiallv followed in respect of serial
Nos. 40 and 58 appearing in Part II of the statement while serial Nos.
37. 88, 89, 41, 150, 50, 86 and 87 appearing in the same part are
still under consideration.
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Report showing what progress has been made up to Ist October 1984, onm tk;

‘recommendations of the

Indian Retrenchment Committee, 1928-28, Military

Services.
-

| e e

Berial Refarence| Finanelal ponsibin for,
No. Reaommendation, | atagmaph| effect per | Aotion taken to 15th Jaly 1934, taking the Baiaxs
of Report.| apnum. orders of | .

Governe

went, !

— ! i

| ;

‘ |

Fighting Services.

1 | Redootion of peaoa estab. 4 |Baving of [ In their Finance Department )
Hashment ?.'1' British | n-.‘ telegtam  No. 161-F., dated ‘(‘;jo‘:lt::l"l  Olesed.-
Infan battalio.n to Inkhs. 31at Janvary and 2nd Febro-

84 Brifish vtber ranks, iy 1023, the Govurnment of
Indis recommended to the
Beoratary of State that the
eare establishment of Britlsh
ttalions In India should be
reduced to 88 B Itish other
tanks. Banctlon of the Bucre-
tary of Biate to this propossl
bas been recelved and the
?G;Mio;:. ‘nere offectod i
urin rooping meason |
ms-fq. coptng i

2 | Red oetion of pesce estab- 5 i
Hesbment of  metive
Indisn Infantry bstte-

Hons (other than
Gurkha funits) to 708 f| An alternative scheme whieh - , Closed.
Tndisn e ke. involves a reduotion of 5,638 :

Tudian soldiers was submitted i

to the Recretary of »tate, vide |

Army Department despatch

8 | Reduction of rm estab: ¢ |]8sing No. 31, dated the 28th Aprii | l
lishment of tsinlug of 1928. Banetlon of the Becro- | !
bastalions by 60 Iudisn Bs. (43| tary of atate to this proposal | |
ranke. y lems bas been recrived and 1evined | ||

26 or) penoz establishments wore | |
17 isaned with A, 1. {1.) 668 of : i
Iakhs? 1028, . . | |

4 | Reduction of peaco estab- 5 The an: ual & ving will amoant i

Mibmont of  sotive U to Re. 0§ Inkhs, | 1
~meet battalinue to 722 | .
ndisn ranks. ! |

. ) |
I i
A | Incrense iu reservista . s | !1 !
|

| S
l l
! !
; !

& [Alteration of termas of ser- 5 This question was taken up " ' Closed.
wice of Indian soldless with a view to the Intredaction
80 as to juclude eoloar of new conditlcns of se
and reserve servios. for Indian soldlers of Indisn |

Infaptty sud Ploncer Latta- !
liona (exoluding Gurkhas and
1-4th Hazar, Plovears). Becre- .
tary of Btate's ranciion has |
been recelved and orders pro- |
mulguting the new terns of |
service have been lssned. :
|
| |
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Report showing what ;w:»z:

ese has been made wp to Ist October 1934, on the
recommendations of

Indian Retrenchment Committee, 1983-28, Military

Services—contd.
Bu:lctﬂ r;l-
Belerenos | Fin-nelal Labiiaaodd
aerisl Reso-nmendstlon, paT vh| effeot per | Actlon tnken to 15th July 1934, taking the Ruxinks,
No. of Report.| annum arders of
eport.| a . Govern-
ment.
e | e - - et ] —
Fighting Services—contd,
¢ | Redmo.don of 3 Britlsh 6 | Soving of | Baretlon of the Becrelary of | Adjutant
oavalry regiments, Bs. 74 Btate has beon recelved for the | Gemeral.
lakhe. withdrawal of 2 reglmenta, .
the anuusl eaving fo expen-
diture belug about RBa. 50
lakha, In vegard to the thind
ro.imeént, an ar.angem nt has
been o-rived st under which
Hia Maje ty's G worn . ent
lLas .fnld to conirbale o
vam of Rs, 75,000 pe:anvum
forthe twe years 1933-24 and
1 The question «of fin-
anclsl srraogements for the
futare s ander o nelderstion,
and the Bioretary of Siale i
being adaressed with & view
to the withd uwal of 1 e rogi-
meut, or to obtain s coniri-
batlon of the whole coat,
A fiell troop of Banpers and
Minera ba. also becn redacod.
7 . Baduetion of 10 per cont. 7 |¢sviug of | Propousis intolving a reduction " Closd,
| 1o artillery. " of 235 "Briteh utheers, W3
| lskbe. | Beltish othor ruske, 433
i ludisu  other ranks, 665
[ tlowors and 1,670 horsos lu
Boyal Ho s0 and Fleld Artil-
l liry units wers made Lo the
mm’ o!r ?m.n in Ar!:u
tment Telogram No. .
i; dated 17th Maroh 1023, Banee
| tlon nf the Beeretary of Btate
' to these propisals has been
i recoived aod orders glving effect| .
! to the reductloos werp i.uuui
A. 10401~
fu A, Q.'-latter No, ﬁml-ﬁ *
(L. G.-4), dated 21st July 1923, .
The snnual saving in expen-
i diture will amount to sbuut
| Bs. 43 lakby,
'drmy Headguariers, Staffe
i of Commands, etc. 3 His Exceller oy the Comman| g.neral Clesed
' Reduction of nficers em~ 13 |Baving of|| der-in-Chief declded to tako | gtag. ceE.
4 Re. * thes: two re¢ommendatiors
. ploy d at Army Head-
iR irters t. f-1l extent lakhs. together.  Heductions of
?uommandm by fnues officers and cluriesl establish-
Crwmittee, Bu. 4 Jashe lg:na.hil]:ms s .11“ l‘b of
. 8 s yeur, have bren
| being eneoted 1 182324, made, and llyoclll;ll‘_\' orders
of Govt, have been lssued.
ll With referenco to the recpm-
i | mendations of the Innea
1 Committee, the G vorn eut 1
1 Indla have alwo deocided
! that 4 .iditlmﬁ“ d}:puint- |
i Saving of ments &t Army Headquarie: s
Beduetion of clerteal et 12 1 SFCr® 3|1 whruld bo reduced in 192680 i
| Hendquatcers by Es. lakhs. + and b others in 1925-26. i
i lakha,
. Vib. The watter has Lo roviewod
10 The necsssity for relen: 8 and it hes been ducided to| " Closed.,
. be:n'u reviowed after retain 4 Commands,
I 13 months (e, Febru-
! ary 1934), and in mean-
tl:zne no oxpenditure to
be {incu-red on Dew
offioes for the Commandas,
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Report showing what progress has been made up to lat October 192}, on the
rnmfl.mcndatmm of the [Indian Retrenchment” Committee, 1999.23, Military
Services—contd.
|
! Bonsibls for
Reference ; Finalulal ponstbla for
Serlal . ! . taking the
No. Recommendation :?IE:;:'};EI t.‘ll;nctu g:r Aotion taken to 18th July 1924, ' oriers of |R3MARZS,
! Gnvern-
. I “went.
. . . R - —
drmy Headguarters, Stoffs !
qf&--n““s, de.-—oont{ . I
The pronvislon for Com- 16 | Baving of |\ His Exceliency the Commans' " loged.
"' | mand, Distriet an Brigade | "Re.® 4|]" derdn-chi decided to dosl!| Closed
+taffs L0 by redwoed by | lakhs. with theso two items to-'
Re. 4 ) khs for 1923-34 in ! gether,
sddiiion 1o savings under| | lakhe,
transport and  fomge i {«) Reductions have .
charges. | besn n.ade under
| Command, Dia-
tifot snd Bid-
rada Hiafls
whioh will give
| ;:- an’unsl sav- |
% 0 . . 80K
J (3) The rovision !
fer mbarka- i
‘ tion -';_ua Bail. i
way Transport
establishment in !
f the Budget for |
| 1022-24 w 8 fixed ,
| at Ra, 2'2) lakhs :
i which was leas 1
. than the Buaget i
| provision ﬁr
| '022-23 Ly R 1 O
H (¢) Further redue- ;
I l tion has been |
| made of one-
R third-grade stalf |
i | ofticer in the i
[ Erai arks fon ce-
. | tabiishment at i
| I Bombay . 012
. i Total ., 798
12 | Al work in eocmnsotion 17 | Baving of| | It bas been declded that decen- Quarter- Olosed.
with movement of troops | Ra. 3443 tralisatfon to the . xtent pro. . Master
to be deoentralised to | lskhs, posed by the Inchoape Com- , General in
Cuwmands snd dis.rets | mittee fs not feasible, bat ' eollaboras
und total providon for' - the questin of the extent| tlom with
ewbarkntion and rafle to which dcoontralisation |s . General
.y tnnl&ort staff be Tactbosble and doshable {s  Btafl,
limited.to Re, 9,00,000, | ing taken up as an indes |
Pendent mensore by the!
Army Departiiet,
(G. 8, Case No, 14824.)
[Q. M. G.*s Case No. 377685
J(Q 4=B.).] -
Tranppor! Chavges, J
Tenders should be obtain- 19 i, It has been declded thit » survey Quarters
15 ed for the ounstruction should be made by the n.u-’ master
of the Hindu Bagh-- H way Depariment, Genoral,
Fort Bavdeman Roflway, J
aod it the cost um.rox
* wate to Re, 35 Iakha,
work should be put in
hand forthwith, .
1.90 . - Th 1,067 vihiclex Tuve Lesn sold. Quarter- | Closed,
" “ﬂ. t#? .;Lgnf..o':h‘:,l:ﬂ 0 Arrangements  have Loen mmaster
sold  or sermpped : made for the sale of the ¢ enersl
forthwith exoept vehi- 1 remadnder. in colla-
oles of standard types | . boration
which should be "dise [ i with
mantled und thelr pait. ! | General
paced in  stock e i | taff
spares. ! i | where
! | i+ Aghting
{ | uvits are
i l | concerned.
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Report showing what progress has been made up to lst October 192§, on the

recommendations of the Indian Retrenchment Committee, 1922-23, Military
Services—contd. .
T
Reference| Financial ponable Lur
Serisl|  Regommendation.  [paragraph| effoct per | Action taken to 18th July lezd, | WKING the (g )
* No. of hepert.| annam. Govern-
ment, |
!
Transport Oharges—contl,
20 il The matter has been examined | Quarter- Closed,
15 mlgl o'::";%&:‘“ﬂ:: earcfully, and 1t has been | inaster
aathorleed  establish- . veclded by Governme:t to| General,
ment of motor vehioles maiitain in p:-ace an aotho-
inelndin resereen 1isd establishment of about !
shond not esceed 1 "800 1,000 motor vehioles lnulndln? !
vehlcles exolusive of reserves  but  eiclusive o
motor cycles motor cyoles. ‘the increase
over the Incheape Committee n
figare is due moutly to two
measures which will tend to .
redues recurring expenditure, !
vie.,, (1) the midaption to a ;
larger extent of thy light (14 i
tom) lorry in  place of the
heavy (¥4 ton) lorry, an
arrangement which will resunlt
. not only in @ eaving in main-
temance charges ol the veht-
oles, but also in the cost of
maintenance of the roads usod
by them, and (*) the adopt-
fon of the system of separate
ambulances for peace hospilals
recommended by the Braith-
walte Committec,
Establishment of motor 2] | paving of | The reduction in the establish- " «| Closed ..
16 ‘oat- in nse to he limited Re.w 1 m of motor oars in use has |
to 180 and thelr wmileage lakh, .
tobe mestricted to 9,00
n.iles per annum,
Government orders regardin
the restriotion of mileage o
:mqr u;' huuﬁ l“u“{l'udpl‘f'
nstraction ]
. le of 1028. The budg
provision for 1023-24 was In
nocordance with the recome
mendation,
[Q. M. U.s_Case No, sul61
Q M.G.8).] :
boon |
17 | The possibility of increas- 8 Nocessary action has " Closed..
ing the E:ilu;e cf taken,
Ford care g:r gallon of
petrol 1o u%}m‘d
(prescnt mil eing | -
14 milas pur gallon), -
Government orders regardin " ,‘ osod
18 Aﬁmk':d;:h'h‘i:.mifdl’ﬁ ”n s?“:.“‘ :B' the limitation of mileage l:; ]m
Mwnited to 1,000 miles Iakhs. ratlonfog of petrol and lubri- :
ranning Pl" P cauts have buovn issued, vide |
trol and bthor suppiles Army  Instruction  (Indis) :
Poing mtionsd to snoare No. 341 of 1923, Government |
the mileage limitation orders o?mwi‘::g the n'll‘hl'tui
nanoe of ranning accounts o
being enforced. rol and lubricants have
n issued, vide Army lns-
truction (India) No. of
Tozs,
The annual saving In expendls
- tare will amount to ks, 48
Iashs,
No further action is necessary, |
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[27Tr Fes. 1025.

Report ahowing what prgfrru has been made up to Ist October 192§, on the

recommendations  of e [Indian Retrenchment “Committee, 1922-28, Military
Services—c . A
Branch res-
. wonm; Financial P{J.T"llihle&:
ndation. 2} r | Actio ng
Yo, Recomme mgpo?t. “MI:_ ction taken to 16th July 1624, | "0 € T IReMunns,
. Govern-
ment.
Transpert Charges—contd,
9 | Number of ambulancs 32 The establishment of motor rte oned,
in use to be llmited to ambulances in use has been anr:ﬂ:; Closed.
. woed to 120, No further | (eneral,
action ia necessury,
20 | Total establisbment of 23 | Bavirg in- | Orders have heen imsned givinm .
motor ¢.«les to be fixed cluded effect to this recomm I“DII'. " Closed,
at not more than 380, ander 144 motor oycles have been
and sll pbeolete oyales Berlal #old up to date.
10 be wold or scrapped No. 18,
forthwith, [Q. M. (v's Case No. 50181
Q. M. G.-§).]
21 | The a’option f tle ve- 23 |Baving of | Necessary action las been . .
2 comn endations e prr- Re, 20| tsken iq reduce the total » C.osed,
sonpel ¢! the Br. ithwalte lakhs. tablishment of Mechani
Com.nitiee, with the cal Transport personnel so
excopt rn of that relsi- as to secure s savirg of Re, 21
ing to tie Incrcase of lakhs,
the establishment of the
Mcobanical  ‘Transport This includes Be. 1 lokh re-
‘Training School. commended by the Commlttee
ageinet Me No. 26.
‘L he budget provision for 1038.
24 was in scolrdance with
the recommendati.m,
Tots) annusl expendi- 23 | Groms sav- |Bec remarks sgainst Redal rter-
2 % 0re on Animal and ing on | Nos 14,18, 21 aud 60. Vveey | Clowed.
Mechanieal Transport Mecha- General,
should be reduced by nlosl This {1em is merely 8 summary
Rs. 6 lakhs, oic:— Transport | of the reductions under the
Reduetions of e ‘services head Mechanioal Transport.
sonnelin Mceha- Hu, 60
pieal Transport lakhs,
units and forma- Extra ex-
tionw u{ para- 20 ud.hlu;c
ph3) . B,
B.nsdr;eliom of dri- lakhs,
vera of inntor cars et réduc-
due to reduction tiom of
of wumb.re of Budget
| cais in use (para- under 1his
graph2l) . 1 Head
Reduction in rum- Ru. &8
ning expensex of lakhs.
motor lorries and
uther yehioles -
(parsgraph 22) . 48
60
Lieduef—Annual
repleccwents 14
‘N Net vaving L 86
There will be an addi- 4
tional saving under the
stock seconnt of Ba. 16
Jakhs  (vide  Berial
No, 60) .
2y |Owing to an over-esli- 24 |Baving of | This i+ an sutomatle saving .
mate in 102343 o Bs 4605 | which was allowed for in the Clneed
account of Bea Trane- Iakhs, Budget for 1023-24.
ort charges, there wiil No aciion Is ncoessary.
Ec n nvlngoi Rs, #6008
Jakbs in 1023-24.




UNSTARRED QUESTIONS AND ANSWERS,

1645

Report showing what pr:yress has been made up to Ist October 198}, on the
1

of

recommendations
Services—contd.

e

Indian  Retrenchment

Committee,

1929.23,

Military

#Aorlal
No.

Recommendation,

Relerence

/paragraph; effee

of Repert,

24

Tranaport &;kdargu—-

eonoid.

Provision for Ballway
char, under all heads
for 1023-24 to be e .
duoed to Lta. 1,86,10,000,

tional Establishments,
{w) Pro]vllion for ednoa- |
t

onal and Ins-
truotional estab-

Hehments for 1 :
24 to be ndn:ﬂ- !
by Ra. 742,480, |

1

Fducational and Insbruos |

(#) @rant for . i
) smmnnlunﬂm

25

Finanoial

annam.

Baving of
Ra, 7'417
lakhs,

Exeons of
B,

lakhas,

Action taken to 16th July 1984,

The budget

provision [for
1823-34 wae  reduced to
HKs, 1,75,00,000. No further
action is neorssary,

The Budget for 1022-23 provided
for Re. 83°8” Inkhs for e:pené
an

diture rn Eduoational
o O et ibntions &4-

remponat
naible
for taking
the ordere
of Govern.
ment.

REMainES.

General
Quarter-

Instr
ministered the General
Bta® Tranch, inclusive of
Re. 1'63 lakhs on scoount of
the Army Signal Schools for
whioch provision was_ made
under Hoad I of the Budget
under Indian Hignal Corps.
«f the Incheape *“‘cut'' of
Rs. 742 lakhn, Ra. 642 lakhs
rtaius to these Institutions,
he reduoed scalo of expendi-
ture recommended by the
Inchospe Committes thus
;rll:mntl to 'R!. 1?&&!!!.
e budget for pro-
yided for an expenditure of
Ra. 3707 lakhs exclusive of (1)
RBs.*08 lakh for replacement
of meohanical transport vehi-
cles, for which an aggregate
speclal grant has been allowed
by the Ineh;;ge( cmn:'it)mi
808 PATAETAP paj of
their Report and I!'). Re. 84
%hkh on aa?o?nt of * x
e proposals for re-organ
tlon received the General
Staf Hranoh, whioh in lude
certain new demands, oome up
to Re, 2793 lakhs, whirlt s
within the smount allowed.
Orders giving effect to them
bave been issaed.

Ope lakh of the total saving
mended was to be found
by the Quartermaster Gene-
ral's Branch. 'This has ‘been
pecnred {rom reductiona made
in the total establishment of
Mechanieal Transport per-
sonnel, see Serlal No. 31,

The mlululnsI one lakh was to
be found by the Dirsotor
Indlan

Medical

Service, Neooessary  ste

have been taken to secure the

=c!l|.1;1(0. B, Case No, 14813-
LT~

No forther aotion {s mecessary
as regards this item,

General.
Di

Indian
edie
Bervloe,

Closed.

Closed.

Closed,
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Report showing what pro{ress has been made up to Tat October 192}, on the
recommendations of the Indian Retrenchment Committee, 1923-2%, Military
Servicea—contd.
o,
Reference| Finanoial responaible |
’;,';?l Becommendation, parograph Action taken to 16th July 1024, {::3::2.‘ Baxazks.
. of Beport.] annum. of Governe
ment,
Adrmy Educaticn.
38 | The provision for Arm 27 | Baving of General Closed
Education to be reduced Be. 4,10,850/ Y Eyrdg the ent part, o pare) O, |
e fo por the (3T eae Committs

at this figure for the
next 5 years, exclusive
of any udd{tioml 3.
E::Illum on the Nehra

pro-
so-ll regarding  re-
uetlon  of fighting
trocps are accepted,

—_—-.

passed, withogt any reduotion
a sum of R, 11,153,000 Include
ed in the Mndget for 1p22-2y
under Hesd VI-C jold Head
VITI-C) for recurrirg experdls
tare on rew mansnren, This
snm Iroinded Re. 88,860 for
measnres, tha ecost of which
was debitable to “ I1-R.-Army
Eduneation,” oand thiy som
must _neoordingly be a'drd to
the fgure of Re. 33 lakhs
&1 d In parmgraph 27,
page 20, of the Tncheapn Com-
mit'ee's Report, rairleg the
Intter to Ra. 83.68,880. His
Exosllrney the O mnander-in-
Chief decided that a savine of
Re. 22,200 onbtained under
**Head T'-B —Army Ednua-
tion, ™ hy the aholition of the
appeinticent of Chief Tuspee-
tor, Edueational Tralnine, at
Army Headquarters should be
teken townrds the Troheape
“ot*” of Bw, 0 lakha for
Army Headausrters, as the
sprninimant 1s one which was
ineladed by the Innes Cem-
mittea in the reduetion at
Army Headqunrters mentioned
by ~them. The figure of
Wa, 39.67,P080 arrved at ae
abov: s asrordingly redoced
tn Re. 8°,44,080, Ont of this
anm, R%.96,510 should be t -ken
as the basie provieion for net
oxpenditnre on_ the Dehra
Dan and King George's Mili-
tary Hchools, this being the
net ~mon nt provided for these
seheols in the  Buodest for
1022-23 ; ard _ths balence
avallable for otherexpendi are
chargeable to ** 11-B.-Army
Fduea'irn ** thas amonnts 10
Re. 32,48,370. Agaimt this
roisnible Hmit, the budget
or 1023-24 provided for ar
- expenditore of R, 32,44 860,
exclusive of Re, 04,600 net) for
the Dehra Dun Achnol and
Re. 36,200 for “lag." A
schemo of reorganisation han
been introdnced the eowt of
ﬁh!ivh 18 within the permi«sibie
mit.

Anregarda the second part of
the recommendetion, & fur-'
ther retienchment cf 74,000
bas bean made in the expendl-
tare ohsrgeable to Amty
Evocotion consequent on re-
dncifo in etrengih of British

fronpe.
[G. E.. Came No, 12064 (@, B,,
M. T..5).]
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Report showing what progress has been made up to Ist October 1924, on the

recommendations of the Indian Retrenchment Committee, Y982-23, Military
Servicea—contd.
Ref l'-nnaI:h
OTenceé | pingnotal respons
Berial Recommendation,  |PRTETSPHI “ofect nor | Action taken to 18th July 1024, for Bawasme.
No. . of ATTLm, takiag the
Report, orders of
Goverument.
Medical  Bervices and
vepitals,

27 | An ‘enquiry to be made ”» Administrative orders have | Adjutant Olesed.
witha view to closing {ssned sanotloning a redac’ion | Genersl. |
down howpitals where of 1,084 beds In Britlah Hta- i
thelr retention is not tlon Hoapitais and 2,180 i
justified and to sub- beds in Indian Btatlon Hovpls i
stantially redooing the tals. The question of farther 1
number of Leds in the redoctions will be taken np 1
hospitals retained. lhtlﬂ.l]'.' }

(Case No, 27327-D, M, B.-4— f
Accommodation,) ;

26 | Avreduction of Re. B 28 | Re. 6 lakhs 18 Involving a reduction | Aljutapt
lakh# to be made in the of 16 officers, Indian Medical | Genersl. |
cost of the present Bervice, 60 Asslstant Burge- ;
establishments em= one) pfnc 32 who are in excess H
ployed in hospltals in of the authorised establish- |
addition to the ravings ment), and 00 Bub-Assistant :
which should sutoms- Burgeons (less & shortage of |
tieally resalt from re- 31 below establishments, |
duetions in Army jper- aro under conslderation, 8o
sonnel, faras officers are concerned, -

thelr reduction has sotuslly
Mb@eﬂ‘mmnt:dt: tsha ndnctll;:‘n
nt Bu 8 has
been sanctioned rgc:;‘a' Bee-
retary of Btate, and necessary
action has been taken, but ss
regands Sub-Assistant Bur.
ﬁeonn the proposed redactons
ave just been sanctioned :31
the Becretary of Btate a
orders are about to lssme.
As regards the second part of
the recommendation, it has
been decided that furtber
rednetions in persounel should
be effected, but, except as
regarde officers, detall
still under conslderation, A
rogards officers it has bee=n
* deo dod that 28 Boyal Arm
Medloal Corps officers and 4
Indian Mediosl Bervlos oficers
should ba reduced by the end
of 1924 35, and further redue-
tlons of 20 and 30 respectively
- off: oted by the end of 1026-24,
involvins an cventnal saving
of about Rs. 11°5 lakhs per
annam,

290 | A reduotlon of Bs. 31 28 Rs. 81 | The reduotione are automatic Clowed.
lakhe to be made under lakbs, sud were allowed for In the
the head of ** provisons Budget for 1023-34,
and diets,” No further action is necewsary.

30 [ A reduction of BEe. 18 28 Bs. 16 |The redactions arc sutomatle - !
Inkha to be made under lakhe, and were sllowed f.r In the Qlosed
the head of ** clothiug Budget for 1023-24.

f.r patients."’ No further . otion is necossary.

31 | A redunotion of Rs. 1lakh 28 Re. 1 iakli.' The reductioms are automatic losed.
to be under the i ani were «llowed for in the - Close
hesd of *"eot of H Budgst for 19338-24,
drugs.” . l No further aotion is necessary,

Total reduclion wunder Bs, 53 | Thin {s merely the total of the - Closed
head of * Wmllnf ox- lakhe, - foregology 1lems under the :
Fonses of hosplials™ heading of ** Medioal Bervio

n:d Hospitals,”

02
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Report showing what progress  has
the [Indian

recommendations  of
Services—contd.

LEGISLATIVE ABBEMBLY,

been
Retrenchment (Committee,

[27rr Fes. 1925.

made up to Ist October 192}, on the

1922-23, Military

'!s?' Recommendation.

Wi :rwaapnm of

L

32 | The provision for

and Ondnance

depate for 1023-24 to be

Hmited to the l:lmlll'll-
provided for 1983

nd pouilvlll g of al!'oct-

¥ tempor-

lllwnr for clesrlag uop
arrears ol work to be
explored,

33 | Steps to be taken to o ou
dowo st an earl

3out of the i ainhlns

and boot deps

34 | Withdrawal from unit
ohm of mnbilization
of  winter

of Lieport.

y uﬂ ng military |

Ralerenos

patagraph

3l

Finaocial
efeot per
annum,

Nl

Nil,

Aoifon taken to 15th Jul, 1934,

With the exception of e-arges
for rallway freight and lnases
on sale of sorplus stores
which have gone un slnes )
year, the provieion for Arsena's
in the Rudget for 1033-24 was
Hmited to the same fyure as
for 1022-39,

The aggreg te provisfon under
all headn on acoount of rail
charges for the Army has besn
restrioted in acoordane: with
the rec menendation shown
a inst Ectial No. 24; batthe

are of the agg ‘5‘“ provie
»Ion apecifically wado avallable
for arsenals and ordnance
Aepats wu reat r In 1033-24
than in 1022-33, ths budgel

nroved ton low. The provision
included in the estimates for
192324 on acoount of loss on
sale 01' surplas #'0°rs repre-

d a loss inseparable from
heary sales of surplus stores
thal were nccesss v in order
to give cffeot to the recom-
mendation  shown  agsinat
Berlal No, 80(b).

No further action {s neccsrary
as regards this portion of the
rceommendation.,

The flon of t 11,
utiiising military labonr for
cliaring op arrears of work
h-a been explored. It Is
stated that oll work of a
natare that troops could oarry
out has besn oonoluded,

Tne Comn Ittee appears to have

be~n urder p misap &"mm
when thiy made
mendation. There were &
boot and clothlog depéts of
v bioh It war i tended to close
One of there has beon
ehud and the closing of the
her depends on the building
ol' Inamu‘ storagé aoeommo-
datl n elsewhers. The ad-
Sl i b
s impom
on with less than 3 depits.
Q etta a4 I-Illplndi
lor clotblng and t*e Contmal
Boot De 8t alongside the
manafseturers,

'l‘llll Is belng done gmdmally
od deal of tae elothing
od to date on being
exa inel In the ulntblu
depéts bas begn found to
unserviceable and will

scld by publio anetion.

grant for tha Intteryerr having |.

Branoh
reaponsible
:ﬁ :.:Ilnl:: BEMABKS,
of Govern-
ment

Quaric:- Clused,
master
Grenerul,

" » | Closed.

Closed,




UNSTARRED QUESTIONS AND ANBWERS.

Coruldttee to be put
Into  efect for 1023-24
Budget, i

——

reduced nocordingly, The
officers who have baeome sar-
plus heve been reverted to the
Home establlshment and the
Veterinary  Assintants and
sabordinate personnel surplos
to tho roduced es'ablishment
have been disoharged ; wvide
Army  Instruotion  (Inils)
Nos, 87,96 and 100 of 1923,
No farther aotlon is neces-

.[‘('fl. G.'s oase No., 37851
(Q. M. G.-14) for Ofoers
No, 3790 (Q. M. G.-14) fv
Yoterinarr A sistants ; No,
87888 (Q. M. G.-14) for
Clerks and No. 87001 (Q, M.|

- ———

G.-14) for Indian othe
ranks snd followers ]

RBeport whowing what progress has been made up to Iat October 102, on
recommendationx of the' Indian Retrenchment ('ommittee, 1922-23, Military
Services—contd.

: anﬁ:ll r;o-
¥i clal poneible for

Berlall  posommendation, off et por | Action taken to 18th July 1924, (laking the

amn w, { Govern-
meént,

Workin, onses of

Dcpn{l,ltz-uontd.

Budget pr vision for Buvinpg|The budget provision for the! Quartor-
1933-34 p!or Clo hing R+, 24,080 | Qlothing and Boot Depd 8| master
and Boot Depéts to be for 1023-24 wcs Ha, 23,393,740, | General.
redused to Rs, 4,50,000, 'The exce s over Rs, 4,050,000

recommended by the Inclcape
Uommliteo was made up as
follows i—
i (1) Personnel | .-
i ol nding tempor-
ary Mr and
connected obar-
ges R 28, *
(9) Railoharges . 1,180
(3) Loms rn eale
of surplus stores 17,25,000
| Total . 18,72,74)
As regards the Inorea se nt-lzm
{1;: ordersw re lssned with a
view to effeoting the n ce sary
redac fon  of thess oharges,
Th: remsrks gir n above
againat Herlal No, 32 In regard
to mil o arges and losses
apply to itrms (2) and (3)
regardiog which no sotlon fs
required.

A saving of Ry . 41 lakhs Savings|Action has been taken to| ,. "
‘?ut hc' :hheld fn the ?sk.] 4 secure the saving.
oot of the or- wkha,
vices in 1;’“3?:’ '.l'he
whole  position to
be again reviswed In 12
months time with a
viow to » further redue-
tion being effected,

Cost of Madies! Btore Saving |Action has been taken to effeat| Director
Depéts t - be 10duced to By, 04,000 | & saving «f Bs. 91,410 per] Gene al,
Bs. B lakhe In 1928-24 unnum, end the case ¢ eed, Indlan
Budget, Medl al

Bervl o,

Reduotion in Veterinar Bavi Thy r organisation rior-
servioes mnmmee,I Ra, sfﬂg has Wuruiaﬂ"ont and %l:nul
by the Hraithwalte lukhs. b dget provi lon has been| General.
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Report showing what progress has

LEGIHLATIVE ASBEMBLY.
L

been mude up to Ist October 1924,

[27Tu FEs. 19z0.

on the

recommendations of the Indiun Ietrenchment Eommittee, 1929-23, Military
Services—contd.
{ !Iln:l‘cli r;n-
Referenes; Finanel .1 pocst.le for
.1‘";“’ Recommendation, |pnmruph effsct per | Actlon taken to 15th July 1924, ':ﬂa‘gf Brmangn,
. 'of Ruport,| snnam, ' Goverv-
went,
W orking maes 0,
Dapo,n, o::f-eunold.f

36 | A reduction of Re. 20 36 | Saving Ea, | Measures of cconomy estimated | Quarier- | Clon.d,
Jukhs t0 be made in the 20 lashe. ws{lvumlm of 1y 20144 | master
Budget for Remount laklis have been agreed to and | Gmenl.
Depéts and breeding Govermmpent _orders iscued,
operations, Measares effeoting  further

coonomies which will glve an
nnnusl saving of Rs. 1'58
lukhs have also been ngreed
th:n;d the o.8e ci:‘:d.t It

8 bean UM t far-
thér on,qnig © made into the
broeding o;erations eartled on
by the Army Kemouur Depart-
ment,

The remount budget for 1938-74
sllowed lora retr. nobment of
R, 168'04 lakhs on the budget
grant for 1p22-18,

ommercis 30 " Accounts on & cunmorclsl basls Quitrte,

40 Amu.nt:oouoimﬁmmi A bave already bieu lntroduced m’,‘
for all manufscturing for mos. of the principsl| Generl
establl hments (vide manofsetaring osteblishwents | ong
Avpendix E of Report) on the Army ﬁld;‘ ag., Ord-| Master
wiih devit for futerest usi.00 Factorles, Medical Biore | Goneral of
on eapital and depre Depats, Bemounts, ctv ). The | mupply in
clation, q oI Jdeveloping the | gopgulia-

arrangemenis, 80 &¥ 10 Ine| tion with

oluue in the mccounts deblts | Financial

for luterest on eq;lnl and | Adviser.
lon, and of estend-

fug them to sll manufacturing

ostublishment is under oon-

slderation ; but it will take

some time to settle,

i Under an Army Instruction v

41 | Tha propottion of Biftl-h a (Indis) fxing the ostablish. | Semncy | Closed.
Clothing factores ar meut, lor the'l. A.0. C. 1or | General,
depats tobe reduced to British & proportion of |Master
18 per ceut, of the total wr:unugﬂmﬁ:i& !?fcm:l General

N staff, iug Factorles and Depots Is of Bupply.

uwuz.u.,lm Ellununls )
: r cent, recommended by t.
{:uhu Committes, v the
No further action 1s necessary,
Connldarabla radint! a
In vlew of the large re- | N ¢ T Q Closed,
| " fuctions nuonu‘:mded mlm::h‘hf w"',i.wn" ninster !
in the use ofthe M. T., he 0 I | General,
anly & smail repsirin pors Hepalr shops, ingluding
Sbop should bo retained foniat Chaklala, and ordery
at ‘Chakisla, and the ssued in Army Instroction
possiblity o;' atilisin (indis) No. 816 of 1wz, It
the balance of the avail- mu':::‘ l:::n fal:;:‘lm:;. '::
:‘:‘:';l’mm“'““ to Chaklala to the oxtent reom-
N mended by the Committee.
. Orders wero issued In  Army [o-

4 Em'“&" ‘.“ ';"xf:bﬂ? “ | Nl struction (India) No. 1067 of | »  w | Closed,
srrangement with the . mh‘: to the effect that in places '
commerelal  concerns B mf"”' o Ineering
sapplying the standard Niclen phoutg a wilitary
;!"‘l';."f::l“m‘t:‘&:sﬁ Ioml:y provided it {s ecomo-
take complete overhanis miosl to do s,

Gl in India of their own

i vohloles.

L3
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Report showing what progress has been made up to Ist October 192, on the
recommendations of the Indian Retrenchment Committee, 1922-28, Military

Services—contd.
' B
Befercnce  Financial ponal ve tor
Serial Recommendstion,  [paragraph| effect per | Actlon taken to 15th July 1924, t::ll‘;g ‘nhtu BeMarks,
No. if Boport.| sanum, ' Govern-
ment,

— e e s |y

]

Ecclesiastical Establieh- |
menda. j

|

Conrequent on the re- 40 | Re, 16 |Adespatoh tothe Seoratary of | Ary De-
4% | “daotion in vumbers of lakbs, | Stto replying o certain ob- | *partment.
Britlsh troope In Iudis servatious muade with regard
of the R.C.persastion, to the proposals is under
the nombers of B, C. and she views of certaln
Chaplaing to be redused Roman Catholic Archbisho;
to the sesontial ml ddwam with regard to the proposa
and »ll other B. C. are belug ubtalned,
elergymen ministering i (Army Department Case 131—
to troops to Lo pluocel i Ho:lesiasticals)
on a oapitation basls. [
to ba Nib , | Aotlon on the formation of an Closed,
i "é’a..?:’ciiui“éiﬂmpom ‘ * Army Caaplaios Dopartment| " "
to fotm av Army Ohap- is tomporarlly in absyance,
lalos Do artment for (Army Depariwout Case 120—
Chureh of England Hu:losiastical,)
| Chaplains ; and, if pro-
oeeded with, nu addi-
I tiunal alpemﬁtan tu be
[ tuvolved, -
H I
i ;
‘ddministration of Cunfon=
i ments.
’ t Bu. 50,000 Bavin The necessary ruvauotion was
“ e Lotell To- pitones to 47 (70n 5| wade 1n tho Budge: Keimates | Spmuery | 100
be made in grant for lakha, fur w8824, No farchec we- | Geperal,
F Adminfetration of Oan= tion ls usoessury,
| tonwments.
i
i
Recruiting Staff. !
; . saving Bs [sOrders fur the abolliion of the losed
ad ‘:ﬂ':“ﬂd:‘ ulfv.d:ro'otﬁ “ s Inks, '. Iollowiug, whiloh will give chy ,1,:}1:1::: | ¢ ‘
hoad o Beocaltug savlug roqalrod, wers deued S B
staff. fu Arwy lustruvtivae (1gdis)
* .fu:.ih', dated tae 3cd Aprl
si— .

! Heeraiting O Hoor, Bur ua,

| Assistant Reorulting ulloer,
Burma,

4% st ciims  peramvout  res
oraiters,

43 dnd olame purnaneal re-
araleers.

Tho total waviag luvalved by the
ubove redaction was vatlmutou
st lbe 41,880 duving 192844
wiwre aliowlag [.¢ thy puy ui
surpius  pocsonnel  pending
diwobiargs. Nu turkher wotlo..
is nocessary,

. | (A, G'w Case No. A,1888)
' LA, Ge8), Bsoraidog, lodiau
Atwy.)
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Report showing what progress has been made up
recommendationx

LEGISLATIVE ASSEMBELY.

Indian

[271H FEB. 1025.

to Ist QOctober 192}, on the

of the Retrenchment Committee, 1999. i
Services—contd. » 1028-83, Military
|- Branch res-
Reference | Fingrelul sib
Berlal paragraph effect ponsible f
No. Becommendation. of per  [vAction faken to I3th July 1024, t:::‘:g ‘:I'," Bemanks,
| - Beport. annum, | Govern-
| | ment,
I Fapewditvre in Evgland | 1
on the Standing drmy. | —

G| Amemy watimet fo o Sosing Ke, | pran | cloea.
basis of the future I Advl e,
capitvilon  rate for
HJllnh soldicrs senviig !
in lndla. Meat me,
the provisional ruie hav-- )

m'i.m reduced 10 £96 |
there will le an anto- -
p mie saving of 2“.100; I
’ 1
| Vuget provin s ety k|| v |coes
| allowarcen for officers ! '
of the In-ilan servive wos
tno high by £348,000, |
This will -uu:imnlleul:, |
produco a saviDg n
| T !
00 T e Tmoen opt | 138 ke % | Closea.
: ’u on occannﬁtofcloth:}
n an mipment ' . |
brfmgm h:ie’nu i ' No forther actioo Is neocs-
British tr..c‘pl should | + tary as the mavings under<
disappear  in 192324 these recommendations sre
s g M |
netions  propose I the t
! British Troops. j for 1923-24, e
The non-recurrence of ' 53 | Baving Ra, Cloecd..
51 “ihe ttem- ol" eschange | 375 lakhe. " ted
| lkn In pect;
| of Mesopotamia willl
I praducs an sutomatio
| saving of £250,000. i
|
' Stock dccount. | |
ss The non-rrourrence in 57 | Baving a."
. the -mk‘loe::nt of X ] kha{ " Clowed.
ATTOAT  payments ol
,* £610,000 sud  £80,000
'+ on sceount of ordnance ' |
" sid mechanieal tian:i-| !
. port alvwent ° in-
dented forin previcus {
years will prodoce an '
aatowatio saving of i
He. 79'6 lakhs, } L
|
B100ks b0 By saren |quar c
ooks to be eateén 10 np 1] edits were ermas-| Clogsed.

3 "to the extent ol e, 86 ’ﬂ'"ﬂnﬁ.’.‘ c{hd;'ot fox lnlgrlk:tnor al? hﬂ:: ter-dene-

j lakbs. Crecit to De i itial, Ks,| onamccount of fall in pricen | T8l
taken for Bs, 35 lakhs 25 Iakbs| and for Rs, 35 lakhs on account
t oo account of fall in reoarring. | of reduction of stocks by
0. # as compared wi b consumption, A  deblt of
922-23, Debit of Be. 10 Re. 10 lakhs has also been
i hklu‘.t‘o nr':':ilg:. .:3 1’&323:“ in the Bu?gatuf:’n
aocow 1 on account of m tieci=
| lossss and writes-off, pated vormal  losses and
! writes-off, As regards the
! savinge of 36 lakhs on account
of tlon of stocks by con-
sumption, and similar rarines

| nndorlell’ia.l Nos, 85and B8, |,
| orders have been issued re-
| dnolnlf-woﬁlng wtooks and
| mbilisation reserves which
i will ve all the sarviogs
.
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Report showing what progress haa bheen made up to Ist October 192}, on the

recommendations  of the Indian Retrenchment Committer, 1922.28, Military

Services—contd, .
| i
Refcrence | Financial |ponstble lor

Serll Recom wendation. paragraph ' effect por | Action taken to 15th July 1991, t:“m"‘ “‘1" Bemacee.
No. uf Report.! annumn, a o
) OVIrn-
i [ tuent,
| .
Provigions —coneld . I
1
54 Measi:g allowanoe of thy . () ; Baving Rs, | Government orders have ixsmed | Adjutant | Clo ed,

| British *soldler to bel 87 ‘akhs, ncing the messlng alio+ | teneral,

i reduced to 3§ annns per| wance to 3§ anna« per diem

| diem, ! from the 1st July 1928, wide

L ! | Army Inatruction (Indis] No.

(¥.B.—This ls no' o 8t ek ! 460 of 1093,  No further action

, Acount heading.) H is necensary.

i Feed af unimnls, [A. G "s Caso No, A.-18580 (A.

| G.10)—P and A, Genera!.

55 , Brooks to b eston down L1} "Iuainx Ite. | Credit wan taken in tho Badvet | Qoarter- ! Closed..
to the extent of Rs. 10 10 lakhe | for 1028-24 for Re, 5O lakhs on | master- '
lakhs, Credit to be ivitinl, Ra.[ acoount of full in prices and | Gencral,
taken for Ks, 50 lakh« 45 lakhs| reduction of ritlon scales,
on mocount of fall in recarilng, | Instead of Re. 10 lakhs as
prices and reduotion of recommended, eredit wan only

| muon soales. Debit of take- for Rs. & lnkhs for re.
! Ra. B lakhe to be taken duetion in stecks ; the defici-
on sceount of antielpat- ency . f Ra, & lakhs b Ing
od los es ard writes-off, ma ‘e good by (1) an additional
oredit of Be, 4 lakhe under
Petro! and Luricants (Berlal
No.68) ard (3) Re. 1 lakh
under Fuel and Light (not
referred t+ by the Committee).
A debit for Re. 3 lakhs only
has beon tuken in the bhudget
on account  of antlei
lomwen : the balnice of Re. 3
Iakhs being taken under Foel
and Light Bs, 2} Inkhs, snd
Miscellaneous Rs. § lakh,

As regards actlon rtaken for
seouring orodit of 5 lakhs from
reduetion of siocks, dllﬂnto ree
remarks agalnat -erlal No. 88,
as far as ¥ refer to reduce

Pylrol, vil and lubricants, tio. of .toe{l.

g6 | Btooks of petrol and lubri- 63 Baviog Bs. | Crodlt was 'aken in the Bidget | Closed.
oants to be reduoed by & lakhs | for 192824 for E . 0 Iakha ‘on » 0
Ba, b lukhe, Initial, accourt of reduction in stocks, !

| Please seo remark:- agsinst |
Berial No.B3 so far a< they |
| relate to action taken for se- |
curing rednetion in wtocks,
Medicines  amd surgieal
instruments,

57 | The wtocks of medicines 6} Bavi g Bu. | The survey of stocks has been| Director 'Closed
and sargleal instraments 10 lakhs. | completed the Director | General,
are to be reduced to the General, Indian Medioal Rer-] Indlan
level authorised by the vice, and thy sale of surplas | wedloal
orders iesucd on’” this | Ill:l:mlml ohnoorldete nloru Bervice,
sabject in Meptember | # proceeding, cre liave |
1631, and the upﬂmlud been issued for the dirposal of
figures of Re. 35°15 rurplus  Fleld Medital and
Iskhe for new p 10hases i Veterinary  equipment, A
in 1023-24 to be curtails ! reduction of only Es. 7 lakhs
ediy R+, 10 lakbs, A i was allowed for in the t
crmplete Teview to be ; for 1938-24, but it is probable
made of all artioles held, ] that the full reduction «f R,
and, apart from the | 10 Iakhs has been effected.
mobliization reserve of
Bs. 4 lakh+, any stooks !
in excess of months' ;
supply of artieles not in :
common use r liable
&-hilloltrlontlon to be
sold.
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Beport showing what progress has been made up fo Ist October 192}, on the
recommendations of the Indian Retrenchment (ommittee, 1992-23, Military

Services—contd.
i | Braneh |
‘ Reference ] Finanecial responsibie
Serial ! P aragraph cflect s . . or
Nol? i Recommendation e B T e Action taken to 15th July 1924, taking ghe REM-RES.
| Report. anuum, orders of !
j Government,

|

i
8 - Possibility of authorised Saving R
periods of wea* of clo- 23 lakhs,
thing Dbeing inerea-ed
by 26 per cent. and
ot"ier econ nies in eclo-
thing angd kit allowaices
to be furthe reviewed.

|
|
!
1
Clothing., |
i The question of increasing the | Quarior- Cl e,
periods of wear of articlos of MISCrag |
personal clothing  and neces- Generyl,
saries lias been examined, and
vevised periods of wear have
been proposed in respect of
the niore important artieles

for)
T

|
[
I
j
|
H
i
i
i

| | representin extersions
i i varying  fromm 25 t5 100 rer
i cent, N2cessary ovders i

giving effect to the changes
have been issued, vide Army
! . Instruction (India) 464 of
: T 1923. The total  annual :
: reearring saving in clothing
: atlowanees  based on these
© proposals as compared with
the budget estimates of these
. ' sllowances for 1923-24,
; i amouxts to approximately
i Rs, 25 lakhs, ie., 3 lakhs in
i #xcess of the Incheape Com-
i - mittee’s  recommendstions,
i | Of the total saving, 16 lakhs
+ was budgeted for in the esti-
i mates for 1923-24 as = dedue-
i { tion from expenditure under
| ¢ HeadI. i

i
|

The Budget estimates for 1923- i Claged,
24 wers yprepared on  the !
assumyption that  clothing
stocks to the value of above
Rs. 65 lakhs would be con-
samed  without replacement,
or dis osed of, during the
vear, Actlon was taken to
secure this credit., The in-
crease in the credit as cous
pared with the Tuchcape
Committee’s rigare of Rs. 30
lakhy went to cou -terbalance
| thy shortage in the credit
| under Ordnance stores [See
i Serial No, 59 (4)].

i -
58=A | Reduction of 30 lakhs to 85 | Sugisg Rs.
be effected in existing i 30 1.khs
stocks ¢f clothing, i initial.

Cydnance, i

59 i {@) A reduction of 5 66 | Saving Rs. | This question is still under | Quaster-  Closed.
per cent,in the war 100042 i consideration aud a special| 7 astep.
Teserve could be effected. investigation into the reserves | Genera), |
of Ordnance Stores wili pro-

i bubly be wade during the N
i eurrent financial year. |
i

!

() The total stuck of ) ! Credit was taken inthe budget

siores shoald be reduced : i for1923-24 fora reduetion of

to RS, 8 crores, Bs- " Rs 130 lakhsin the stocks of

penditure on purchases i clothing und Ordnance stores

10 1923-24 t» be restrice! ] ; and steps tuken to sceare the H

ted to Rs. 130 lakis ; i seduction. It is  auticipated :
| afterallowing for Rs. 1o i i that the actual reduetion will ;
; lakhs fali in prices, a : . be  arger,  The  resdual '

reduction of Rs. surplas of Ordzauee stores is

1,00,42,000. Any b _ not consumable and there is

lance required fo:e. uo murket tor
sumption to be obtain. d
by reduction of stoeks
or from the progeeds of
sales of surplus stores.




UNSTARRED QUESTIONS AND ANSWERS.

1655

Report showwmg what progress has been made wup to Ist October 192}, on the
recommendations of the Indian Retrenchment Committee, 1922-23, Military
Services—contd.

| | Branch

i |Reference | Fiuancial T T respunsible

: . cgr i ken )

ago‘_ Recommendation. PJl'vfl wh ‘ggft QLIon A 19.;4.0 15th July takiﬁ?gl the Bxiings, =
Report, annum, orders of
| | Govnrnmeuti
| e i
|
Mechanical Tyansport. |
The provision for addi-| 67 | Savine Ps, The omission of 6 lakhs for | Quarter- < %
co tions by purchase to e | | b;,’{;kh;_ purchase of new vehicles was Qmaster- dige
reduced by Rs. 21| | given effect to in the Budget| General.
lakhs, viz, — ior 1923-2¢. No further action
R-. on this portion of the recom-
lakhs. ) mendation is necessary.
By ccnsumption i
of existing | As regards the 1ec mmendation
stocks of tyres i about a cred t of 15 Jakhs by
and spare parts. 15 | | consumption ol  existing
Omission of | stockws, a credit of Rs. 5 lakhs
Bud:et provie ! only was entered in the
sion  for pure | | Budget for 1923-24. Steps
chase of mnew i | have been taken to scll ail|
vehicles as { stocks which are not required ‘
shown in 1922. for consumption, but it has |
23 Budget. (But | | been cifficult to obtsin a ready |
see varagraph i | market for them and the sales |
23 of Report: . 6 | are progressiag slowly. |
aymy |
Total . 21 | {
| | |
Animals. ! | [

&1 | No purchase of ecamels 68 | Saving Rs. | A reduction of Rs. 5 lakhs for |
being necessary in 1923- | 10 lakh:. | purchase of auimals was| 4 Clozed.
24, there will b a saving | given eftect to in the Budget
of Rs. 333 lakhs. If | for 1923-24. i
reduction in stre gth |
of fighting troops is i A farther saving of over Rs. 15 |
aceepted, it should be | Iakhs was realised in 1923-24, |
possible to reduce pure i [
chase of animals by
Rs. 10 lakhs by making ! l
equivalent reduction in i |
nun:ber of animals in | |
remount depots. i | - |

62 | Net saving under recom- | 69 | Wetsaving | This item merely summarises -
mendations contained in | | in stock | the savings recommended| 7
paragraphs 58 to 67 in- | account | under the heading *‘ Stock |
clusive, whan compared | Rs.188'43| Account .
to the 1922-23 estimate | lakhs. |
is only Rs. 185'43 lakhs, | f
since i922-23 estimate k.
assumed savings at | |
Rs. 16:°99 lakhs due to : !
reductions of stocks. |

]
{
Special Services. | - e

3 | The provision for Wazi- 70 | Saving | it was not found possible in Closed.
ristan occupation for Rs. 153'5 | 1923-24 to give effect to the

- 1923-24 being limited to Jakhs. recommendation of the Com-

Rs. 195 lakhs will pro- mittee. The whole of the

duce an automatic re- savings proposed by the Com-

duction of Rs. 1535 mittee have, however, been

laxhs under this head. taken eredit for in the budget
| for 1924-25. :

64 | Recommended that the 70 | Saving | Proposals for reduction to| s,y Dep-
garrison of Aden be Rs. 10| approximately the strength of | = e ot
reduced to its pre-war lakhs. the pre-war garrison are " still
strength representing a | | under cm_\sixleration, and a
saving of Rs.0 lakhs| final decision has not yet been
on the 192:-23 Budget. arrived at. |

| [(+3. 8. Case No. 3642-8. D.-1)
| "Post War Garrison at Aden.]

¢5 | War arrears adjustments 70 | Saving | The saving under this head| Financial Closed.
in connection with the Rs, 3'4| is automatc and was allowed | asdviser.
Great War and the Af- lakhs. | for in the Budget for 1923-24.
ghan War having been t
completed, the sum of ! No action is necessary.

Rs. 3'4 lakhs allowed

under these heads in the

1922-23 Budget will not |

recur, {
J.
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LEGISLATIVE ASSEMBLY,

[27Tu Fes. 1025.

Report showing what progress has beew made wup to Ist October 192} on the
recommendations of the Indion  Retrenchment Comumittee, 1922.23, Military
Services—contd.,

' Branoh
Reference | Financial reaponsible
';n” Recommendation. ""‘{,"P]ﬂ "::'r"‘ Action taken to 15th July 1024, lakltno; the |REMARES.
' .| annum, arders of
' | Governmont. |
Migeellansous receipts
and ¢ o8,
66 | (a) Where stores are 71 Increase | (o) Orders glving efftet to thin| Army Dep-| Closod,.
fsmned by the Army to | Rs, 8867 | reoommendation were fssmed | artment.
her departments, a | kha. In Finghce Department letter
debit should be raised i Ko, 425-A., dated the Path
sgainst the department ! May 1023, to the Anditor
concerned, ! Goneral. No further action:
! %n necessary as regards this
tem.
rant for net ! (6v The recommendation
%.‘f,’.’fnn‘.m expendl- iven effect to In the Budget Closed.
ture to be reduced to N or 1928-24. No larther mf:n
Rs. 20 lakhs, : ii: o:;ocu-ry as regards this
Frovision Jfor nme wmeas H
sures und  umollotted ‘
87 | Mo provision for unallot- 72 Saving The savin. is sutomatic and | Financinl | Clemed.
reserve to be | Re, was allowed for inthe RulBiget | Adviser,
In futore  budgets. ! lakhs. for 1938-24.
Bs. 30 lakhs Is being ;
allotted for the complc- i No aotion is necessary.
tion of equnipment in :
1913-24, Ae nprroﬂ- l
mately half of the ** new
messures " for 1022-33 l
are recurring charges
and will be shown under i
appropriate heads, the ]
net saving for * mow |
measures ' amounts to ,
Ko, 8 Iakhs, i '
Now-effoctive charges. |
68 | Recommended that the 7 wil. The Indis OMce were asked In | Army Dep-| Closed..
pre-war arran nt be ] Floancial Adviser, Military | artment.
reverted 1o under which . Finance, letter Mo, 187-P,,
a settiement of pension , dated the 26th April 1023, to
was :drfhlfed lrtulior uel: | take the necessary uﬂonhl.n.
it:'l“:heubu:l’;of m:“er:- 3 Ll::.n“r:m:’ed I!nr'om tmmla L
pectation of life. | () Bee to the effect that steps
3 - ' in this direction have been
! taken in consultation with
| the War Office,
690 | The share of Tndia or the 74 ! Ino:case This is an automatle inorease, | Financial | Closed,
allowances and gratui- "1 Ras, @7 for which provision was made | Adviser.
tiew payable to demo | lakhe. in the Budget for 1025-34.
offoers  durin i
1935-24 will amount to | No aotion ia necessary.
£416,000, sn increase of |
£68,000 or Rs. 975 lakhs :
over i¥f 13, !
., | dwsiliary und Territorial i
For.ce.
Becommended thuat the 6 - Bavin ‘The budget allotment for 1093-24/ Adfutunt- loacd,
7 ) ud ger r ms-'ic for 7 i Re, 'l'ﬂ‘ was reduced by Rs, 1132 lakhs,| Guneral, Clowe
' the Auallary and Terr- lukhs, which Includes s reduction of
torisl Ferces be fized st I8, 18,800 on acconnt of sav-
Hs, 108 iakhe, the maln ings In the staf at Arm
marving belug in Tenl- Headquarters for which vredit
torial Forces eharges. l.aa:l. 1 roa {bem taken under
) 0 . 8.
i No furthoer action is 7.
| (A. G."s case No. A.-.B837-A. @,
A, and T, F,—Organisaticn,)
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recommendations  of
Servicea—contd,

Progress

the [ndian

heen made up to Ist October 192}, on the
Retrenchment  Committee, '7922-88, Military

I
iﬂeirmm
rpl‘ragru]\h

Recommendation,

Militery Works,

That rMy?rop ‘jatlon of
fande ur Milftary
Works be prohiblied
exorpt for worka ine ad-
ed In the sanctioned
programme when 1he re-
npgmplhliun shonld be
subjeot to the sarrender
of savings belng justi-!
fied by the Hnancial |
sitoation,

That the whole arrsnge-
ment for accommodsting
both Hritl h und Indian
troops shoulil be roview-
#il, and toat it whould
be consldered whether
it would be possible {u
BOMe cAs¢s Lo ao0eom-
modate tho troops in
raleilng barracks, and
in other cases wheiher
the o d sy tem of hutting
grants shonld not be re. |
verted to antil the futare ¢
distribati.on of the army
anda the strength of w fis’
have been detinitely ;
decided, !

|
That the whole pros;
ramme of  Military |
orks requir-menta bo
examined and cartailed
on the basis that the
total provision for new
works wnd  works In
Phr:grﬂ- spart from
requiremants of the
Boyal Alr Foree and any
special messures rends -
necessary by the
wilitary eltaation,
should be redaovd by
HRa. 20 Inkhs.

| Tha* in the nt Anan-
clal conditions no major
works should b+ embark-
od on without szsmina-
ti.n st headquarters
and that -the annual
provision s"ould

reduced to 10 Jakhs.

Page 84,

uf
Report,

Page 63
para, 3.

Page b4,
para, 4,

Page b4,
pars. 5.

para, 6.

]
| Brangh

Financlal l ' renponsible |
o Actlon tuken to 15th July 1024, for taking 3, 4, gy,

the urders
. af
Gove nlment.‘

The miter in under examina-  Engineer-
tion, | “{u-Chlef.

The whole arrangement for » Closed,
actommodating both British
and Indian troops has been
reviewed. Vacant barracks
aré being utilized to the utmost|
extent gmuulhle. Those bar-
racks which it is not possible
to utilize are being demolish-
ed or sold, It is not consider-
od possible to revert to the
old system of hutting grants,
No further action is requiped.

The Committee's recommenda- " Closed,
tion about reduction of pros
vislon for mew worke and
work 4 in progress by 20 lakhs
as compared with grant for
1992-23 wan glven effect to in
the Budget for 19?3-24, No
further action is required.

In aecordanoce with His Exeel- " Cloi
lenoy the Army Member's ol
orders, inatruotions have been
insued to all Covmands and to
the Independent Distriet of
Rurma impressing on them
the importance exerclaing
their powers of sanotion for
wajor works with the greatest
oare and regard for ecomomy
and Inatructing thew, where
necessary, to make s previous
reference to Army INeadquar-
ters, in order to ascertain
whether there is any chaunce
of & reduotion or redistribution
of garrlsou.

The wspeoific recommendation
limitine the anoual provision
for the reserve for unforeseen
requirements to Re. 18 lnkbe
bas been given efiect to iu the
budgets for 1933-24 and 1034 38,

No further action Is heoessary,
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on the

recommendations of the J{ndian Retrenchment Committee, 1992.28, Military
Services—oontd. )
Branch
Roference | Finanoial ! responsible
'%"am Recommendation. it ";:: Action taken to 16th July 1924, :g; ':H“‘ Bruanxs.
Beport. | snnuom. of
. Government
Military Works—oontd.
75 | That the veserve for build-| Page 54, | Bavine of | The Committee's reonmmonda- [Englneer- | Closed,
ings and =oiks costing [ Dars.7.| 5 lakhs, tion was glven effoet to In the | In-Chief,
up to We, 10,000 be bodges for 1028-24. No fur-
Hinlted to 18 lakhs. ther action fs required.
76 | That the porsibill:y be | Pagy e All vacant lines have boen osre- " Closed.
explored ol effecting | Pare. @, fully considerad, Where possi*
etonomics In new ¢m- ble have been re-occupled,
structi.m by ntilization Where aceommodation was not
of vaeant buildings for possible tho lines have been
military purposss, &R demclished, or in some carce
that step: bs t.ken to sold, This in the sccept d
dispose nf a1 brildings polioi. Where land »as avail-
whieh osunot be 0 able for sale it haw elthe: becn
atilised, sold or ls under oontiderstion
for male. Very fow vacant
lines now rembin f-r d sporst,
No further action I required.
77 | That the provision for | Page 88, | Baving The C ittee"s r "l'! . Clored..
repairn to tolldings in | Ppa-s.8,| daring tion was given (ffect to in the | '
be Hn:ited to 55 M nl | budget for 1028-24. No further,
lakhs, 947 lakbs.| sction is reguired.
78 | That the deel fon, be | Page 85, Necessary orders lavo boen o Crome.
expedited on the ques- | pars. IV, isamed. '
tion nf te t-ansferring |
oertain frontier rnadn to
the civil anthorities.
1
78 | That the *otal provision | Pago 85, Ilnlni of | The Commitiee's d w i Closed.
for reads be reduced to rlr!. of 3 lakhs.| tion was given offeet to in the i
27 lakhs. 0. Badget for 1933-24. No for. i
ther action ia required, H
80 | Thal the tot+] expenditure| Page 85, | Baving of | The Committee’s & " L Closed.
1928-24 under the rrl- Ke. 8'35| tlon was given ecflect to in the .
hesd Mlscellsnenus be | 1l. lakha, Budget for 1023.24. No far i
.| Mmited to Re, 78,78,000, ther action ls required.
. 1
81 | That the staff of offcers | Page £6, h‘iﬂis’h of [ The Budget provision for 1028-74'  ,,
employed on  Military l»rl- 6 lakhs, | under the head ** Establishe
Wotks shonld be pro- | 12. ment ** was Ra. 76'87 )akhs |
grepvively rednced appro-| i.e., Re. 76 nthe for cotablish- .
ximately to the prewsr ment in Indis and Ba. 187 I
eadr:, “the wnt for Iakhs for furlough cbarges in X
establishment In 1923-34 England e Mllitary |
eing fAxed s Worls farlough charges for !
of Ra, & Ra, 75,068,000, a 1993-39 were not rstud .
saving lakhs, and that for under the head ** Military 5
farther saving should be Works Estabiishment " bot {
effected thereaftor. under the general Army hesd ;
for payment of furlough i
allowances of officers of &e |r
Indlan Services. -
For the year 1024-%6 budget :
i gl
8. ukhs. In |
have been sabmitted which |
reduce the cost of the estab-
lishment in fature yoars to |
Re. 8748 akhs. These pro- .
posais are under cxamination. ! |
82 | That the rale under which Pagoe 56, - It has been deoided not to take " . Closed,
imported material must rr-. any further actlon In ngvml| '
br obtained throngh the 3, to the amendment of atoros | ;
High Commissler for rules a8 lump sum contraota i
Taota shonld ba amend- can bo eontered into under |
o4, so as to enable new existing roles. No further: .
werka or extensive ree action is required. ] :
jalra to be piven ont| | i i
op lump sam contracts, l i




-

UNSTARYFD QUESTIONS AND ANBWERS. 1659

Report akowing what progress has been made up to Ist October 1924, on the
recommendations of the Indian Retrenchment Committee, 1922-23, Military

Services—concld.
Brat lﬁ:l':'
Beference | Financial Lo il
el jation,  [paragraph| effoct per | Actien taken to 16th July toae; | “i¥ngthe |p
o of Bepirt.| anmium, Govern-
ment,
Military Works—ooneld, '
83 | That somme systers shoald | Page 6, . With & view to obviste beavy | Engineer- | €losed,
be immedlately intro- Ta, expenditure at the close of the | in-Chief,
duced to obviste the i year resuiting in waste, the
wostefnl  expenditurs tGovernment of Indla  han
Inonrred In conseque 08 | | sanctioned an oversallotment
of tho lapsing of unspent of 10 per cent, of the grant of
grants, Major Works at the commen-
cement of the finanvial year,
on the understanding that an
equal smo-nt will be sar-
rendered at the close of the
year. No farther action s
nocespary as regards this item.
24 | That the provislon under | Page 67, | Baving of | The Commilttee's recomwmond- " +! Closed.
the hend **Tools nnd | Pam. Es. 70,000, ation was given effect to in
Plant  be limited to| 10. the” Hudget for 1023-7%4. No
R-, 8 Inkhs, further action is required,
B5 | That in tho ease of 11| Poge 87, - As  the recommendation, if ¥ «| Closed.
new occupants of M{li-| Ppora. ldorud wonld involve a great
tary Works quarters| 10. . deal of extra. work due to
ren: should be chrrged constant revislons necessitatod:
with 1eference to present by the fact that rates flue-
rate of interest Irres- tuate, it has been decided not
peoiive of the date of to purane this recommendse
canstraction, but anhjeet tion, Tut the anomalien
to the usoa! mazimom reforred to by the Conmittee
of 10 per'cent. of pay. can be got over by pooling

rents. In Army Inetroction
{Indla) Ko, 1068 of 1923
revl ratea of interest on
capital cost were sanctioned
for adoption in ealoulatin
reut to be recovered on mili-
tary residential buildingh.
The rates vary {rom 8§ per
cent, on buildings construe-
{ed before Ist April 1910 to6
Eer cent, in the oase of
ulldings oconstruoted after
1st January 1923, These raten
of interest are exclusive of
. obarges for maintenance and
repairs, and the rent leviable
rom ocoupants is subject to
the maximum of 10 per’ cent,
of pay in the case of mmrried
officers, No further action
is necensa;

86 | That a redaotion of Ba, 10| Page 57, | Baving of | The Comm‘?lbe'l recommend- o1 Clos
Ikhs shonld be effeoted | Dara. ~ | 10 lskhs, | ation was given effect to in| o
in the total pnrohases 17, the llll.dsl‘- for 1922-24. No
of Military Works tores| further actiun 18 required.
in 1025-24,

e
1 i .
87 mgmhf.":n u::. ::'t'-%. Page 126,| Buvin | A reduction of 1 Indian officer, | Adjutant | Clcmed,
lishment of His Ex-| paro, 3,) 40 lakhs. 10 sowars and 10 horses has | General,
cellaros the Vieer.y's h;o::hnﬂ’n;tr:]l in ﬂr:: utrf]n hh
1 0 e bedy-g an L
bodygunrd, strength of the ﬂnd han been
reduced by 8 bandsmen, this
lueing & saving of about

a2

O

s, 82,000,
88 | Meduction in the ental-| Pige 126, Eavin After full consideration His " ( lesed,
lgl ment of Tin Ex-| jarve. 4 [ 42 ‘nkhs g:mlg;u;g‘ ﬂng V‘;{,-o;o’ 13;:5"
oell A 'a 8¢ isn opsible
h.nﬁ'.”’ the Vieeres to make fartber reduetions,

—

A. F. L. BRAYNE,
The 1et Octoher 1521, FPinaneial Adviser.
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Graxts To THE Tara INsTITCTE OF ScINck, BiNaaLonre,

170. Seth Govind Das: Will the Government be pleased to state what
financial assistance both recurring and non-recurring has been given by the
Government of Indiu 1o the Tata Institute of Science, Bangalore, during the
last five years and whether they propose to increase the grant?

The Honourable Sir Bhupendra Nath Mitra: Under a Vesting Order,
dated the 27th \luy 19090, issued under the Charitable Endowments Act,
1890, the Government of India are pledged to supplement the income
for the time being of the Institute by an annual grant equivalent to one-
half of the income of the Institute from time to time derived from ‘‘local
asgets’’, subject to a maximun of Rs. 1,50,000 in any one year. The
income from ''locul assets’ includes the income derived from certain
endowed properties in Bombay. In usccordance with this Vesting
Order, the following contributions were made by the Government of India
to the Institute during the lnst five vears:

Year Amount,
Re. AP
1919-20 . - . . . . . . ., BDB8B8 6 5
1920-21 . . . . . . . . . B8,008 16 2
1921-22 . . . . . . . . . B7,600 0 (
1422-24 . . . . . . . . 180,000 0 O
1923-24 . . . . . . . . . Lo 0 0

No other grants recurring or non-recurring were made by the Govern-
ment of India to the Institute during the last five years and it is no#
proposed to increase the grant pavable under the Vesting Order.

Fxrenpitupe oN ReMoperuiNg LuckNow Raruway Srariox,

171, S8eth Govind Das: Will the Government be pleased to state the
amount of money spent or proposed to be spent on the remodelling of the
*Oudh and Rohilkﬁaud Railway station in Lucknow in 1924-25 and the follow-
ing years? .

Mr. G. @. Bim: The expenditure incurred in 1928-24 on remodelling
‘the Lucknow station and yard is Rs. 4,23,000 and the sum estimated to
be spent in 1924-1925 is Its. 18,11,000. The provision "allowed for this
-scheme in the budget estimate for 1925-28 is Rs. 25,08,000 leaving a sum
.of Rs. 20,91,868 for expenditure in 1926-1927.

NumBEr oF Rainway WounksHors 1N INDpIA,

172. Seth Govind Das: Will the Government be pleased to state the
number of railway workshops in India and the output of railway materials
during the last five years?

Mr. G. G. Bim: With reference to the first part of his question, the
Honourable Member is referred to the reply given to part (a) of question
No. 807, asked by Mr. C. Duraiswami Aiyangar, in this Assembly on
the 27th January, 1925.

As regards the second part, Government have not got ,the informa-
tion; and, if asked for from Administrations, ite comp:lstlon would “in-
volve a considerable amount of labour and expenditure, incommensurate
with the value of the information obbained.
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Rarzway CONNECTION BETWEEN BANGALORE AND OOTACAMUXD.

178. Seth Govind Das: Will the Government be pleased to state
when the Government will connect Bangalore and Ootacamund by rail .inl
South India, and if an estimate has been already made and if so what is ite
©08t? .

Mr. G. G. Bim: Bangalore and (Ootacamund are already connected by
rail. But if the Honourable Member refers to a more direct connection
I must inform him that this is not under contemplation at present. The
.results of the survey carried out in 1910-11 for a line from Nanjangud to
Erode with a branch from Kottamanagalam to Mattupalaiyam show that
this line is not likely to be semunerative.

RETRENCHMENT EFFECTED BY THE AMALGAMATION OF THE OUDE AND
RourtkHAND aND East INpiany Rarnways.

174. Beth Govind Das: Will the Government be pleased to state what
retrenchment has been effected by the amalgamation of the Oudh and
Rohilkhand and East Indian Railwayse?

Mr G. @G. 8im: The amalgamation has not been undertaken as a
measure of retrenchment, but as a measure combining substantial ad-
‘minjstrative advantages with greater economy in working. By pooling
the resources of the two railways it will be possible to make the best
possible use of two alternative routes tu avoid the loss of revenue which
blocke and interruptions on one route are liable to produce when the
alternative route is under a different administration; to handle passenger
and goods traffic more efficientlv and economically; to eliminate six june-
tions between what are now separate railway administrations and so
reduce the expense and inconvenience of such junctions; to do away with
the elahorate adjustment of accounts for wagon interchange hetween the
two railways with ite consequent necessity for an expensive technical
examining and repair staff at the junctions, and a large establishment at
beadquarters to deal with the acoounts and with damage and deficiency
olaims; to avoid the detention of wagons at interchange points so reducing
losses from delays and thefts; and to pool the workshop resources of the two
railways, thereby obtaining improved production and reductions in the
cost of heavy repairs and in light mileage. It is impossible to give an
exact figure as to the money value of these various advantages which
will gradually ecerue but it will obviously be verv larre. Tncidentally,
combined with the introduction of a divisions] svstem of orpanisation, the
amalgamation is expected to result in a saving of about six lakhs of
rupees per annum in the cost of various establishments.

TrroueE TRAIN SERVICES BETWEEN HoOWRAH AND PESHAWAR VI4
LuckNow,

175. Seth Govind Das: Will the Government be plensed to state whether
there will be any’through train services between Howrah and Peshawar
via Luclmow?

Mr. G. @. 8im: No such proposal is under consideration at present,
»
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TanouaE TRAIN SERVICES BETWEEN ALLAHABAD AND NAGPUR FVId
Iragsi,

176. Seth Govind Das: Will the Government be pleased to state whether-
tiht.:rr:i ;nll be any through train services between Allahabad and Nagpur vie
Mr. G. @G. 8im: Government are not in a position to say. The provi-

sion of through services largely depends on the amount of traffic offering.
in each case. ) .

Repucrion or Trirp Crass Fares oN StaTE-MANAGED Rainways.

177. Seth Govind Das: Will the Government be pleased to state when:
they propose to reduce the third class railway fares on State-managed
railyays?

Mr. @G. @. 8im: The Honourable Member is referred to the reply given
in this Assembly on 80th January, 1925, to question No. 505 and to the
paragraph relating to passenger fares in the Honourable the Railway
Member’s speech on the 20th February 1925, introducing the Railway
Budget for 1925-26. .

PrevenTIiON oF THEFTS ON PassENGER AND Goops Traixs,

178. Beth Govind Das: Will the Government be pleased to state what
steps the Government have taken to prevent thefts on passenger and goods
trains of the Indian railways?

Mr G. G. 8im: The Honourable Member is referred to the reply
given in this Assembly on 22nd January 1925 to question No. 23, and
also to the paragraph relating to compensation claims in the speech, on
20th February 1925, of the Honourable the Railway Member introducing
the Railway Budget for 1925-26.

TraiN SERVICES TO PiLoRIM CENTRES.

179. Seth Govind Das: Will the Government be pleased to state what
steps the Government have taken to provide sufficient carriages and train
gervice to pilgrim centres at the times of fairs, Jattras, etc.?

Mr. G. G. 8im: The Honourable Member is referred to the speech of
the Honourable the Railway Member, introducing the Railway Budget
for 1925-26, wherein the provision made for additional third class passen-
ger rolling-stock is stated.

PorcrasE or Rarnway Storgs.

180. Seth Govind Das: Will the Government be pleased to state what
steps the Government have taken to purchase railway stores, materials,.
rolling stock, ete., in Indin and in the cheapest market in the world?

Mr. G. G. 8im: The new Btores Rules, which were brought into force
in May last year, indicate the steps taken by Government to purchase
railway and other stores in India. These rules have been supplemented
by the provision in the Bteel Industry (Protection) Act, 1924, for in-
crensing import duties on certain classes of stores and for giving bounties
on medium and heavy steel rails and fish-plates and on wagons manu-
factured in Tndia.
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2. As regarde steps taken by Government to ensure that railway
stores, etc., are purchased in the cheapest market in the world, the
Honourable Member is informed that the D. G., I. 8. D., London, in the
case of Statc-worked Railways, and the Government Director, on the
Home Boards of Company-worked Railways, have instructions that the
lowest satisfactory tender should be accepted in each case, irrespective
of the country of origin.

ResieNaTioN BY Sir DaprBa Davrar or Thm Orrick or HicE Com-
MISSIONER POR INDIa,

181. Beth Govind Das: Will the Government be pleased to state
whether Mr. Dalal resigned his post as High Commissioner for India,
due to (a) ill-health, or (b) differences of opinion between him and
the Secretary of State for India or the Government of India?

The Honourable 8ir Oharles Innes: The Honourable Member is re-
ferred to my reply to similar questions asked on the 229nd January last.

APPOINTMENT OF A NON-OFFICIAL INn1aN as Hieu CoMMISSIONER FOR
I¥pIa,

182. Seth Govind Das: Will the Government be pleased to state
why a non-official Indian was not appointed to susceed Mr. Dalal?

The Honourable Sir Oharles Innes: The Honourable Member is re-
ferred to the answer given on January 80th last, .

TraNsrer oF AGENcY Funcrions To THE Hieu COMMISSIONER FOR
INDIA.

183. Beth Govind Das: Will the Government be pleased to state when
the remaining agency functions will be transferred to the High Commis-
sioner from the Secretary of Btate for India?

The Honourable 8ir Charles Innes: The Honourable Member is re-
ferred to my reply to a similar question No. 170, dated March 1st, 1024.
The position is as then explained.

Status of e Hicn CoMMISSIONER For INDIA,

184, Seth Govind Das: Will the Government be pleased to state
whether tho status of the High Cormnmissioner for India is equal to the
status of the High Commissioners for the Dominions in all respects? Tf
not, in what respects is his status inferior?

The Honourable Sir Charles Innes: The standing of the High Com-
missioner for Indin is the same as that of other High Commingionern

within the tcope of the functions allotted to him.

K EcOMMENDATIONS oF THE LYrrox COMMITTFE REGARDING THE Txr11ax
Stupexts DEPARTMENT IN ENGLAND.

185. Seth Gowind Das: Will the Government be pleased to state what
action they have taken on the recommendations of the Lytton C?mmit.tga
with reference to the Students’ Department of the High Commissioner’s

office in England?
»9
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Mr. J. W. Bhore: The attention of the Honourable Member is invited
10 the paper laid on the table on the 16th February 1925, in reply to Khan
Rahadur Sarfaraz Hussain Khan's starred question No. 850.

THE PROPOSED INTER-UNIVERSITY BOARD.

186. SBeth Govind Das: Will the Government be pleased to state how
many Universities in Indip have agreed to participate in the Inter-Univer-
sity Board, as a result of the recommendations of the Universities Con-
ference held at Bimla in May 19247

Mr. J. W. Bhore: Eleven Universitiea have so far definitely deci-
ded to join the proposed Inter-University Board.

LocaTioN oF THE PROPOSED INTER-UNIVERSITY BOaRD.

187. Seth Govind Das: Will the Government be pleased to state where
the headquarters of the proposed Inter-University Board will be located and
what ite functions will be?

Mr. J. W. Bhore: The information asked for is given in resolutions 87
snd 89 of the Indian Universities’ Conference. The resolutions will be
found in Bureau of Education Pamphlet No. 18, copies of which ‘were
supplied to all the Members of the Indian Legislature and placed in the
Members’ Library.

»
CourursorY Minitarny Traivineg ror UNIVERSITY STUDENTS.

188. Seth Govind Das: Will the Government be pleased to state how
many Universities in India have approached them to provide compulsory
military training in the University Training Corps by supplying them with
rifles, Sergeant Instructors, etc.?

Mr. E. Burdon: The Aligarh Muslim University is the only Universit
that has applied to the Government of India for the provision of ccmpu{

gqory military training.
Surrry or Rirnes To THE UxiversiTy Corrs ofF THE UNITED ProviNces.

189, Beth Govind Das: Will the Government be pleased to state when
the University Training Corps of the United Provinces will be supplied with
rifles ? .

Mr. E. Burdon: I would invite the attention of the Honourable Mem-
ber to the reply given on the 22nd January to unstarred question No. 50.

The matter will be further considered in connection with the Report of
the Auxiliary and Territorial Force Committee.

INcrEASE oF THE ANNUAL GranT To THE BENargs Hinov Unrivessrry.

190. Beth Govind Das: Will the Government be pleased to state
whether they have considered the advisability of increasing the annual
grant to the Bengres Hindu University in view of the recent expansion of
the University?

Mr. J. W. Bhore: The question is under econsideration.
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IxoLusioN or AUDITING, AOCOUNTANCY, ETC., 45 SUBJECTS FOR THE
Inp1ax Finance, Civin SErVICE AND OTHER PUBLIO
ExaMINaTIONS.

191. Beth Govind Das: Will the Government be pleased to staty
whether commercial subjects such as suditing, accountancy, commercial
georgraphy, business organization, etc., are included in the Indian Finanes,
Civil Bervice and other public examinations conducted by the Government
of India? If not, when do they propose to include them

The Honourable Sir Basil Blackett: The information required by the
Honourable Member is being collected and will be furnished to him as soon

as possible.

RECRUITMENT OF BacurrLens or COMMERCE IN CERTAIN BYECIFIED
SErvICES.

192. Beth Govind Das. Will the Government be pleased to state what
facilities have been provided for the holders of the degree of Bachelor of
Commerce in the recruitment for public service in the Departments of
Customs and Inland Revenue, Income-tax, Commerce, and Industries.

under the Goverpment of India?

The Honourable Bir Basil Blackett: As regards Customs, I may say
that no special facilities have been provided for holders of the degree of
Bachelor of Commerce; that the Imperial Customs Bervice is recruited by
a combined system of nomination and examjnation and not on a serutiny
of academic qualifications; and that in recruiting for the subordinate ranks,
Collectors of Customs doubtless give due weight to any such qualifications.
1n regard to the Income-tax Department, the attention of the Honourable
Member is invited to my reply to question No. 1995 by Mr. C. 8. Ranga
Iyer on Beptember 16th, 1924. .

Appointments other than those of a clerical nature in Departments
under the Commerce Department are extremely few and vacancies are
correspondingly few. No special facilities have been provided for holders
of the degree of Bachelors of Commerce.

So far as the services and appnintments under the direct control of the
Department of Industries are concerned, no special faeilities are provided
m the recruitment of persons holding the degree of Bachelor of Commerce.

Exrort or Foop GraIns.

103. Seth Govind Das: Will the Government be pleased to state what
steps they have taken or propose to take to prevent or restrict the export
of wheat and other food grains from India in view of the chronic shortage
of food grains in India?

Mr. J. W. Bhore: The Government have no reason to believe that there
is such a shortage of food grains as to justify action on the lines indicated
by the Honourable Member. )

ExrorT or CaTTLE.

104, Seth Govind Das: Will the Government be pleased to state the
number of cattle exported from India during the last five years and the
names of the countries to which they have been exported?
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The Honourable Bir Oharles Innes: The Honourable Member is referred
to the Accounts of the Sea-borne Trade and Navigation of British India of
which oopies are in the Library.

ExisTence of o SecrioN oF ANrMal HuspaNprY IN THE Pusa
AaricULTURAL COLLEGE.

105. Seth Govind Das: Will the Government be pleased’to state whe-
ther the Pusa Agricultural College and Institute has a section of animal
husbandry to improve the breeding of cattle in India?

Mr. J. W. Bhore: I am not quite clear as to what the Honourable
Member means.

The brecding and improvement of cattlg are receiving close attention
at Pusa, but the Institute of Animal Husbandry is located at Bangalore.

Reoucrion or THE PosTackE oN Excrism Lrrrens.

196. Seth Govind Das: Will the Government be pleased to state the
reasons why the postal rate for a letter from India to England is two
annas, while a letter froon England to India costs only three half pence
which is only 14 annas, and whether the Government propose to reduce
thé postage in India on English letters?

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Me¢mber
is referred to the reply given by Sir A. C. Chatterjee on the 5th February
1024, to parts (b) and (¢) of Dr. Gour's question No. 181.

Repucrion or Posrace Rates oN LErrers anD Post-camnps.

197. Seth Govind Das: Will the Government be pleased to state what
gteps the Government have taken or propose to take for the reduction of
postage from one anna to half anna on letters, and from half anna to one
quarter anna in the case of post-cards, in view of the chronic poverty of
the people?

The Honourable® Sir Bhupendra Nath Mitra: I would ask the Honour-
able Member to await the presentation of the Budget.

EunoresN, ANGLO-INDIAN aND INDIAN SUPERINTENDRNTS or Posr
OFrIcEs.
198. Seth Govind Das: Will the Government be pleased to state the

number of Superintendents of Posat Offices in tabular form, under the heads,
i.e., (a) Europeans, (b) Anglo-Indians and (c) Indians?

The Honourable Sir Bhupendra Nath Mitra:

Europeans . . . . . . . . 3
Anglo-Indians ' 50
Indiane . . . . . . \ . . . 128
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SurrLY or WarM CroTHING TO PosTMEN.

109. Seth Govind Das: Will the Government be pleased to state the
weasons why only one livery dress and no warm olothing is supplied to the
postmen every year, when two were supplied formerly?

The Honourable Sir Bhupendra Nath Mitra: Two sets of uniform are
supplied annually to postmen only in exceptional cases and this has always
been the practice. Warm clothing is supplied in certain places where the
rigour of the climate demands it.

Proressor Jevons’ sook “ MoneY, BankiNG anD ExXcHANGE IN
INp1a.”

200. Seth Govind Das: Will the Government be pleased to state the
number of copies of Prof. H. Stanley Jevons book on ‘‘ Money, Banking
and Exchange in India '’ published by the Government of India, the num-
ber sold, and the amount of money spent by the Government of India in
getting it published and any compensation the Government may have paid
to the author?

The Honourable Sir Basil Blackett: 3,000 copies were printed of which
2,128 have been sold. The cost of printing was Rs. 2,565 while the
amount paid to the author was Rs. 7,079. The sale price of the book
being Rs. 2-8-0, it will be seen that the Government have recovered the
oost of printing and nearly half the amount paid to the author as well.

SeparaTiON OF Jubpiciat, axp Execumive FuNncrions.

201. Seth Govind Das: Will the Government be pleased to state whe-
ther the (Government have received any representations from the Pro-
vincial Governments, with reference to the separation of the judicial and
executive functions and if so what steps they will propose to take to give
effect to these representaticns?

The Honourable Sir Alexander Muddiman: I have nothing to add to the
answer given by me to Khan Bahadur Sarfaraz Hussain Khan’s question
No. 144 on the 28rd Jantary 1925, and Maulvi Muhammad Yakub’s ques-
tion No. 883 on the 28th January 1925.

AsoLiTioN oF DivisioNalL CoMMISSIONERSHIES.

202. Seth Govind Das: Will the Government be pleased to state whe-
ther the Government have received any representations from the Provincial
Governments with reference to the abolition of the post of commissioner-
ships and if so, what steps they propose to take to give effect to those
recommendations of the Provincial Governments?

The Honourable Sir Alexander Muddiman: The matter has been the
subject of correspondence with Provincial Governments whose replies have
been received and are now under consideration. As I stated on the 22nd
January 1925, in reply to Maulvi Muhammad Kazim Ali's question on
the same subject, no final decision has yet been arrived at.
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Nomrnation or TEE INDIAN DELEGATION To THE,L®acUE or NATIONS
FROM A PANEL OF REPRESENTATIVES ELECTED BY THE ABSSEMBLY,

208. Seth Govind Das: Will the Government be pleased to state whe-
ther the Government would allow the Legislative Assembly to elect a panel
¢! representatives of India for the Assembly of the League of Nations to
be held in September, 1925, out of whom the Government may nominate ?

Mr. L. Graham: The answer is in the negative. The Honourable Mem-
ber is referred to the reply given to his unstarred question No. 458 on the-
22nd September 1924.

Evrrction BY THE TraDpE UNioNs oF INDIA OF THE INDIAN REPRESENTATIVE
YOR THE INTERNATIONAL LaBoUR CONPERENCE,

204. Seth Govind Das: Will the Government be pleased to state whe-
ther the Government would allow the Trade Unions of India to elect their
representative for the International Labour Conference to be held in 1925
at (feneva? '

The Honourable Sir Bhupendra Nath Mitra: No provision is made in
the Treaty of Versailles for the representation of trade unions as such,
Representation is given to the workpeople of India, and the delegate has
to be nominated by Government; he is to be chosen in-agreement with the
industrial organizations, if such organizations exist, which are most repre-
sentative of the workpeople of the country.: Government are unable to
depart from the provisions of the Treaty. ~

MESSAGES FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been receiv-
ed from the Becretary of the Council of State:

“T am directed to inform you that at a meeting of the Council of State held on
the 23rd of February, 1925, a motion that the Bill to repeal certain provisions of the
Indian Criminal Law Amendment Act, 1808, as passed by the Legislative Assembly,
be taken into consideration was rejected by the Council, and that a similar motion in
regard to the Bill further to amend the Indian Railways Act, 1800, as passed by the
Legislative Assembly, was rejected by the Council of Blate at their meecting hefd om.
the 26th February, 1825.'"

(Cries of ‘' Shame ’).

A further Message has been received from the Stcretary of the Council
ol State which runs as follows:

1 am directed to inform you that the Council of Btate have at their meeting
held on the 26th February, 1925, agreed without any amendments to the Bill to determine
the salary of the President of the Eegislative Assembly which was passed by the Legisla-
tive Assembly at their meeting held on the 18th February, 1925."

Mr. President: It has been represented to me that, as it is not our usual
practice to sit on Friday, and as Friday is a day set apart for special
prayers by one section of this House, it may be desirable for us to adjourn
a little earlier and a little longer at the luncheon interval than usual. There-
fore, I propose to adjourn shortly before one o’clock. Whether that means
that we shall have to sit later in the evening remains to be seen!
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S8ecoND B1AGE—conid.
Ezxpenditure from Revenue—contd.

DeMaND No. 2—INSPECTION,

Mr. President: The House will now resume consideration of the
Demands for Grants on Railways.

The question is:

“That & sum not exceeding Rs. 1,14,000 be granted to the Governor General im-
Council to defray the charge which will come in course of payment during the year
ending the 31st dyay of March, 1926, in respect of ‘ Inspection ’.”’

Duties or GovERNMENT INSPECTORS.

Mr, B. Venkatapatiraju (Ganjam ‘cum Vizagapatam: Non-Muham-
maddn Rural): 8ir, I move:
““ That the Demand under the head ‘ Inspection ' be reduced by Rs. 20,000."

I may at the outset say, Sir, that I wanted to raise this question, first--
ly because I was under the mistaken impression that the Government Ins-
pectors have only business to do with the railway lines managed by Com-
panies. I learned from Mr. Hindley that they have to inspect State lines
as well, and therefore it matters very little to them whether the railway
lines of the East Iudian Railway or the Great Indian Peninsula Railway
are under Company management or under direct State management. There-
fore, we must have Government Inspectors as before. But with reference-
to the Government Inapectors I do not understand how the Acworth Com-
mittee's Report was disposed of either by the Government or by the Rail-
way Board in connection with the distribution of these Inspectors, because-
they themselves suggest at page 42:

‘ At the present moment there are eight different Circles in India, each with an
Engineering Inspector who is required to make a minute inspection of every mile of
railway in his Circle every year. We cannot believe that this amount of inspection is.
necessary, and we recommend therefore that ecomomy he effected by reducing the
Engineers' circles to three, viz., the three divisions for which Commissioners will be-
appointed. It may, however, be necessary in one or more of the divisions to appoint
in addition an Assistant Engineering Inspector.’

I understand that not only have we eight Inspectors but there are addi-
tional Assistant Inspectors. They go on to say:

_ ' The money saving effected can be utilised for the appointment in ench of the
divisions of an Inspector of Traffic who will work under the Commissioner of the
division. Such Inspectors are more especially needed at the present time.'

I want to know how far their recommendations were given effect to and
why when saving can be effected in this direction whether it is possible
to effect any saving at all. From what I learned from the evidence given
before that Committee by the BSecretary of the Madras Government
P, W. and Railway Branch, who is also now Government Inspector,
he definitely stated the duties of the Government Inspectors, how
far they are*® able to be ocarried out either by the companies or
otherwise and how far their reports were given effect to even
by the Board. One of the main considerations he points out is that these

( 1669 )
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Inspectors are appointed in order to find out whether the public conve-
nience is attended to by all the railways, whether there was any over-
«crowding, whether there were any accidents, and if so 'who were respon-
sible for it, whether there were any fresh feeder lines, can be stated with
reference to each circle. And in his evidence, you will notice that he
condemned Company management to such an extent as any Indian poli-
tician would do and even quoted the authority of the Madras Govern-
ment in support of his view. He stated that the Companies who are
managing the railway lines are managing them in their own interest and
he states further that they do not care for the public interest at all. Such
a pronouncement from an Englishman, backed up by such a Govern-
ment, requires serious notice. And they also stated that the large amount
which ought to be spent in the Madras Presidency was not done at all
because neither the Companies favoured it nor, being a far-off be-
nighted province, did the Railway Board take it into consideration. Now
I ask whether full work is being taken by the Government from these
Inspectors instead of asking them whether they have inspected every
foot of the railway line on the main lines. The Acworth Committee sug-
gested that this was unnecessary. There are only two departments which
-are in actual touch with the public as well as with the administration.
‘They are the Audit Office in order to point out the defects in the finances
and the Inspectors to point out other defects. We sometimes notice
these Auditors’ reports in the Advisory Board, but I have never
come across the reporte which the several Inspectors may from time
to time make to the Board. I understand they make six monthly
reports, though not monthly reports. ~Why should these not be
placed before the Advisory Board? It is true that they are treated
.a8 confidential. It may not be published in the newspapers. But
unless you take the Advisory Board into your confidence, unless
you tell us what our Inspectors who superyise these lines managed
by Companies have said and what defects they have pointed out for re-
-dress, I do not understand how the Advisory Board can do useful work.
Bupposing an Inspector reports that there are certain defects that he
has pointed out on many an occasion that there is overcrowding and that
no steps are taken to remedy it, if that report was placed befare the
Advisory Board, the Advisory Board can with authorily ask the Railway
Board what steps werc taken. But if vou keep nll these reports sent in
by Government Inspectors confidential, I do not think that the Railway
Advisory Board can be of much service, either to the Railway Board or
to the public. Therefore, one of my questions in connection with these
Inspectors is whether they are making any reports, and if so, whether
they will be placed before the Railwav Advisory Board. We know that
formerly there were 7 circles. Now they have 8 circles. It was also
auggestad by the Aeworth Committee whether it is possible to reduce
expenditure in any direction. For my part, T am nnt advocating any
false economy. If it is absolutely necessary for efficient service, you can
"have not only 8 circles but vou can have 12 circles. I do not mind it.
What I want to know is whether you are taking full work from these
Inspectors and Assistant Inspectors whom you are employing, whether
they are making reports with reference to branch and feéder and other
Tines and with regard to the inconveniences felt by passengers, and if
they are reporting, whether their reports cen be placed at least before the
Advisory Board. Perhaps Sir Charles Innes will say that they are in
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the Library. At least I have not seen any Inspector’s report in the
‘Library. Therefore, Bir, I want a full and frank expression of opinion
from the Government why they want to condemn the recommendations
.o the Acworth Committee so far as this matter is concerned, and what
steps they have tnken in the matter of improving them. I may say that
under the contracts entered into with the various companies Government
have a statutory dutv to do various things, to sce that these Inspectors
are carrying out their duties fully and fairly so that we may not lose any
money which we are entitled to, and to see that the lines are kept in pro-
per repair and that every other facility is provided. I expect an answer
from the Government on these points, Sir.

Mr. President: Reduction moved:
* That the Demand under the head ' Inspection’ be reduced by Rs..20,000."

Mr. 0. D. M, Hindley (Chief Commissioner, Railways): 8ir, I find
it a little difficult to understand why the Honourable Member has put
his name down to this extensive cut of Rs. 20,000 in our provision for
Government Inspectors. If he had intended to ask the House to censure
us for not in practice carrying out the duties of Government Inspectors
or if he had intended merely to ask for information, he might very well
‘have put down a nominal out of Rs. 100. If that is the Honourable
Member’s intention, it would simplify what I have to say. Do I take
‘it tl'%:b tg‘lae? Honoursble Member is prepared to reduce his proposed cub
‘4o Rs. 1

Mr. B. Venkatapatiraju: Yes, Sir.

Mr. 0. D. M. Hindley: I would ask you, Sir, to take note of the fact
that the amendment has been changed from a cut of Ra. 20,000 to a cus
of Rs. 100. May I take it that that is the amendment before the House?
"That simplifies my task because 1 was about to explain what the cut of
RBs. 20,000 would mean. I take it, then, Sir, that Mr. Venkatapatiraju’s
intention is to ask for information about the duties of Government Ins-
pectors, and I should like to explain that Government Inspectors are
appointed as statutory officers under the Indian Railways Act. The
duties of these Inspectors of Railways are laid down in section 4 of that
Act and they are as follows:

‘* (a) to inspect railways with a view. to determine whether they are fit to be opened
"for the public carriage of passenBers, and to report therecn to the Governor General in
* Oouncil &b required by this Act; .

(8) to make such periodical or other inspections of any railway or of any rolling-
- stock used thereon as the Governor General in Council may direct;

(¢) to make inquiry under this Act into the cause of any accident on a railway; and

(d) to perform such other duties as are imposed on him by this Act, or any other
< enactment for the time being in force relating to railways.”

There are also in the hody of the Indian Railways Act other statutory
“provisions which relate to further duties required of the Government
Inspector.

I do not think it is necessary for me to argue at any length as to the
necessity for our having an adequate staff of Inspectors to take charge
particularly of the matter of public safety. It must be obvious, and I
.think it is obvious, to the Honourable Member who moved this amend-
ment, that in the case of any corporation or company working a railway
‘it is necessary for the Government to see that throughout the whole of
iits operations it is complying with the provisions of the Railways Act in
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respect of public safety. Exactly similar conditions apply in regard to
the State-managed railways. We hold, and I think this House will agree
with us, that where any one, be he an officer of the Government or am
officer of a company, is carrying out works which are designed to carry
passengers,—either rolling-stock, permanent way, bridges, stations, inter-
locking or anything of that kind, which is connected closely with the safe
working of the trains,—or where any one is, making alterations to existing
works, it is essential that we who have the final responsibility for the
safety of the travelling public should have our own officer
to watch that work and to see that our requirements are
properlv carried out. I do not think it needs very much argument to see
that that is essentinl. I would ask Honourable Members to bear in mind
that at the present moment we are engaged in a very large number of
new works all over the railways in India affecting the question of the
running of trains. We are not only building new stations and doubling see-
tions of the line connected with all these works, but there are alterations
to the running lines over which trains run, to signalling, to interlocking
and to various other technical equipment connected with the running of
traing, and it is essential that at this time we should have an adequate
staff of Inspectors to watch those works. It is perhaps more essential
when you are making changes in regard to technical equipment to have
your watch-dog there to see that the provisions required for public safety
are adhered to.

Then, ‘the next point is, whether our present staff of
Inspectors is too large or too small, and here I will deal with the Hon-
ourable Member’'s remarks regarding the Acworth Committee's recom-
mendations. It is perfectly true—I think the Honourable Member has
read the extract from the Acworth Committee’s report—that the Com-
mittee recommended a reduction in the number of circles. Well, we have
at present eight circles in all, 7 in India and one in Burma. Cirecle No. 1,
in charge of the Government Inspector at Calcutta, who has general
charge of the East Indian Railway and the Bengal Nagpur Railway, has
a total mileage of 9,146. Circle No. 2, which embraces the Eastern
Bengal Railway and the Assam Bengal Railway, has a total mileage of
4.649. The subsidiary Circle, which we call the 8th Circle or 2 (a) covers
the Burma Railwavs and has a total mileage of 2,289. This is held by a
junior officer. No. 8 Circle, in charge of the Government Inspector at
Lucknow, .covers the Bengal and North-Western Railway and £e Oudh
and Rohilkhand Railway and hag a total mileage of 5,248. No. 4 Circle
at Lahore—the Senior Government Inspector has in his charge the whole
of the North Western Railway system and certain subsidiary lines, with
a total mileage of 8,504. Circle No. 5, Bombay, - has the Bombay, .
Baroda and Central India Railway and various railways in the Indian
States in its charge with a total mileage of 8,018. Circle No. 6 in Bombay
has charge of the Great Indian Peninsula Railway and His Exalted High-
ness the Nizam's State Railway with a total mileage of 6,858. Circle
No. 7, in charge of the 8enior Government Inspector stationed at
Madras, covers the Madras and Southern Mahratta Railway and the
South Indian Railway with a total mileage of 6,194. '

Now, 8ir, the Acworth Committee’s recommendation was that ws
should reduge those eight circles to three. That would mean that we
should have to very largely increase the mileage over which these officers
carried out their duties. I had to consider what should .be done with
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this 1ecommendation when I first took office, and my first impression
of tho matter was that by reducing the actual annual inspection to pos-
sibly biennial inspeotion, that is to say, by reducing the mileage over
which the Inspector is to travel per year, we might be able to make
some reduction. I foresaw, however, certain dangers and I held a con-
ference of the Government Inspectors in order to ascertain how that would
sffect their work and their duties. The information which 1 received st
that conference gave me reason to pause and I have still not come to a
final conclusion on the matter whether it is possible to reduce the number
of cflicers or not. The considerations which weigh with us in this matter
are whether at this particular time, as I have already suaid before, when
we sre undertaking a very large programme of improvement and rehabi-
litation, it will be wise to reduce in any way this supervision in the
direction of public safety. At the moment I do not feel justified in
making a recommendation to Government that the number of Inspectors
should be seriously reduced. We may come to a different decision, but
I must ask for more time and I do not think that, this House would at
the moment like to coine to a decision definitely in favour of reducing the
aw unt of inspection. I refer briefly to one sentence in the Acworth
Comrmittee’s report where they said that the Inspector was required
tu inrpect every foot of the track under his charge once a yesr. That is
a Dbroad general statement, but it is not strictly true in the literal sense
tha! the officer in question examines every foot of the track. It would
be cbviously impossible for any one to examine every foot of the 9,000
miles of track in the course of the year. What the Acworth Committee
iutended to say was that under our standing orders the Governm.nt
Inspector was required to make every year a complete inspection journey
uver the whole system under his charge. That is usually done at the
san.e time as the annual inspection carried out by the Agent and the
senior officers of the line of their system. The Government Inspector
travele with them and it may be perfectly correct to say that be does see
almost every foot of the lines, but it caennot be considered to be a
metirulous examination of every foot of the permanent way, as of
course, is required to be done by the engineers in charge of the permanent
way. As the result of those annual inspections we receive yearly reports
from the Government Inspectors on technical matters which come to their
notice in the course of their inspection, and we attribute very great value
to the fact that we are able to place one of our officers with the senior
officers of the Railway when they are making their annual inspection.
The technical matters which crop up at the time of inspection can be
discussed by him with the junior officers and subordinates who are in
charge of the work, and he can form his own opinion of the work as it
i Leing done. That is one of the reasons which weighed with me in
bringing the matter to a point of uncertainty as to whether we could reduce
the number of Inspectors. Those reports which we receive are very
largely of a technical nature. They refer to sall the cases of defective
working of signals, pointe and orossings, permanent way and so forth, snd
they are extremely - valusble documents to us from the technical point of
view. Those reports are dealt with by the administrative officers who are
responsible for the working of the Railways, and we consider finally their
replies to the ctiticisms made by the Government Inspectors., Now, Sir,
I would submit that those documents are of a highly technical nature and
weuld' not be of very great value to the Central Advisory Council if we
did' place them at their disposal. There is nothing to hide in them and
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I wculd have no objection to any Member of the Council seeing them.
But where matters of a highly technical nature are possibly under pro-
longed discussion and dispute between the Government Inspector and the
1ailway administration or between us and the railway administration,
ther: is no particular object in the Central Advisory Council dealing withs
those matters which are, as I say, of a highly technical nature.

The other subjects which the Honourable Member referred to werc
such matters as the public convenience, overcrowding, accidents, and

8u cn.

1 will take first the question of accidents, though here I am on some-
what difficult ground because I see that a further motion has beem put
on the paper asking the House to censure us in regard to accidents and
safety of the public. So I do not wamt to go greutly into the matter of
sccidents if that is coming up later. It occurred to me that there were
possibly two schools of thought among the Members of the Assembly, one
who wished us to reduce our imspection because they thought we were
overaoing the consideration we pay to the matter of public safety, ana the
othcr who think that we are not doing sufficient inspection. I do not know
which will prevail; perhaps the voting will show.

With regard to accidents, I may say that this subject forms one of
the important duties of Government Inspectors. We revised our rules
regarding inquiries into accidents about 18 months ago and we have laid
further obligations on Government Inspectors to inquire into accidents of
n certsin nature. The Government Inspector was in fact given discretion
to kold an inquiry himself into any accident which he oonsidered to be
of sufficient importance.  Ordinarily accidents of a minor nature are
inquired into and reported on by the officers of the railway who arc res.
ponaible for the particular locality. It is laid as an obligation on Gov-
ernment Inspectors to hold inquiries where they consider the importance
of the accidents makes it advisable to do so. It would be impossible for
Government Inspectors to hold inquiries into every mccident unless we
had u very much larger staff.

Regarding matters of public convenience and overcrowding and so on,
we have from time to time issued special orders to Government Inspectors
cither in the direction of making special investigations for us or of wateh-
ing generally in the course of their inspections such matters, In one parti-
cular case Government Inspectors were called upon to mako a specnl
. investigation into the conditions of third class passengers. The results.

«f their investigations and their reports, together with information regard-
irg the action taken by them, have now been placed in the Library and we
shall follow that practice wherever we instruct Government Inspectors to-
meke special investigations into matters affecting the travelling public. The
Go¥ernment Inspectors have general orders to watch in the course of their
irgpctions matters affecting the convenience of third cluss passengers. 1t
is open to them at any time to make special reports to us, but they do,
at the time of their annual inspection reports, make remarks on which-
the railway administrations take action or on which we insist upon action
being taken. That, I think, meets the various points whick the Honour-
avle Member hag raised, and I do not think I can go further into the
Aubject. The House may not perhaps wish me to go into it but 1 would
like to draw the attention of the House to the fact thab if this-
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vute of oensure is passed, it would imply that we have an overheavy sta¥¥
of Iuspectors. DPersonally, I am not prepared to admit that, and I could
ot fulfil my responsibility with regara’ to the safety of the travelling.
public if the number of Inspectors were at this time seriously reduced.

- Mr. President: I understand the Honoursble Member moved for &
reduction of the higher figure of Rs. 20,000. -

Mr. B. Venkatapatiraju: I want to reduce it by Hs. 100.

Mr. President: The House is aware that I put the original motion for-
a reduction of Ra. 20,000 as it stood on the paper. I think the Honour-
able Member had better withdraw his motion and I will call upon Mr..
Durdiewami Aiyangar to move his motion for reduction by a lower figure.

The amendment was, by 1&ave of the Assembly, withdrawn.

AcCCIDENTS oN RaiLways.

Mr. 0. Duraiswami Aiyangar (Madras ceded Districts and Chittoor
Nor Muhammadan Rursl): I rise to move my amendment that the
Damand under this head be reduced by Rs. 100.

With reference to thc observations of the Honourable: Mr. Hindley
regarding the necessity for the inspecting staff personally I do not seé
my way to differ, but at any rate I cannot but express the opinion that,
as in oll other cases so here, the administration is very expensive. If my
icformation is correct, the inspecting staff in England consists only of
4 Chief Inspector on £1,400, two Inspecting officers on £750 to £1,000,
su Assistant Railway Inspector on £300 to 700, and sn officer for the
light railways on £700. The entire expenditure for a large amount of
mileage in England comes to about Rs. 72,000, whegeas here we spund.
Rs. 2,50,000.

Mr. K. Ahmed: You have no idea of England.

Mr. 0. Duraiswami Aiyangar: I have got an-intense idea of England
by virtue of what I see of the administration here. I have got a picture
of it here in this country. B8ir, so far as these Inspectors arc concerned,
I sec, or to be more accurate I heuar of, these Ingpectors for the first time
only in the Budget. I wish the Government Members had supplied us
with photographs of these Inspectors go that we may be in search of them
during our travel, if we ever come across an Inspector. I am g frequent:
iraveller in the railway traing and yet I bave not yet come across an
Inspector. T daresay he is supplied with a saloon. I have no objection
to a snloon for him but T wish very much that the saloon is not fitted
with bug-proof chuirs. The only idea that we get of any inspecting officer
when travelling in a train i= when we find lights burning, water in the
closet, station masters and stuff cleunly dressed and running about in a
busy manner to the fail-end of the train.. It is only then that we find
. an indieation that some inspecting officer is in a saloon. T have not come
wcross any inspecting officer inquiring either of the first cless passenger
cr the second class passenger, or much less the third class passenger as
to his convenichees or inconveniences. If only an inspecting officey had
ever travelled on the metre gauge line of the Madras and Southern
Mahratie Railway, that line would not be in the state in which it is, IFf
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on.y you take your bed on the metre gauge railway in the second clase
.or first class even, I am not sure that you will find yourself on the bed
by the time you reach the next station. You will be on the floor of it.
Thri is the kind of rocking carriages we have got there. Now as regards
the conveniences of passengers, apart from the question of seating arrange-
ments. We have got a through line from Gudur up to Villupuram partly
managed by the Madras and Southern Mahratta Railway and partly by
the South Indian Railway, and yet while the line runs r.ght through
from Villupuram to Gudur we have to break our journey at Katpadi,
sit up there during nights, lie down on the platforms with children. Of
'ate they have been pleased to give us only one through train, and those
who travel by other trains must necessarily halt for hours and hours
together at Katpadi. If only an Inspectors had been travelling on that
line he would not have tuken the shuttle service between Katpadi and
Chittoor, Katpadi and Pakala, for he would have to wait for several hours
together to catch the next train.

Sir, so far as accidents are concerned, 1 need not say much. If you
only compare the figures you will find that taking the figures of 1922 in
England there were 78 passengers killed and in India 636 passengers.
Amongst servants 207 were killed in England and 455 in India; amongst
other persons 376 there and 2,058 here. Is that the remedying of acei-
dents? Now, 8ir, it is lucky for the Railway Administration here that

. people who meet with accidents in India do not go in for suits for tort-com-
pensation and damages. If this were the case in England, the railways
would have had to pay heavily for accidents. I may mention one notable
instance of suing for damages in this country. That was in Bombay.
‘'That was the case in which the railway train was taken off the platform
and a passenger had to get down without lights. He got down in the dark
and broke his knees., The Bombay High Court on the original side gave
him heavy damages, but the Appellate side took an extraordinary view of
the matter and sympathising with the railway company they wanted to
see if they could'get rid of that compensation. They asked the Govern-
ment astronomer to fix a date having the same kind of planetary combina-
tion, the same kind of light, the same kind of sky circumstances and on
a day so fixed the High Court Judges went there for inspection and found
there was light enough to see and that there was no difficulty there in
getting down. And the Madras Law Journal put a query as to why they

did not try a further experiment—that of falling from the train

and breaking their legs to see what compensation should be paid
to them. The Privy Council set aside the finding of the Bombay High

Court and gave & decree for damages. In the Mangapatam disaster the

railway escaped very cheap and thev have done so in the case of several

accidents. If only the Indian passengers would try or attempt to teach a

lesson to the railway companies on one or two occasions, I think that would
be the surest method of putting a stop to these accidents, as no number of
rules: and other things can which you are trying to invent. I wish they
would give such opportunities to us and we will teach them how to treat
railway companies. But accidents apart, I do not know under what head
to put the Malabar wagon tragedy. My friends rightly remind me of it,
but T do not myself know under what head to put if. Ts it. an aceident?

Ts it a wilful negligence? Is it culpable negligence or is the railway com-

pany edgaging in the preservation of law and order in the country by
gotting rid of persons who disturb law and order? Bir, the Malabar wagon

12 Noonx.
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tragedy is a case which is unparalielled and you cannot spesk in the same
treath of even the Black Hole of Calcutta which you make go much of
m all your higtories. In the Moplah wagon tragedy a number of Moplahs
were huddled together in a closed wagon without air to breathe, without
water to drink, conditions which soon killed them off. Are these the accidents
you are preventing? Sir, we do not for one moment grudge 8 Inspectors
or 16 Inspectors, provided you take care that these Inspectors really do
their duty, really protect the people, really come in contact with the passen-
gers of not only the first and second class but third class passengers as
well, and look to their convenience. 8ir, the way in which the rajl-
way does its work in the Presidency, on the metre gauge lines particularly,
—the delays at stations, the speed—you would yourself be shocked at it.
I think it is not even an economy for the railway company to keep an
engine working for such a long time for nothing clse than to change the
officials and in fact the speed with which the train goes from Pnkala to
Madanapalli. I ean illustrate by an incident or story.

_ Mr. 0. D. M. Hindley: I think the Honourable Member is out of order
:in roferring to matters of this kind. He is primarily dealing with acci-
ents.

Mr, 0. Duraiswami Alyangar: I was given to understend, Sir, from the
Chair that I need not move about these separately and that I could
bring in sll thesc things under Mr. Rasju's amendment. That was the
understanding.

Mr. President: It would have been more convenient if Mr. Raju had
made his motion, but unfortunately he did not do so. But I am prepared
1o allow this to cover the whole field of inspection; but whether inspection
has anything to do with the grievances of third class passengers or not 1
do not know.

Pandit S8hamlal Nehru: May I inquire if a non-member is entitled to
raise a point of order?

My, President: To whom is the Honourable Member referring ?

Pandit Shamlal Nehru: I am sorry, Sir, I am just informed that he is a
Member.

Mr, 0. Duraiswami Alyangar: Su, I thought the Honourable Mr.
Hindlev himaelf anid that it was ono of the duties of Inspectors to look after
the convenience of third class passengers.

Mr, President: Whether it is one of the duties of Inspectors to do so or
not, is a matter which wiil come up in another form. I think the Honour-
able Member better confine himself to the work of the Inspectors proper,
with particular reference to accidents.

Mr. 0. Duralswami Alyangar: I have only a word of explanation to make
ond I will not say anything more. Before you, Sir, wanted the House to
permit the withdrawal of the motion made by Mr. Venkatapatiraju I want-
ed to rise and say I would move the amendment of a reduction of Rs. 100
instead of Rs. 20,000 myself, but as it was suddenly withdrawn I could
not help it. I have nothing more to say. .

Mr. President: The motion before the House is:

% ¢ That the Demand under the head ‘ Inspection’ be reduced by Ra. 100.”
| ]
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Mr. E. ¥. Sykes (Bombay: European): Sir, I understand that by the
alteration fin the form of the first amendment all the amendments for the
reduction of Rs. 100 come under discussion at the same time.
There is one small matter I would like to dea! with in regard
to these associated motions, one of which stands in my name,
They are motions of censure. When the House saccepted the-
proposal of Sir Campbell Rhodes that we should attach to the motions we:
proposed to move some indication of the line we proposed to take, I put
down an indication that the motion was made for the purpose of eliciting
information from the Government, and not for expressing censure on them.
If the occasion arose, like any other Member, T should be prepared to move
a vote of censure on the Government. In this particular case it is impos-
rible to move a vote of censure because there is no information on which to
do it, and my whole purpose was to elicit from the Government a statement
of their policy in this important matter. I hope I have made it quite clear
that I am not associated with these other motions of censure. I am purely
asking for information, and I think perhaps it would be convenient if it
were indicated on the paper whether that was the case.

Mr. President: The Honourable Member has not quite understood. A
motion for reduction when moved is not a vote of censure until it is sup-
ported by a vote in the lobby.

Mr, 0. D. M. Hindley: Perhaps I have misled the Honourable Mem-
ber owing to something I said just now. What I said was that if this
motion is carried, I should feel it was a vote of censure, and that I think
is a correct interpretation.

Mr. E. T. Sykes: Well, 8ir, to come to the motion that stands in my
name. We have all heard of the accident which occurred at Harappa
owing to two trains, cach in Tgossession of writtcn permission to do so enter-
ing on a single section. ere have been for many years instruments
whose purpose it is to prevent by mechanical means such a thing happen.
ning, to give this permission by means of a token, of which only one could
be obtained under normal conditions out of the instruments at the same
time. Well, Sir, these mechanical contrivances do not always come up to
expectations and some of ys know some of their earlv historv. Bul i
vention in these matters moves rather rapidly, and unless one is actunlly
concerned with the use of such instruments one is not likely to be very
well informnnd about them. Now it appears that no instruments of this
xind were uscd on the section in question, though I am not certain about it,
I believe that is the case. The sort of information I think the House would
like to hear from Government is’ whether they think there are in existence
ingtruments suitable for the purpose, whether and to what cxtent thev are
in use at the present time in the country, and whether there
. 'are any specinl 1eagons why, if that is the case, they could not bhe used in
the section on which this accident occurred. I think that is all T have to
say on the matter. I now move the motion that stands in my name:

* That the Demand under the head ‘ Inspection’ he reduced by TNs. 100.”

Mr. 0. D. M. Hindley: Sir, I will deal first with the point raised by
Mr, Sykes. The regrettable accident at Harappa was, us Mr. Sykes has
stated, due to two tra'ns entering the same section in opposite directions.
It was inquired into immediately by the Senior Governmont Inspector and
his report has been received by us. As Honourable Members will know,
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this accident has formed the subject of a case in court which has only
just been concluded. It hus therefore been sub judice, and we have
thought it fit not to publish this report until the case was settled in court.
I am not quite certain whether the station master who has been convicted
is making an appeal. We shall perhaps have to consider whether the
matter is still sub judice; but I can proceed at once to the general ques-
tion of working conditions on this particular section. This single linc see-
tion was being worked at tho time of the accident under what is known as
the Morse line-clear system. Now Mr. Sykes is perfectly correct in sug-
gesting that there are instruments whlch can be used to supersede this
method of working and make it possible to adopt a mechanical device so
that s token or tablet can be given to the train entering the section and
no other token or tablet for authority to proceed can be issued at the same
time to that section. That system is in forge over a very large mileage
of Indian railways. It became necessary to introduce it primarily in order
to quicken up work on busy sections because the telegraphing and the writ-
ing down of line-clear messages under the strict rules which are always
cnforced under such conditions became a very laborious and lengthy pro-
cess in the case of dense traffic. That was the primary reason why these
instruments were introduced. They have been extended and they are
being extended as far as we can over all the busy single-line sections.
The replacement of these written line-clears by token instruments was com-
menced on the North Western Railway some years ago and they installed
over a portion of the system a cextain type of token instrument. This
purticular type proved defective in actual practice and its use had to be
aiscontinued, and as a result on many of the sections the North- Western
g'{ailwlny administration have reverted to the original procedure of writter
iine-clears.

There is some room for argument as to the desirability of extending
such mechanical appliances indefinitely; that is to say, you can devise
and you cun go on devising mechanical appliances which will almost entire-
ly eliminate the human element in dealing with train working. It would
not be impossible to so tie up your traffic with mechanical devices that
the human element was roduced to practically nothing more than pressing
& button. Now it is very interesting to remember that in actual history,
as we have improved mechanical devices of this kind not only in regard
to train working but in regard to interlocking and so on, as we have steadily
improved thom, there has been to some extent a falling off-in the sense of
respounsibility of the man who has to use these things. It is a very interest-
ing psychological point and it has other much larger implications, but it.
iv a fact that if you give a man more and more mechanical contrivances.
to do his work, he tends to become less careful of his real responsibilities,
and thorefore I say quite clearly that there is room for argument as to how
far it is advantageous to extend such mechanical appliances to the working
of trains except over very busy sections. Therefore it was perfectly con-
gistent with the rules for safe working for the North Western Railway to
maintain over this section the written line-clear system. I may say that
the written line-clear system has no inherent disadvantages, if the man wha
is responsible for it is alive to his dutics and understands his responsibili-
ties. He has perfectly clearly before him what he has to do when he is
giving & message pr receiving a message and when he is giving orders to a
train to proceed; the rules arc absolutely rigid. and the man should not,
if he has a sense of responsibility, go wrong. I fully admit the advantage
of reducing the possibility of human error in these matters to the lowest
possible limit, but I say we have to be careful not to make the matter
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80 easy to the man who has to operate the system that he becomes care-
less. There is a case in point to which I will refer, if 1 am not wearying
the House, which I rememnber perfectly well when we introduced a certsin
system of interiocking. We formerly had a system by which when a traia
wag entering a station, a key was sent out in the hand of the pointsman to
the points—a key of u particular pattern which he had to usc on the points
for an incoming train and then he had to bring back to the station master
a token which he was able to extract from the points in order tuo show
the station master that he had done his work. The station master then
gave orders for the signals to be lowered and the train came in. We
abolished that system on one portion of the line by bringing the whole of
these operations into a lever frame in front of the station master's office
o0 that the station master did not need to go out and see whether the points-
man did his work and he did not need to see that he had the right token
in his hands before he lowered the signals because they were so interlocked
that without that particular piece of metal the signals could not be lowered.
Now what was the result of that? The result was that the station master
sat in his office, he never went out of the platform, and discipline was
definitely lowered in the matter of train working. That, Bir, is jusi an
instance of how you may reduce the sense of responsibility in a man by
giving him excessive mechanical appliances to work with.

On the North Western Railway orders have been issued to instal an
approved type of token instrument as fast as circumstances will permit on
the single-line sections, and in so far as we can secure safety by that means,
it will be secured. I think that possibly gives Mr. Sykes and other Honour-
able Members all the information that was desired.

Now, Sir, 1 would just refer briely to Mr. Duraiswami Aiyangar's
speech, He has compared the cost of our imspection with the cost of
inspection performed by Government in Great Britain. I know nothing
about those figures because I have not got them with me, but T would sub-
mit that such a comparison is entirely erroneous. The Honoursble gen-
tieman has himself said that he knew nothing about England or English
conditions. How therefore ean he ask this House to say that we are
spending too much or too little as compared with the amount spent on
inspeetion of ruilways in England? (Mr. €. Duraiswami Aiyangar: *‘ 1
have compared the mileages '’). I do not think the Honourable Member
could reduce the problem to a question of mileage, to a firure por mile. 1t
he did so, I would inquire from him, knowing nothing about English condi-
tious, how he could say that the amount of inspection required per mile
was the same in England as it is out here. I am not prepared to admit
that the two fizures bear any relation to one another whatever. Now, Sir,
Mr. Duraiswami Aiyangar said that he heard of these Inspectors for the
first time through the Budget. Well, T am very glad to feel that our
Budget has given the Honourable Member this welcome information. It
ie quite obvious that he has never read the Indian Railways Act nor any of
our Administration Reports, and he comes here as a aritic of our adminia-
tration!

Pandit Shamlal Nehru: T just want a little information, Sir. The Hon-
ourable Member will remember that in Simla I referred, to the subject of
-applisnces.

Mr. 0. D. M. Hindley: May I proceed, Bir, with my speech. Mr.
Duraiswami Aiyangar says that he has never heard of or seen a Govern-
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ment Inspector. Now I think it is rather satisfactory that the Government
Inspector does his work in a quiet and businesslike way. He does not come
and call on Mr. Dursiswami Aiyangar when he goes round the railways in
South Indis. He does not advertise the fact that he is there, he does
not go about displaying flags: he goes about his work quietly. And what is
the result of his work? ''he result of his work is that Mr. Dursiswami
Aiyangar sud other Members of this House and other members of the pub-
lic can travel safely. They do not admit that they travel comfotably:
they will admit that they travel safely. I do not suppose that there are
any Honourable Members of this House who have sctually been injured
while travelling on a railway. But'I do not minimise for a moment the
importance of keeping a close watch on the number of accidents which
aocur, and I do not further consider that the figures which we have pub-
lished in our last report do show anything very serious in this
matter. We deeply deplore any cases where passengers or others
sre injured or lose their lives. @'We cannot but feel sympathy
with them and their relatives; but we do not show high
figures in the matter of accidents in India. Our figures compare
very favoursbly with those of any country in the world. If Honouruble
Members of this House are anxious with regard to the increases which huve
occurred in our figures as published in the report during the last two years,
I would ask them to compare them again with the figures of the previous
year and some further years prior to that. Tf they are still anxious, I would
like to inform them that the risk of any passenger being killed in an acci-
dent to a train or the rolling-stock or the permanent way is less than
one in 19 millions of people carried. The risk of people being injured is
less than one in 3 millions; and this figure is exactly the same as the risk
cn English railways for last year, one in 8 millions.

Mr. 0. Duraiswami{ Alyangar: Can we compare in this respect? Is com-
parison between India and England in this respect justifiable?

Mr. 0. D. M. Hindley: I was following the Honourable Mc¢mber's some-
what questionable procedure. With regard to the rnisk, total risk of pas-
pengers being killed and injured through movement of vehicles on railways,
the risk is in India 1 in 1.3/5th millions. Those sre just broad figures. 1
do not wish to stress them very much, because we are fully alive to the
necessity of keeping a watch on this question of accidents and reducing
them as far as possible.

As regards the complaint which Mr. Duraiswami Aiyangar has voiced
about the inconvenience to passehgers travelling particularly by first and
gecond class who do not like to sleep in the open, I would suggest to him
and to other friends of his who have similar comnplaints to make those
complaints to the Agents of the Railways and to get them voiced in the
Local Advisory Committees which have been established on the Madras
and Southern Mahratta Railway and on the South Indian Railway. He
will tell me, ‘* I do not know anything about these Committees and I do
not know who they are and I do not know where to find them.” Well, Sir,
we have published a great deal of information about these Committecs.
1 have no doubt that the Honourable Member has not read that, perhaps

he will do so.

Mr. 0. Duralswami Alyangar: May I make a personal explanation, Sir?
1 never meant that I was not aware of these imstitutions. I only meant
to say that I never saw the Railway Inspector getting out of his saloon, and
therefore I did not see him.
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Mr. 0. D. M. Hindley: If the Honourable Member particularly desires
to see that inspiring spectacle of the Government Inspector getting out
of his saloon, 1 think we might perhaps be able to arrange it for him when
he gets back home. I do not think the Government Inspector would
really have any objection to being seen by the Honourable Member. He
is neither purdah nor do I think he has any caste prejudices. That, I think,
Sir, is somewhat beside the point, because the people who are primarily
responsible for the inconveniencos of the travelling public are the railway
administration. They are the people to whom the Honourable Member
should go and he should get these complaints attended to. Let him not
go through any of thg one-man associations, where a single man calls
himself the Secretary of a passengers mssociation or society or something
of that kind. Let him get into touch with one of hig friends on the
Advisory Committee of the Muadras and Southern Mahratta Railway «r
of the South Indian Railway and ask him to put these matters to the
Agent and tell him that in travelling from such and such place to such
and such place he has to wait on the platform or he cannot have a com-
fortable carriage or that the carriage is unfortunately infected with non-
paying passengers, which I am afraid is the case very much in South
India. Now, Sir, these Advisory Committees do look into matters of this
sort, because one of the members the other day told me that he and the other
members of the Committee with the Agent had been run to sec various
works which the Railway was constructing and that the Committee itself

was taking o very live and intelligent and valuable interest in the working
of the Railway.

I would ask the Honourable Member not to lay these inconveniences
at the door of the Government Inspector, for I assure him that he has
his hands absolutely full with matters of public safety and he has only to
be brought in cases of public convenience when a railway administration

may Dbe oconsidered to be recalsitrant or when matters require special
investigation.

I have omitted to mention one matter in connection with the Harappa
accident which I rather expccted Mr. Sykes to raise, whioh he did not
raise, and it may be of interest to Honourable Members of this House.
The Sonior (Government Inspector who inquired into this accident men-
tionod that remarks had been made with regard to the non-provision »f
electric hend-lights on the two locomotives of these trains. It was felt
s good deal by the public—and I think I have seen n great deal in the
newspapers—that electric head-lights om the locomotives might perhaps
havo prevented or minimised the consequences of this serious accident.
Well, Sir, there is no means of knowing definitely whether the provision
of head-lights on the locomotives would have actually prevented or
averted that accident. We do feel that there is a possibility that with
hend-lights there might have been some chance of saving such a terrible
disaster. The matter is not quite so clear as would be thought at first,
because there is the danger of locomotive head-lights getting mixed up
with signals, and therefore causing difficulty to the drivers approaching a
-gtation. However, as many Honourable Members know, this matter has
teen under experiment for some time on various railways, and particularly
cn the railways which have a long stretch of single line, and we have now
issued orders to all State railways that electric head-lights should be
installed on the locomotives of mail trains and express and fast passenger
#rains, and we have given them a time-limit within which those head-lights
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are to be installed. We have also brought the matter to the notice of the
Company-managed Railways and we have asked them to take up a similar
progrurnme. We are not prepared at the moment to say that this is a
necessary installation from the point of view of safety, because we think
we should have some further experience with the difficulties which are
undoubtedly attendant upon its general use: but we are about to instal
it on sall the mail trains and fast trains on the State railways. I think,
Sir, I have dealt with all the points that have been raised on this
amendment.

Mr. 0. Duraiswami Aiyangar: Sir, I beg leave to withdraw my motion.
I would have done it with still greater pleasure if the Honourable Mr,
Hindley had assured me of some consideration for through trains and
-shuttle trains, about which I complained. However, Sir, I withdraw my
motion.

Sir P, 8. Sivaswami Alyer (Madras: Nominated Non-official): Sir, I
wish to ‘make one suggestion to the Chief Commissioner- I have seen
-some of these reports of Railway Inspectors and 1 believe they do refer Lo
matters like the overcrowding of trains and other things of that sort. Would
it not be possible for the Inspectors of Railways to publish their tour pro-
gramme beforehand and make themselves accessible to any members of
she public who wish to make representations to them in regard to matters
which may require inspection and which may deserve their attention.

Mr. 0. D. M. Hindley: I will certainly consider that suggestion, Sir.
The motion was, by leave of the Assembly, withdrawn.

Poricy oF GOVERNMENT IN REGARD To LEVEL CRossINGS.

8ir Campbell Rhodes (Bengal: European): Sir, a small matter which
I wish to raiee under this heading is a matter of general policy but I
should like in dealing with it to refer to one particular matter because 1t
seems to illustrate in a marked way most.of the points that I wish wo
bring out and it is also well known to the Chief Commissioner and myself.
I mean what is known as the Jodhpur crossing on the Guria Hat road.
I should like just to describe the situation to the Members of the House.
This is a level crossing in the suburbs of Calecutta and the traffic on this
road has grown very largely of recent years especially since the introdue-
tion of the motor car. The railway line carries all the produce from the
north of India to the Kidderpore docks and all the coal to these wicked
British .trumps that we were discudsing yesterday. On the south there
is & very sharp double § turn and on the north the development of the
property for building purposes is creeping close up to the line. Therc was
a few yeurs ago a very distressing accident at this crossing in which I
believe 4 Indians were killed. The Railway Department have recently
quadrupled the line. In this connection I am too much of a layman to
know whether the cost of a bridge there would fall on the railway or on
the local authority. Bub, in order to protect the lives of passengers, the
Railway Board have to put up at a considerable expense, I presume,
two gates and a signal box which, again, may or may mot, I have no
Fnowledge, be useful as a block signal eabin. The point I wish to make
is this thab, I think, the railway companies might exercise a little foresight
in these matters; and where they see, especially in the large towns, deve-
lopment taking place, they ought to put up a bridge instead of ineurring
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the expense on the gates and signal box and straiten out dangerous
curves like the one named, before there is such development of the local
area as will make a bridge very costly or possibly impossible. I know
of many cases in England where level crossings have remained too long
and as a consequence they have had to remain permanently as it is im-
possible to construct the ramps neceesary for a bridge. There is only one
other point in this connection I wish to raisec and that is that a raillway
line intersected by level crossings forming a circle round a town does
greatly cramp the development of the city. I have raised this point,
therefore, so that the extension of development and particularly of trams
which is so desirable may not be prevented.

Mr. President: The question is:
“ That the Demand under the head ‘ Inspection ' be reduced by Re. 1."

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadaa
Urban): Sir, we have a similar complaint in Madras. Within the short
distance of a mile and a half or two on the South Indian Railway we
have, I believe, about 10 to 12 level crossings, crossings on the main roads
connecting North Madras with South Madras. During the busy hours of
the day, both morning and evening, the congestion of traffic is so great
that for nearly half an hour at a time the traffic is held up and often
times all these level crossings are closed' some tame before
the train arrives and cannot be opened till some time elapses after
the train has passed. It has been a great nuisance and the Cor-
poration of Madras has been agitating over it. But it was a mistake to
have allowed the railway to run through the city without the necessary
provision being made previously and the South Indian Railway Company
have been grossly neglecting their duties in that connection. The same
is the case with the Madras and Southern Mahratta Railway also; on the
other side there are numerous level crossings which can be safely avoided
by either underground ways or overhead bridges. These things have to be
provided for, and I hope the Railway Board will take early notice of these
difficulties.

Sir Gordon Fraser (Madras: European): With reference to the remarks
made by my Honourable friend Mr. Rangachariar, is it not a fact that
in Madras there was considerable agitation over one overhead bridge which
has sinece been built, and the result is that there is now an agitation on
the part of the population of Madras that the level crossing gates should be
reopened, as the people are very averse to climbing the bridge on the one
side and going down on the other. They much prefer the old level crossing
with all its disadvantages.

Mr. H. G. Cocke (Bombay: Europesn): Sir, I do not like to be outdons
by my Calcutta and Madras friends. We can also compete in the matter
of level crossings. We have a very famous one &t Dadar which crosses
both lines running into Bombay and which very often takes one hgalf an
hour to cross, so much so that one prefers to go round some miles at the
expense of considerable petrol. I am pleased to say that either the railway
administration or the local authorities are responsible for having builé
a bridge which, I hope, will be opened very shortly. But there are other
level crossings outside Bombay which are a great evil: and if the railway
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administration can do anything to expedite the building of bridges, I am
sure the Bombay public will be very grateful as they will be able to save
considerable sums of money in petrol and tyre charges by not going long
distances, which they have now to do, in order to avoid the level crossings.

Khan Bahadur W. M, Hussanally (Sind: Muhammadan Rural): Thw
question of level crossings, Sir, is, 1 might almost say, a general gricvance
all over India, 80 that neither Diwan Bahadur Rangachariar nor Mr. Cocke
nor Sir Campbell Rhodes has uny right to appropriate this grievance to
bimself. I know, for instance, that Karachi had to fight with the Railway
Board for the last 30 years in connection with an overbridge there,’ and
the bridge has just now commenced and is now in the course of being
made. 'L'here is another level crossing at Karachi also near the canton-
ment station which is & source of very great nuisance. Similarly, at
Hyderabad and nearly all over the North Western Railway in the Bind
section this inconvenience is keenly felt. But the difficulty with the cons-
truction of these bridges is that the Railway Board demand a contribution
from the local authorities. The municipalities, being small bodies, cannot
afford the very heavy amount which the Railway Department want to
spend upon bridges of thig kind. ‘- If that contribution were taken off, [
think the advancement in the case of these bridges would be made much
quicker and much sooner than hitherto. I hope the Chief Commission r
will take note of this and go on providing for a certain number of overhead
bridges every year so as to afford convenience to the people.

Oolonel Sir Henry Stanyon (United Provinces: European): Sir, there
is one feature in connection with level crossings which has not yet been
mentioned. I refer.to a level crossing between two large towns in the
United Provinces. I do not wiesh to specify more clearly where tha
level crossing is situated, but I myself was held up there once for 40
minutes with an enourmous collection of country ocarts. On making
inquiries as to what wag the cause of delay, I ascertained—I give it for
what it was worth, I do not know whether it was true or false—that the
carts were detained until the gateman had received his fees for passing
them through. (Mr. K. Ahmed: ‘‘What happens in Raisina here?’’).

Mr. 0. D. M. Hindley: Sir, almost every large town in India hus
voiced this complaint with regard to level orossings. Now, I will admit
that in many cases considerable inconvenience is caused to road passengers
in crossing over railways. Sir Campbell Rhodes drew my special atten-
tion to a particular crossing which he said I knew of very well. I do know
it very well because both he and I very frequently motored out over
that level crossing on a Sunday morning to our club in the suburbs of
Calcutta. 1 think that T have myself been held up in my motor for §
minutes sometimes. It is a vewy serious matter I think because Sir
Campbell Rhodes was probably going to play golf. I was not going
for that purpose because 1 am unfortunate in not being able to play golf.
But it is of course & very serious matter when an Honourable Member
of this House is held up for 5 minutes on a Sunday morning when he wisheg
to get out to play golf. Possibly, Sir, of all the cases of inconvenience
at level crossings in India, Sir Campbell Rhodes has chosen the ve:v
worse instanceel can think of. I have seen cases where whole strings ¢
carts, foot passengers, hand-carts and others have been held up, and 1
admit the inconvenience. This particular case of the Jodhpur level oross-
ing does affect some of the inhabitants of Cileutta, but it is not, I submit,



1686 LEGISLATIVE ASSEMBLY. [27ra Fes. 1925.

[Mr. C. D. M. Hindley.]

a serious public inconvenience. I am quite prepared to admit that many,
other cases are. Now you will ask me why we permit these public incon-
veniences to continue, why when this House is good enough to sanction
capital expenditure and revenue expenditure for railway improvements,
do we permit such conditivns to continue and the publie to be put to these
inconveniences? "It no doubt scems to Honourable Members here, when
we are spending for them large sums of money to improve our railways,
that we might easily throw 10 lakhs here, 15 lakhs there, 20 lakhs some-
where else, to remove these public inconveniences of road passcngers.
Now to go back in history a little, these level crossings and the problems
connected with them are not entirely matters for which we are responii-
ble. The statutory obligation which is laid upon railways by the Railway
Act extends to providing, at the time of construction, such accommodation
works as the Local Government requires them to provide. This is not u
matter where thare is any difference between the railway company, or
railwaye constructed and maintained by the Btate. All railways alike
come under this provision. The obligation is to provide, at the expense
of the railway construotion, such public accommodation works across
the railway as are considered, in agreement with the Local Government,
to be necessary at the time of construction. And I think I am perfectly,
safe in saying that Loesl Governments' requirements in matters of this
sort have always been acted upon, unless perhaps an agreement has becn
arrived at with them later. I should say first, that within 10 years ct
the opening of the line, the Local Government can ask the Government
of India to insist upon further accommodation works being provided.
After 10 years such works can only be provided if the Government of
India enforce the expenditure on the railway. It becomes therefore o
question for negotiation and agreement with the Local Government
when sny additional work or an extension to a work or accommodation
i3 required; and here the Local Government itself has a very definite
responsibility, and not only the Local Government, but loeal bodies and
corporations. The Honourable Khan Bahadur Hussanally has snid that
one of the difficulties is that the Railway Board demand from local bodias
contributions towards these works, where level crossings are to be re-
placed by overbridges. It is perfectly in order for the Railway Board or
the Government of India to require that local authorities and local Gov-
ernments should bear their fair share of the cost of putting up an over-
bridge in place of a level crossine. -In most nf these cases the necessity
for converting the level crossing into an overbridge arises primarily from
the fact that road traffic has increased since the time the railway was
first constructed. The railway was perhaps constructed at a time whon
the road was nothing more than » narrow lane, and road traffic has increas-
ed to such an extent that a level crossing becomes a public inconvenience
and should be replaced by an overbridge. But it is not the responsibility
of the railway that road traffic has increased, and therefore it is not fair
that the Railway Board should benr-the whole cost of providing an over-
‘bridge. It may be said that cases arise where the necessity for an over-
bridge comes from the increased traffic on the railway itself. 1 admit
that there are such cases, and in such cases the railwaye will bear their
fair share, their larger share of the cost of the overbridge. “We have had
during the last two or three years many cases in which there have be:n
long delays, negotiations and disputes with Loenl Governments and
corporations and other local bodies regarding the incidence of cost of the
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wew works required, and this is the primary cause of the particular com-
plaint which the Honourable the Deputy President has raised in connec-
tion with the level crossing in and around Mudras. 1 took this matbter up
myself when I was last in Madras and I endeavoured, to the best of 'ny
ability, to get a move on and get some of these difficulties settled. We
got to the point of establishing fairly clearly what the respective share
of the different bodies concerned should be in the case of these overbridges.
. Although, as the Honourable the Deputy President said, the Corporatisn
have been agitating for this for years, they have not yet found themselves
in a position to contribute the necessary share to the cost of those bridgss,
and until they do so, I myself cannot for the moment see any clear way
out of the difficulty. We shall take the matter up again. In fact we
have it under correspondence with the Madras Government at the present
time, and I certainly hope we shall be able to come to some kind of
decision, because I agree fully that the present situation is unsatisfactory.

. Diwan Bahadur T. Rangachariar:  What is the proportion, may I
know, that the Corporation has to bear? '

Mr. 0. D. M. Hindley: I am afraid I am not able to give the Honour-
able Member the figures he asks me for. As regards the other com-
plaints, I think what I have said in a general way applies to most of
them. I do not know the exact locality of the level crossing referred co
by Sir Henry Stanyon, but that may possibly be another case in whizh
there is a difficulty in coming to an agreement with the Local Government,.
As regards Karachi Mr. Hussanally hag said that his grievance about $ha
lcvel crossing has already been removed by the building of a bridge. 1%
did not seem therefore quite necessary for him to intervene although 1
wuas very interested to notice he said that he thought there were some
other cases in the locality of Karachi. Now, Bir, on this question of levsl
crossing generally, I think we should remember that it is not always in
all civilized countries considered a necessity to lift the whole of your road
traffic up over the railway and put it down on the other side. We have
already been told that some of the inhabitants of Madras, where a bride
had already been constructed, had raised a considerable agitation against
the fact that they were not allowed still to continue using the level cross-
ing. There was another exactly similar case in another Presidency, ani
there, T am sorry to say, 1 think the Loeal Government were inclined to
take the same view as the local inhabitants. In the United States of
Americn where the mileage of railways is nearly ten times the mileage of
railways in this country T bolieve there are practically no cases of over-
bridges of the same kind as we have here. It is a customary thing in thad
busy country to sce trains crossing highwaye at high speeds and to meat
them in the suburbs of cities going along the sides of the roads. People
get accustomed to those things in the United States of America and it is
perhaps possibly unfortunate that we in fhis country do not get accus-
tomed to them but insist on having overbridges. That is just to illustrate
the point that these are mot always in all countries considered necessary
that grade orossings as they are called or level crossings are a common
feature of everyday life in such countries as the United BStates cf

America.

T hope I have disposed of the pnints which the Honourable Membecs
who have spoken on this matter have raised.
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Mr, H. G. Oocke: Will the Honourable Member kindly tell us in a
case such as Bombay where owing to the electrification of railways it is
necessary to put up a lot of overbridges, what the position of the rail-
way companies as compared with the local bodies is in the matter of cost?

Mr. 0. D. M. Hindley: In the case of Bombay we came to a special
agreement with the Local Government in regard to cost. In all such
cases it is ultimately necessary to come to some agreement, some arbi-
trary figure, in adjusting the incidence of .cost. We have at times at-
tempted to lay down rules clearly to divide the incidence but it is not
possible to devise rules which will cover every case. It might be inter
esting to mention that we have arranged a definite procedure in this matter
—that where there is a dispute between the local body and ourselves as
to the real causes for the necessity of building an overbridge, that is to
say, whether it was due to the railway traffic increasing or to the road
traffic increasing, we have arranged that any such case which arises and
forms the subject of dispute shall be specially investigated by one of aur
Benior Government Inspectors who is to report to us before the Governor
General in Council decides what the incidence of cost shall be.

~ 8ir Oampbell Rhodes: Sir, I beg the permission of the House to with-
draw my motion,
The motion was, by leave of fhie Assembly, withdrawn.
Mr. Président: The question is:
“ That a sum not exceeding Rs. 1,14,000 be grantéd to the Governor Géneral im
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of ‘ Inspection .’

The motion was adopted.

The Assembly then adjourned for Lunch till Fifteen Minutes Past
Two of the Clock.

The Assembly reassembled after Lunch at Fifteen Minutes }ast Twa
of the Clock, Mr. President in the Chair.

Denanp No. 8.—Avpir,
Mr. President: The question is:

‘ That a sum not exceeding Rs. 6,16,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1826, in respeet of ‘ Audit '.”

SEPARATION OF AUDIT FROM ACCOUNTS.

Mr. K. 0. Neogy (Decca Division: Non-Muhammadan Rural): Sir,
:Iabeg to move that the Demand under the head ‘‘Audit’’ be reduced by
5. 100. '

My intention in this motion is to discuss the question of the separa-
tion of audit from nccounts. As the House is aware, there is a three-fold
control over administrative expenditure in the Government of India, first,
by the Finance Department which deals with sanctions of the various
projects that come up hefore the Railway Department; second, the con-
vtrol of the Audit Department, and, third, the control exercised by this:
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House particularly through its Public Accounts Committee. Bo far as
the finuncial control is concerned, it has been a matter of standing com-
plaint with the Railway Department that this control was exercised 1n
such u detailed manner that it was hampering the raillway administra-
tion. So far as that is concerned, since the sppointment of the Finan-
cin]l Commissioner for the Railway Department, the control which was so
long exercised by the Finance Department from outside has been sub-
stituted by control exerciged from within the Railway Department itself,
And now, as my Honourable friend divides his allcgiance between Sir
Basil Blackett and Sir Charles Innes, it is up to Sir Charles Innes to
placate him; and if he succeeds in that there need be no ruffle in the
domestic peuce of the Railway Department.

Now, coming to sudit we find that the Auditor-General has got cer-
tain stututory tunctions with regard to the audit of the Government of
‘India accounts genernily. 1t is un accident no doubt that he not merely
dudits the accounts but is in charge of the compilation of accounts as
well. That is to say; his officers carry on the compilation from day to
day, and the audit is carried on hand in hand with the compilation of
usccounts. Now, Sir, the Auditor-General is independent of tue Govern-
ment of Indis under the present Government of India Act. He is responsible
to the Secretary of State and in certuin of his functions he is expected
to assist this House as well. I find on reference to the statutory rules
governing the reluiions of the Auditor-Genersl in Indis with the UGovern-
ment of India and the Secretary of State that in certain matters, when
he finds certain irregularities in the accounts, it is his duty to report to
the Public Accounts &ommittee of this House. In this sense, Sir, if the
authority of the Auditor-General is weakened in any way, it may mesan
tue weskening of the suthority of this House through the Public Accounts
Committee over the spending departments of the Government of India.
I know there is a good deal of difference of opinion as to whether the
combination of accounts and audit makes for efficiency of work. I fur-
ther am aware that Sir Basil Blackett is very much enamoured of sepa-
ration. I am also aware that there are other authorities who ought to
know who favour the continuance of the present systemn. And there is
& Committee just now sitting under the chairmanship of Mr. Jukes to
consider the question of the separation of accounts from audit in regard
to all the various departments of the Government of India. Apart from
that comprehensive question, which is being inquired into by that Com-
mittee, the Railway Department, I understand, is seriously considering
the question of the separation of audit from accounts. It is no doubt
true that the Acworth Committce made & unanimous recommendation to
the effect that, so far as the Railway Departinent is concerned, its
accounts should be separated from audit. It seems to me that the
Acworth Committee ‘intended to place the Agents of the various State
Ruilways very much in the same position as the Agents in the Company
Railways in regard to audit. That is to say, the Audit Department,
instead of being independent of the administrative department and of the
Agent, would be a Department subordinate to the Agent, and that, in.
sddition to such domestic audit, the Auditor-General, in order to fulfil
his statutory responsibilities, is expected to carry on what is known as
test audit, which, as the term itself shows, cannot be such a com-
prehensive or of such a satisfactory character.as the present system is
considered to be. 8ir, I know that, although the Honourable the Finance
Membher and some of the prominent members of his Department favour
the separation of accounts and audit generally, there is a mection in his
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Department which is opposed to the proposed separation. If I am wrong.
I hope the Honourable the Finance Member will correct me. But, 8ir,
this is indeed a very serious matter. As I have alrcady stated, the posi-
tion of the Auditor-General should not be allowed o be affected in any
manner by this House, because upon the authority of the Auditor-Gene-
ral in regard to railway expenditure, depends to a certain extent at least
the authority of this House in regard thereto. Sir, I should very much
like to know whether Sir Frederick Gauntlett, the present Auditor-Gene-
ral, has been consulted in regard to thig scheme and, if so, what his opinion
is.

Sir, I have another question to ask the Honourable Member in charge,
and that is whether it is in the contemplation of Government to treat
the Railway Department as what is known as an ‘‘excluded audit de-
partment,”’ as defined in the rules relating to the Auditor-General. I
may mention that the Army Department is treated- as an excluded audit
department, in the sense that the Auditor-General does not discharge the
same functions with reference to the Army Department, as he does with
reference to the other departments. If there is any such contemplation,
I think this House should be taken into the confidence of Government
before any definite action is taken. I happen to be & member of the
Railway Finance Committee but that question has not been brought up
before us. I am sure it is not the intention of the Honourable Member
in charge to take any definite action in the work of separating audit from
accounts without consulting the Railway Advisory €ouncil, the Railway
Finance Committee and also this House.

Sir, I move the motion.

Mr. 0. B. Ranga Iyer (Kohilkund and Kumaon Divigion: Non-Muham-
madan Rural): Bir, I have very great plessure in supporting this motion.
It is & matter of common knowledge that the Audit and the Accounts
Department are so dove-tailed that you cannot separate the one from the
other unless of course you are prepared for morce expensc. As for’ in-
stance, Sir, if the Audit Department is to be scparated from the Accounts
Department under the Railways, if it is to come under the Kailway
Board, the Audit and Accounts Department will bodily come under the
Railway Board. But under the Reformm Act the- power of the Account-
ant Generai has got to be maintained. Therefore, Sir, there will be o
superimposition of another Audit Department. This will involve extra
expenpe. 'This will involve extrn siaff. This will involve a new machi-
nery. This means more of the tax-pnyver’s money. Then, Sir, this new
Department will not be so efficient because the separation will lead to
lack of efficiency. Besides involving extrn expecnse, the superimposed
Department will be a kind of orgunised farce set up to satisfy what
may be termed the quintessence of technicality. Sir, I look forward to
the ‘day when the Audit Department will be independent of the Execu-
tive (The Honourable Sir Basil Blackctt: ‘* Hear, hear ), for that is a
department wHich ought to he independent, and when it will be respo-
sible to this House. (An Honourable Member: *‘ Hear, hear "’.) Sir,
the Honourable the Finance Member scemed to approve of my sugges-
tion that it should be independent of the Executive. T knew, Sir, he
is anxious to model many ‘a Department on the English lines and I be-
lieve, Sir, he wants that every Department should have its Accounts De-
partment also. I do not want to go further into this matter, because I
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am an outsider. (Voices: ““ No'.) I am an outsider in the sense that
L am not a techmicul expert. However, I want to know whether it is
# fact—l1 hope the Honourable Member opposite will answer this ques-
tion—that the separation of audit and accounts has been ordered from
the 1st of March, and if so, why has it not been shown here? In res-
pect of one railway at least I understand, Bir, that the separation is con-
templated from the 1st of March and the approximate expenses, I under-
stand, will come to something like 4 to 6 lakhs. If that is so in the case
of one railway, what must it be in the case of 13 railways? 1 want the
Honourable Members opposite to answer this question, if they are pre-
pared for 8o much extra cxpenditure, if they are pre-
pared to impose such a burden on the tax-payer with-
out  consulting the tax-payers’ representatives. Sir, this extra item
of expenditure is not shown in the Budget. I want to know why it is
not shown in the Budget, and why it is not shown under Audit, because
it concerns it. Then, Sir, I want to put another fact before the Honour-
able Member opposite and I want an answer. Where a Company-
managed railway could get on with one superimposed auditor, I under-
stand that you are going to have 6 auditors for superimposed audit. Why
thie extra expenditure under State-management when in the Company-
managed railway you could get on with onc auditor? I understand that
you are contemplating 6 auditors. If this is true—and I do not know
whether you do not contemplate it; I believe you contemplate it—I want
to know why yon force this pure and simple extravagance on the tax-
payer, why you are wasting the tax-payer’s money. I am told that this
experjment is for the time being to be concentrated on one railway. Even
if you make an experiment of this kind for one railway, you must have
the sanction of this House. There is no use saying that you will have
the sanction of some Standing Committee because it is a.matter which
concerns the power of this House. 8ir, I do not want to make a stronger
speech than this, but T hope the Members opposite will realise the signi-
ficance of the issues that are raised.

Mr. N. M. Joshi: Sir, I wish to emphasise the necessity of a thorough
sudit by the Auditor-General of all the Departments of the Government of
India. Unfortunately, there are already some Departments like the
Military Department in which the Government of India restrict the acti-
vity of the Auditor-General only to a test audit, and it is a dangerous
sign of the times that the Government of India propose to restrict the
activity of the Auditor-General to a test audit of the Railway Depart-
ment also. In the case of the Company-managed railways the Auditor-
General contents himself only with making a test audit of their accounts.
The puditor of the Company-managed railways is, against all sound prin-
ciples of auditing, under the control of the Agent. I hope that the Gov-
ernment of India will take steps to remove this anomaly from their audit-
ing activities. If the auditor of the Company-managed railways is under
the control of the Agent, to that extent the audit will not be an independ-
¢nt one and the Government should not be satisfied with merely having
& test audit by the Auditor-General. They should insist that the Audit-
or-General should make & thorough audit of the Company-managed rail-
ways. I hope that Government will take every step to see that the
‘Auditor-Geneyal makes a thorough audit of the accounts of the Railway
Iiepartment and not restrict his activities only to a test audit.

Mr. .G. G. Sim (Financial Commissioner, Railways): 8ir, I
am not quite certain from my Honourable  friend M.
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Neogy's speech whether he wishes me to say that 1 am in
favour of the Acworth Committee's recommendations on this point or
not und whether a reply in the affirmative or in the negative would induce
him to withdraw his motion. It was explained in the budget memoran-
dum of last year, in the account relating to the reorganisation of the
Ruilwny Board, that this recommmendation of the Aeworth Committee
‘was under the consideration of the Government on the suggestions put up
by the Chief Commissioner. I think the House ought to bear in mind
what exactly the recommendations of the Acworth Committeec were. The
Acworth Committee said:

‘** But the accounting staff controlling the Indian railways, from the Accountant-
General (Railways) at Delhi down, in the case of the State-managed railways, to the
latest joined clerk in a local office, ure officials, not of the Hailway Board, but of the
Finance Department. No doubt these officials gradually get to see the railway point
of view, but they must be gunided by rules laid down by the Finance Department,
framed largely in view of the requirements of the non-commercial departmonts of
‘Government. .

At present the railway accounts are very complicated; some portions are produced
in different forms for the use respectively of the Railway and of the Finance Depuart-

ment."’

'nen they went on to explain the great difficulty they found them-
selves in getting any definite information from a comiercial point of view
and in reconciling different statements in the different compilations of
the Government of India. They said: .

“ ., . . if the whole matter were under the control of a single department,
simplifications could he introduced which would not only make the accuunts, more
intelligible, but resnlt in considerable saving of cxpenditure. The Report of the
Auditor-General would continue available as at present to secure the financial rectitude

of the Railway Administration.™
The definite form their recommendation took was this:

“ We recommend that the Railway Department should be responsible for its own
accounts, We do not exclude, of course, such independent and sopsrate avdit as the
Government of India may think Troper to make, en the sume [lrinciple that obtains in
any commercial compuny, where the shareholders appoint an outside firm of accountants
to check and report on the books which are kept by the servants of the directors, the

ordinary accounting stafi." : .
Now, these proposals have been under the consideration of the Govern-
ment s'nce last year. They have been referred to the Auditor-General
and discussed with him at considerable length. The opinion of the Gov-
ernment i8, as at present advised, that the recommendations of the
Acworth (ommittee should broadly speaking be accepted. The Acworth
Committee did not propose in any way to do away with the powers of
the Auditor-General, but the whole difficulty of the present system of
administration is that you have got a staff responsible for preparing and
maintaining the aceounts of the different railways which are in no way sub-
ordinnte to the officers responsible to this House for the financial working
of the railways. Audit is a different matter. The first proposal made
was that accounts should be entirely separated from audit. It is not
quite clear from the Acworth Committec’s report whether that is what
they meant or not, pbut we find that it is impossible to entirely separate
oft the work of audit from the work of accounts, This is particularly so
in connection with receipts. The work of classifving the receipts and
seeing whether the proper fares or freights have been collected is work
that can most economically be done at the same time as the audit by
one staff. The amount of work involved is heavy and it would be wery

.
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very costly indeed to have this same set of papers dealt with by two differ-
ent sets of officers. The present proposal is, and I think it is a propo-
sal  that pgives general effect to the proposals of the
Acworth Committee, that the whole audit and accounting staff
should come under the railway administration but that the Auditor
General should continue in the exercise of his functions to test audit the
work of these officers. 1 cannot agree with Mr. Joshi that a test audit
cannot be 8o effective ns an  audit of every item of  the
accounts of  exccutive officers. The work of test auditing
sudit work already done by auditors under the Railway Board will be
‘very much less than the work of the Audit Department in dealing with
the papers in the first instance of the executive officers. However, the
Government have come to no final decigion in the matter. The question
will have to be scttled on the question of the cost, and the present posi-
tion is this. The Auditor General, I may explain, is in entire agreement
with the proposal I have set forth now and in order to se¢ how the scheme
will work out an officer has just been deputed by the Auditor General to
work out what the cost would be of such an arrangement in connection
with the amalgamntion of the East Indian and the Oudh and Rohilkhand
Railwavs. Tt would be impossible in any case to start this system ° of
separation of the accounts and audit work simultancously over the whole
of the railwav systems of Indin at once. It would be impossible to get
the staff tozether in a day. The officer deputed is to work out the details
in order that it mav be known what exnetly the eost will be. T have
here o note that T had on mv table giving an nccount of these proposals
which T had intended shonld be discussed by the Standing Finance Com-
mittee nt their next meeting, I hope sometime next month. The report
of the officer in question, who will probably take two or three months
to get it readv, will he placed hefore the Standing Finance Committee
and no action will be taken in connection with this matter until the views
of the Standing Tinance Committee have been obtained. I do not think,
Sir, that the question raised by Mr. Joshi has anything"to do with this
particular motion, His opinion was apparently that the auditors of the
company lines were subordinnte to the Agent.

Mr. N. M, Joghl: They are.

Mr. G. G. Sim: I do not know what nuthority the Honourable Mem-
beg has for muoking that statement. The auditor-on the company lines
is appointed by the Bonrd of Directors and reports independently to the
Bonrd of Directors. It is his busincss to look after the financial interests
of the sharcholders of the company just in the same way as it is the busi-
ness of our Government Examiners to look after the interests of the tax-
paver. I do not quite understand what exnctly Mr. Joshi wants us to
dg in the matter,

Mr. N. M. Joshi: You ecannot get away from the .facts.
Mr. @. G. Sim: I have already given the facts.
Mr. N. M. Joshi: Let the Finance Member speak.

Mr. G. G. 8im: Verv well, Sir, the Finance Member will perhaps
oblige the Honourable Member, I do not know where Mr. Ranga Tyer
got this informgation about a proposal to start this system on some rail-
ways in the beginning of March. (Mr. C. 8. Ranga Iyer- ‘' TIs it or is it
not a fret: t is not a fact. There is no foundation for any such state- .
ment. . There never has been any intention to do anything of the kind.

' r
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Mr. Ohaman Lall (West Punjab: Non-Muhammadan): I am very glad
to know from the Honourable Mr. Sim that there never has been any
intention to do anything of the kind in relation to the separation of Audit
and Account on the Railways. But we are very perturbed about this
particular matter. Was there any intention to do sanything, not next
March but later on? Is it a fact that the Auditor General has been
consulted in this matter? Is it a fact that he has given his deﬁmt:a opinion
against the separation of the Audit and Accounts Department? These
are the questions, Sir, which I would ask the Honoursble the Finance
Member to reply to. If it is true that the Government cont.ep:nplat.e
the separation of the Audit and Accounts Department in so far as it con-
cerns railways, then we object to that. Our grounds for the objection
are mainly two. One is that it would weaken the control of this House
and weaken the control generally exercised by the Auditor General over
the accounts of the railways; and the second is, that it wgmld lead to
unnecessary duplication of offices and unnecessary expense which naturally
comes out of the pocket of the tax-payer. Here you have under section
14 of the Government of India Act the relationship of this House to the
Auditor General laid down quite clearly. If you put forward your scheme,
if you contemplate—I do not know if you do contemplate it—if however
you cver might contemplate s scheme like that, then that control which
is laid down by Statute will be weskened and the “control not only of
Auditor General but the control of this House will be weskened. You
may perhaps present an analogy, namely, of railways run by companies.
But it is a forced analogy, 1 suggest, because there the Directors are
financially and personally interested in the financial running of the rail-
ways. Here you are a set of irresponsible gentlemen running railways;
no doubt trying to run them to the best of your ability, to the best of your
knowledge : doing it undoubtedly very competently; nevertheless you have
not that impetus which eompany Directors have got because they are
personsally interested in the financial resulta of running railways. Therefore,
8ir, I want a very clear answer. That answer must be either yes or no,
whether you contemplate any such separation or not.

Mr. H. @. Occke: Sir, the reason underlying the proposals of the
Acworth Committee was obviously to get our railway accounts more on
commercial lines as they are in England, where each railway is onm its
own kasis and prepares commercial mecounts. (A Voice: ‘‘They are
private concerns.”’) They may be private concerns, but thc Acworth
Committee wished to place the Indian railways so far as accounts are
concerned on a business basis, and they intended that they should be on a
basis which would permit a commercial audit. That is the chief difficalty
with the Tndian railway nccounts to-day. A demand_is being made to
commercialize the.system, but T am inclined to think, as I said last year
in eonneetion with the Post Office, that it is being done without the
tiecessary expert assigtance. T know that the Government of India have
tuken some steps to get qualified commercial nccountants to assist in this
work, but they are T think somewhat late in the day in doing it. On
the general question of cost of audit and as to whether the separation of
nudit from aceounts will increase the cost, I have no very decided opinion.
What T do know is this, that the more you spend on sudif, if it is effieient
audit, the more economies it will- lead to, and in the end you will pave
money ; and therefore I suggest that the separation of accounts from ;udit



THE RAILWAY BUDGET—LIST OF DEMANDS. 1696

is most desirable in order to get more independence into the audit and
more efficiency and in the long run undoubtedly more saving. The efforts
of the Committee which has been set up to establish this separation and
their proceedings have been carried on rather in obscurity, and we are
told that they have started experiments in certain directions, but peyond
that I think we have very little information. I should like very much
to hear something further as to the steps which have been taken to obtain
this separation of acecounts from audit, and whether Government con-
template any new steps in connection with the audit of railway accounts.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Sir, I quite realize the gravity of the issues which are raised
under this question, and that it is a wise move to place the whole question
before the Standing Finance Committee for Railways, but, Sir, before we
can commit ourselves to any view, may I suggest that the Standing Finance
Committee after examination of the question should report to this Assembly
before any decisive action is taken. It is only with the approval of the
Assembly that any decisive steps should be taken committing the country

‘to any new scheme

The Honourable Sir Basil Blackett (I'inance Member): Sir, 1 have
been called upon by Mr. Chaman Lall to state whether it is or is not a
fact that we have in contemplation the possibility of the separation of
accounts from audit; ahd he suys that if it is & fact, then he will oppose it.
1t is characteristicc of him to make up his mind before he begins to
understand u subject, and I hope the House will not follow him in that
procedure. 'This subject is one which, though it arises to-day quite correctly
in connection with Railways, has a very much wider bearing. It applies
not only to the Railways but to the whole of our accounts, and 1 may
add it has quite an importunt constitutional side to it in connection with
the scparation of the Irovincial Governments' accounts from those of
the Central Government and with the general question that is known as
provincial autonomy. I should therefore regard it as most undesirable
that this House should to-day commit itself to any view either for or
aguinst the general desirability of the separation of accounts from audit.
It is a subject that undoubtedly must come up for discussion in this House
in its general bearings before final action is taken in the matter. There are
two or three separate issues that have been raised to-day. Mr. Joshi has
referred to the question of the position of audit on the Company railways.
He received a porfectly correct answer from Mr. 8im but he did not
seem willing to accept it. I think that there was some confusion in the
matter. He was forgetting that there is a Government Examiner who
examine all the accounts on behalf of Government quite apart from the
sudit that is carried on on behalf of Company railways. I do not want to
say more about that. I will pass on to the question of the separation of
accounts and audit in so far as it applies to Railways and bring it into
relation to the question of the separation of accounts and audit generally.
Tt has beon stated by more than one speaker that the cffect of such sepura-
tion is to weaken the control of the Auditor General and to weaken the
control of this Hnune and I have been challenged to say whether there are
differences of opinion within the Finance Department and what is the
opinion of the Auditor-General on this subject. So far as I know there
is no such difference of opinion. I am not in a position to say what. is

the opinion of everyone of the members of the Finance Department '
r2 .
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you in¢lude the two or three thousand, who sre members of the Finance
separunent in the sense that they are members of the staff of the Accounts
and Audit Department; and I have some suspicion that it may be some
opimon coming from somewhere there as regards the possible effect on
prospeets that has caused the interest taken in some quarters in this
House to-duy. Naturally, in any question of this sort, if it did come to a
separation of the two departments, the very greatest care would be taken to
consider the interests of all concerned. It is always one of the difficulties
in such a change. But I deny absolutely that the effect of any such
change would be to reduce the control of the Auditor General or of this
House. On the contrary, my main interest in the subject is that I
belicve it will greatly improve audit and it will improve the independence of
audit. The ditficulty that vou have at present. is that the Auditor General
is also the Accountant Genersl. As Accountant General he is not an
independent officer. He is under the orders of the Government of India
in the Finance Department in so far as he is dealing with accounts. In
s0 far as he ig dealing with audit, he is independent and it is extremely
difficult obviously to secure that cither he does not try to assert his
independence in matters of account where he is not independent or perhaps,
even more difficult to secure, that the Government of India must not try
to restrict his independence in matters of anudit, where he ought certainly
to be absolutely independent. 1f you want to get.a“really satisfactorily
independent audit, you have to consider seriously whether the present
intermingling of accounts and audit and the dual capacity of the Auditor
General is net rather n difficulty in the way. [ think the words ‘‘test
audit’’ may have also led to some misunderstanding. The word *'audit’’
is as & matter of fact used in India for a great many funetions which are
in England, at any rate, regarded as questions of internal accounting.
There is the internal check and the external check. I regard the functions
of the Auditor General to be to apply an exigrnal check absolutely un-
controlled by the executive in the interests of the tax-payer. Really in
Yngland he is an officer of the House of Commons, of Parliament. He
ought to be quite independent in the performance of that function. The
inlernal cheek can with very great difficulty be separated from the ordinary
accounting which has to be done internally. At present it is done inter-
nmally by officers of the Accounts Department without very close touch
with the department whose sccounts ‘are being kept or checked; and we
have considerable difficulties in that connection in the case of the Pro-
vineial Governments. T think it was the Retrenchment Committee which
drew attention to the fact that the Central Government's expenditure on
nccounts and aundit was liable to be increased from time to time by
aceounts questions asked by the Provineial Governments and pm:l:icularl'y
br the Provincial Legislatures, questions which they are quite entitled to
#sk, but the answers to which: involve considerable work for the Central
Govermmoent’s Aceounts and Audit Department, and it ir a real difficulty
v wand to met to separation of provineial finance from central finance.
S5ailly, in o Department like the Railways, the combination of accounts
wih o adminjstration has verv considerable advantages. The question is
of eouren whether they outweigh the possible disadvantages and the possible
diffienltics of ehange.  That is the question that has to be considered, hut
ir #t=elf it hns clear advantages. To begin with, the administrative point
of vicw is much more likely to be in the mind of the man who is keeping



THE RAILWAY BUDGET-—LIST OF DEMANDS, Luyi

the accounts if he is within the departiment; and 1 regard, and have atways
regurded, the functions of a YFinance Uepurtment as being not to sit still
and say '"No'' wherever possible, notv to be, us the Gernan poet said,
the spirit that alwaye denies, but to assist the department to spend its
money wisely. T'hat scemns to me fo be an essential function of o Finance
Departinent. 1 agree thut it hus got to be very careful so that it may
not allow another dgpartment to spend too much money. But in the
long run 1 am sure 1t mukes both for efliciency and economy if w Finance
Departinent takes that view than if it is purely in a negative position.
Inside s department the secounting staff can very often in my experience
add enormously to the efficiency of administration if it is co-operating with
the department in the carrying on of its administrative functions. There-
fore, to arrive at that there is a great deal to be said for having the accounts
quite separate from audit. 1t is absolutely essential that sudit should be
independent, that it should be quite independent of the executive, that it
should be -eonductod fearlessly and that it should be thorough. I believe
myseclf that in & great many dircetions the separation of accounts from
sudit will lead or would lead, if adopted, to very much more thorough
audit and I know that in one of the recent experiments that has been
adopted—1 refer to the accounts of Imperial Delhi—the result of the sépara-
tion has been quite electric in causing saving in expenditure. Thercfore,
as Mr. Cocke says, efficient audit may very likely save 50 or 100 times over
its actual cost, 1 do not say that the present audit is inefficient. But I
am quite sure—and 1 know that the Auditor General agrees with that view
—that if he were relieved of some, at any rate, of bis accounting functions,
he would be in a better position to apply more effective audit. The word
‘test’ audit has been used in this country as a distinguishing name for
that audit which is not an internal cheek, but it does not in the least imply
that it is not a complete or thorough audit.

As regards the Military Department, which was mentioned by Mr, Joshi,
the arrangements there have recently been brought very much on to the
lines which are contemplated as n possible method of advance in other
departments. That is to say, arrangements have been made for n complete
outside audit of the accounts of the Military Accounts Department by the
Auditor General, the Military Accounts Department Leing already, under
the svstem that has been in vogue for a good many years, separated from
the General Accounts and Audit Department. It is a temptjmg subject on
which one can enlarge. Mention has been mads of the experiments that
are geing on. These experiments are still in course of being carried on
and it is premature yet to sayv what exactly the lessons will be which they
will teach. Undoubtedly the separation would cost something extra for
audit. But I think it is very likely that the extra cost would be very much
more than made up by the extra efficiency of audit and the eaving in
general expenditure that would result. As I said at the beginning, there
arc other considerations besides purely financial ones which have to be
taken into account in this matter. There is the question of the separation
of provincinl finance from the central finance and it is extremely difficult
to see how the Centrul Government can continue to keep the accounts of
the Provincial Governments if their finances are really to: be separated.
You must have g strictly independent audit, and that audit might very
well continue to be conducted by the Auditor General for the whole of
the provinces is, I think, very likely. But, unless you can somehow or
other separate the accounts from the audit in the case of Provincial Govern-
ments, you will have considerable difficulty in making progress in the
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direction of financial autonomy for the provinces. I would suggest to
Mr. Neogy that he should not press this motion because I do think that
it 'is premature either for the Government of India or for this House to
express a final view on this subject.

Mr. K. 0. Neogy: As the Government have stated that this House
P ‘will have an opportunity of discussing this very important ques-

PM fion before any decision is taken, I beg leave to withdraw my
motion.

Mr. N. M, Joshi: Sir, on a point of personal explanation. My Honour-
able friend Mr. Bim stated that when I said the auditor on company line
railways is under the control of the Agent, I was not.stating a fact, and
the Honourable the Finance Member said I was confusing it with some
things which were not relevant. B8ir, I will only read & few lines of the
latest report of the Public Accounts’ Committee:

‘“ The Committee noticed with concern the number of natural irregularities which
were shewn in this report, as occurring on the Great Indian Peninsula Railway. The
Auditor General suggested that the auditor on company-managed lines is gencrally
under the control of the Company's Board, and in some cases of the local executive
(which to my mind means the Agent of the Railway). *' It would be useful if a check
were exercised by the Government Examiner."

There are also a few other sentences relevant to that:

“ They (the Committee) observe that a reference had been made to the desirability
of making the auditor on company lines independent of the Agent by the preceding
Public Accounts Committee on page 61 of their report. The Committee hope that
Government will place before the succeeding Committee a report of the steps that have
been taken in this comnection,"

—that is, in making the auditor on compapy-managed lines independent
of the Agent.

I hope, Sir, that the facts stated by me were correct, but I do not
expect my Honourable friend Mr. 8im, as he is very much enamoured of
the scheme of separation of finance from audit, to know these facts.

Mr. G. G. 8im: Sir, I do not.know why Mr. Joshi put that particular
interpretation on the passage he has quoted. I can only tell him that my
own information is, and it is based on correspondence with different railway
administrations, that the Chief Auditor on the railway, by whom I mean
the auditor who is responsible for the internal accounting arrangements
of each company, is appointed by the Board of Directors, and that he is
responsible to the Board of Directors for the financial work of the line.
In some railways it is the practice for the Chief Auditor to rend a weekly
letter to the Board of Directors, just as the Agent does. In other cases
he writes when he pleases, but in every case he sends annually his own
separate report of the accounts and finances of the line. In addition
to this Chief Auditor on the Company lines, we have, ns the Honourable
the Finance Member explasined, a (Government Examiner, who in’turn
checks the sccounts and looks after the interests of the Government on
each company organisation.

The amendment was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 6,16,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1826, in respect of ‘' Audit’.’'

The motion was adopted. .
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Demanp No. 4.—WOoRKING EXPENSES: ADMINISTRATION.

Mr. President: The question is:

‘“ That a sum not exceeding Rs. 12,31,00,000 be granted to the Governor General
in Council to defray the charge which will come in course of paglent during the year
ending the 31st day of March, 1826, in respect of ‘ Working Expenses : Administra-

tion ',

RECOMMENDATIONS OF THE INCHCAPE COMMITTEE.

Mr. K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, with your permissidn I will pass over Nos. 37
to 42 and move No. 44. The B0 lakhs referred to in No. 44 are split up
into various cuts in each Railway in Nos. 37 to 42 so that those motions will
be deals with as part of No. 44. I beg to move that the demand under
the head ‘ Working Expenses : Administration ° be reduced by Rs. 80,00,000
as already recommended by the Inchcape Committee.

Sir, I have to place certain preliminary matters before this Assembly
before dealing with the motion itself. You will permit me, 8ir, on this
motion to bring out the whole position relating to these several cuts and
if in the course of my remarks I am not able to deal with everything I
will request your permission, 8ir, if the Government refer to any other
items than those I refer to, that I may be permitted to reply to those also.
I leave that to you, Bir, and will abide by your ruling.

The position, to be understood properly, has to be taken back to the
beginning of the year 1928-24 which was the year in which the recommenda-
tions of the Retrenchment Committee were attempted to be given effect to.
Honourable Members will see that the Statement of Railway Revenue and
Expenditure of the Government of India that has been placed on the table
with the specch of the Honourable the Commerce Member %ives a column
relating to revised estimates for 1924-25. With respect to the accounts of
1928-24 the figure for working expenses of State lines is shown at 59 crores
15 lakhs. The Budget estimate for 1928-24 was itself 64°25 crores, though
in the previous Financial Statement it was given as 63 crores. The fact
in that in the 83 crores they have dedutted scme eighty odd lakhs under the
head *“ Expected deduction in programme revenue expenditure '’ and another
forty lakhs on worked lines share; so that the real figure on which the
BudY et for 1928-24 was based is 64 crores. The Retrenchment Committee
recommended that for the year 1023-24 it should be 64 crores, about 4%
crores less than the original Budget for 1928-24 or 8% crores less than the
Budget which was proposed to be placed by the Government of India as
the preliminary Budget for 1923-24. That is the recommendation of the
Retrcnchment Committee which appears in the concluding paragraph

appearing at page 81 of that Report where they recommend that *‘the bud-
get provision for working expenses including surplus profits in 1923-24 be
limited to 64 crores subject to a further allowance to meet any increase in
traffic, ete.’’.  Actually, as I said, it was put at 64'2 ndd crores but
“subsequently the programme revenue expenditure was expected to be less
bv 1:20 crores, and the Financial Statement last year put it finally at
63 crores. Bubsequent to that we have had these two years’ work. Bince
the last discussion of the Financial Statement we have had the Administra-
tion Report of the Department for 1028-24 which clesrly goes into the
whole question and shows how much it has been possible to save on t]:_ne
budget estimate bf 68 crores. But before taking that up, I have to explain
that since the last discussion, when it was alleged on behalf of Government
that the Retrenchment Committee had not recommended very much more
reduction than the 64 crores that was referred to in the final report, I have
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had the honour to examine that Committee’s Report in detail in a series
of articles, copies of which, as I said in my opening speech on the budget
discussion day, I asked the Legislative Department to get printed for the
benefit of Honourable Members here. I did not know that there was no
copy supplied to Honourable Members on the other side; I just showed a
copy this morning to the Honourable Mr. Sim. I say it was already referred
to by me. This particular report examines paragraph by paragraph the
reconmendations of the Retrenchment Committee, and I come to the con-
clusion that they really recommended over and above the 4} crores referred
to in the last recommendation or the 34 crores over the budget estimate
of 1923-24 referred to there—they really recommended a reduction in ex-
penditure, by gradually economically working the department, of more
than about 10 crores below 64 crores. That has been my contention. They
have cxamined every aspect; they have said that in coal alone a. crore
and 85 lakhs may be saved in regulating the consumption by engines and in
cheapness of prices and the want of necessity to get foreign coul, a redue-
tion of much more may be expected making in all more than 2 crores.
Under the head ‘‘Maintenance nnd Repairs’’ they recommend a reduction
of about 2 and odd crores; under staff they expeet 1% crores reduction and
under running expenses and locomotive expenses they expect about 2 and
odd erorcs; and again under wagons they expect a reduction of about 82
crores, According to my own caleulation of the statements they have
made there, including also as I gaid about 13*crores under reduction of
staff, they expect to reduce expenditure by about 10 erores below 84 crores;
that is their real recommendation. So that the present Resolution that
T move has to be clearly understood as asking the department now to give
effect to that recommendation. T.ast year when I Eroposed a cut of about
108 crores at a time, of course Honourable Members said that to think
of a cut like that in the practical working of a railway was ubsolutely
impossible. I have learned that lesson and I have taken it completely
tu heart, and therefore I have carefully tried to place before the Government
very very small outs (Laughter), showing in detail the amount they have
been spending in the various departments and in the various kranches that
we have to attend to. To understand the figures that I shall presently
place before this Assembly T would like to draw the attention of the
Assembly to the fact that the figures given in the present Demand No. 4
will not tally with ¢he figures given in the corresponding Demand in the
previous years. You will find ‘‘ General Administration *’ last year had
been put, even for the Budget of 1924.25 and 1928-24 at only 8} crores.
Unfortunately, though I expected an explanation of the differences, it has
not been given. In the notes, however, I have tried to explain the matter
to the House and I think there will be no difference between me and the
Government on that matter. Though it is now put at 123 crores, last
time ‘‘ General Administration ' had been put at only 8} crores. The
réal difference is that some heads which previously had not been brought
under this head have now beén added here—for example, ‘* Cash and Pay '’,
‘‘ Police ', ' Telegraph Department "', ‘‘Contributions to Provident Fund’’
and ‘‘ Gratuities '’. All these had not been included in the previous Budget
under this head. The Demand now includes these with the result that
vou have provision made for 114 crores under this head for the last year,
though the last year’s financial statement would not give vou the same
figure, but only B} crores. That really does not much matter. All that
we are now concerned with is that these heads were probably put in under
other Demands last year, but they-are shown separately here now. There
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is also one other difficulty that T must point out. The figures given for
each of the departments—for example, the Engineering Department, the
Locomotive Department and the Carringe and Wagon Department and
Traffic Department—do not tally exactly with the figured given for last
yeur. They differ by n few lakhe more or less. But I understand that
the accounts were closely examined this year and as we are starting with
the new system they have been brought under the proper heads recently.
8o that these slight changes in the financiul statement may also be over-
lc;ofcél. In fact they simply mean that they have been more correctly
stated.

There is another great difficulty with reference to these figures.
Horourable Members will see that if you take the Rctrenchment Com-
mitice’s Report or the Administration Report of the Department, there
ix n head which can be directly traced as a portion that is dealt with
in them. In the Retrenchment Committee’s Report, they divide these-
varicus heads. On page 65 in paragraph 11 they give the heads: main-
tenance of wny, works und stations, locomotive expenses, carriage and
wagon expenses, traffic expenses, and genersl charges, and special and
imiscelinneous and' other items. The Administration Report slso deals
only under these heads. But aectually when you go to Demand No. 4,
you find the FEnginecring Department separately. This Department is
only part of the Department which tukes charge of the maintenance ot
way, works and stations. So in the Administration Report that Depart-
ment's sole cexpenditure is put under various heads in Table A of Table-
No. 21. And the first column there is superintendence. And the head
of that colummn is ‘‘General Superintendence including office expenses .
It is that first head that refers to the Enginecring Department. Bimilarly,
Tab!- B deals with the Locomotive Department and this first head of
Table B is the supervision of that department, and that again has to be
takcn us referring to the Locomotive Department in Demand No. 4. Then
the Carriage and Wagon Department is the first head of Table C. And then
the Traffic Department is the first head of Table D. And then the
Agercy, Audit and Aceounts, Medical Department, steamer boat service,
police, all these ure styled General Charges in the Table, and that is
given as Table E, and there is no Table F given there, but Table G
comes in and that refers to Miscellaneous expenditure, which is covered
by the head ‘‘ other expenses ', T think, under Demand No. 4. So that
though we have correctly followed the figures given either by the Retrench-
anent Committee or by the Administration Report, so far as Demand
No. 4 ‘goes, you should take sub-heads (1) of each of the Tuables
that T have referred to and in the case of the Retrenchment Com-’
mittee the arrangement is made according to those Tables. As
T snid, reference to that particular paragraph will show that the
maintenance of way, works and stations includes the Engineering
Department plus the portion of the maintenance of ** way, works '
Lacomotive expenses include the locomotive department of the Genera
Administration and also the heads of operating expenses and expenditure
on rolling-stock; no locomotive expenses include expenses on renewals
and replacements of locomotives and running expenses on locomotives,
ete. Carriage and Wagon expenses will cover the Carringe and Wagon-
De,artment a% well a8 also expenditure on rolling-stock. Traffic expensee
wii' cover the charges of the administration of the department ae
alen the expenditure on the staff relating to traffic. Similarly, the-
“‘goucral charges’ includes the case of other heads except the Jast which
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I say is miscellaneaus or ‘‘other expenses’’. This information is nedes-
sary ii you are to compare the figures that I am going to give with the
figures given and it should not be said by Government hereafter that
the figures which I give do not quite tally with their figures,.because
they are respomsible for it. Without having an explanatory mote why
they have not shown the same figures as in the last year’s financial state-

meul, 1 have to go upon the figures we have and I have worked them
out accordingly.

I shall take first the Engincering Department. Before going to that
I wiil deal with the general recommendations of the Retrenchment Com-
miltee. - We are now concerned with the staff genecrally, aud that is dealt
with in paragraph 22 of the Retrenchment Committee's report, page 71.
Therc they consider the strength of the administrative and clerical staff,
and the technical and industrial staff, and they point out how dispropor.
tionately to the increase in income and traffic the staff hae been increasea
durmy those years. They examine how far that can boe cut. There is
sne Agent, the Agent of the Great Indian Peninsulg Railway, who had
told them that he' had already been able to effect a cut of about
Rs. 50 lakhs—40 lakhs in establishment and' the remainder under expenses
consequent on such reduction. Then they go into the question of the
cther Agents and they recommend an additional one crore—meaning thereby
that they expect a total cut of 1 crore and 50 lakhs in the expenditure
ou staff. They refer definitely to a further one crore. I especially refer
to that because there is a difference of opinion between Mr. Sim and
myself on that point. They expect a further out of one crore under $hat
head. I know, B8ir, that the Department has carefully explained this
matter and has gone into this question in Part I of their Administration
Report. On page 57 of the Administration Report for 1928-24, Part I,
they examine how far the staff had been reduced. An exaramation of
it wili show that where the recommendation of the Retrenchment Com-
mittce was that there ghould be a gencral decresse in expenditure and
the total must be about 1 crore and 50 lakhs, some of the railways reduced
oxpenditure to the extent of 103 lakhs, but some of the other railways
incressed their expenditure and the increase is about 20 lakhs. The fact
i5 that railways that have been all along spending have been spending
more agoinst the recommendation of the Retrenchment Commiftee.
Some of the railways which have incurred losses ‘more than before have
been spending more on staff without any real reason for not retrenching,
while others attempt to reduce expenditure. For example, the Great
Indian Peninsula Railway, which had been referred to by the Retrench-
ment Committee, had retrenched 40 lakhs on c¢stablishment. The Bombay,
Baron's, and Central India Railway had begun only, T should think. They
had reduced by 17 lakhs. The North Western Railway had reduced in
the course of 1923-24 by 22 lakhs and sundry other cuts. But peculiarly.
Yir, the Assam Bengal Railway had increased by Rs. 27,000. the Bengal
Nagrur by about 8 lakhs, the Bengal and North Western by Rs. 15,000,
the Burma Railways by 9 lakhs, the East Indian Railwey by 5°'6 'nkhs
and the Madras and Southern Mahratta Railway by 1-04 lakhs. I bring
this to the notice of the House because it will show that the Retrench-
ment Committee’s report has been absolutely forgotten within a very
short time. They were adding to the expenditure whereas they should
hose retrenched. Other railways began to show a reduction but I will
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~Low presently that they also. forgot retrenchment immediately after that
voar passed. So that in the Budget of the year you will ind an extra
provision made of about Rs. 80 lakhs of which an explanation is no doubt
giver Rs. 37 lakhs is accounted for by the Lee Commission’s recom-
.mendations and Rs. 10 lakhs by additional gratuity to be given to servants
of the BEast Indien Railway. Extra expenditure on new schemes is fixed
at aubout Rs. 15 lakhs so that you actually find another Rs. 40 lakhs at
least ‘extra budgeted without eny attempt at any further retrench-
ment. I was in the Finance Committee and I am not now teking any
objertion to the additional expenditure that has been provided and referred
to in the notes except to the extent of the cost of carrying out the Lee
{Commission’s recommendations for which there is a clear provision. But the
Re. 85 lakhs that I have pointed out to cut does not cover either the
.extra provision made or the cost of carrying out the Lee Commission’s
recomnmendations. So we are on clear ground. Whatever has been recom-
amenied by the Retrenchment Committee has not been tried to be given
<offcel to. Not only that, it has already been tried to be set at nought
without any proper attempt being made to give effect to that Com-
mittce's rocommendations. 1 have rcad every page and' overy paragraph
of tie first volume of this Administration Report. It is a very good docu-
ment It exwmines the whole position and tries to treast some portions
of the recommendations of the Retrenchment Committee as open to
objeation. 1 will not take up that point now: I will take it up when the
time comes. But so far as this particular portion is concerned, attempts
are being made to whittle down the recommendations. I may parenthe-
tically record my grateful appreciation of the work that has been done
by scme of the railways in the matter of carrying out some of the Retrench-
ment Committee’s recommendations. I must say that though some of
the railways showed their anxiety to carry out the recommendations at
the commencement they forgot themn later on when they began to find
extran crores of rupees coming in. T may smy that wherever there is any
oxtra provision made for the purpose of the extrs income that we may
get or that we have got, I do not object to such expenditure. For instance,
the note to oporation expenses in the present Demand No. 5 explains
that about Rs. 17 lakhs and odd will be the extra cost of the operating
stafi for the increase of about Rs. 8 crores in gross receipts that wa
expeet next vesr. I am not disputing it at all. I put the position like
this. When the Government gave effect to the recommendations of the
Retrenchment Committee at the beginning of the year 1928-24 they only
anade woeut of Mso 8% crores and all these 8} crores related purely to
the programme revenue cut that they cxpected. When they said' that
thev were muaking n out of Rs. 44 croros on the preliminary budget cf
192223, they actually put in an additional Rs. 14 crores. That wee
i.ccovnted for by Rs. 1 erore under the head ‘‘Conl” which the Depart-
n.ent had agreed to eut thwt year, and Rs. 50 lakhs under the head
“‘Establishment” which hud rlready been agreed to by the Great Indian
Pevinsula Railway.  The Rs. 64 crores only means the preliminary
budget of 1923-24 minus Rs. 850 lnkhs programme revenue. The Budget
as row revised places the actuals following on that. What wam the
effeet? There is o total saving. There is another matter that will have
t+ be bornes in mind by Honourable Members. There is an apparent
redus tion of 4% crores. The Budget wns 64. They themaselves cut out
1 ercre 20 lakhs under programme revenue in the course of their first
obscrvation and then there was 68 crores. Of these 68 we have only
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39°17 as net expenditure. In the Administration Report for 1922-23 they
have examined it carefully and they have said that of this 1'59 crores is
only programme revenue. 1 am not raising that question now. We may
leave it. The two other items that they club together sre repairs and
maii.tenance aboyt 57 lakhs and 1'69 crores under operation expenses.
Therc again the explanation is given thut there has been some attempt
to secure economy which, as I have alrcady told the House, has heen
dune to some extent. When dealing with repairs and ma‘ntenance and
operation expenses, I will show that some railways have done really
goad work, for example, the North Western Railway. But as I said there
‘wre lines which are already cxpending a disproportionuately lvgh amount
on the staff. 1 ask Government if they checked them. Do they prove
it by the check upon the Budget? Do they prove it by cutting down any
porticn of the past year's Budget? I submit I find on exumination that
it is not so. Before I go into details, as I gaid, even if you take the
Retrenchment, Committee’s total they have not proved thuat they have
cut more. The total cut under “‘General Administration” must be 2%
crores, but taking the 1'50 crores directly recommended in paragraph 22
1 say thut 103 crores has been given cffect to. 47 lakhs must be cut
in thi+ course of the year 1924.25. Other lines have run up their expendi-
ture by 20 lakhs. Certainly there could be no room for that at all.
Under “‘Gencral Administration’’ relsting to these departments there was
nc rezson to allow any increase because the amount anticipated as income
from revenue was about 100 crores in 1922.23. For 1923-24 a similar
anmount was anticipated though later on, because of the failure of the
passcnger traffic and the goods traffic, they had to reduce it, so that
for the preseni in connection with the 100 or 98 crores that you are
anticipating there is no reason for budgeting extra for Administrative
staff. Therefore 1 submit this 47 lakhs has not been reduced as was
wXpocted. There is an additional 20 crores that has been put in by some
lines . That ought to be cut off and those lines ought proportionately to
have cut off another 20 lakhs and the present cut that I recommend, the
amount of 80 lakhs, is within those figures and nothing else. We are
starting the new Budget. We are separating railway finance from the
general finance, The railway finance has come into close serutiny and
in furure years only the new alterations will be placed before the Finance
Corrvmittee. -Even this year we had time only to examine the new figures
to «wme extent. The rest of it was put in lumps and we have not had
time to examine them. Now I have examined every item as fer as pos-
sible in detail. T want bare justice by cutting down these demands. But
I am going to show that if I had asked for the full cuts recommended by
th. Retrenchment Cominittee the smounts will be much more,

I, think I will now only take the Flonourable Members through the
figures of the Engineering Department. I propose to show the various
cuts possible in the different railways. 1 need however only deal with one
ns an exemple and even 8o I do not propose to deal with it in full.
Table A, as I said. . . - (Diwan Bahadur T. Rangachariar: *“ May 1 ask
the Honourable Member, does that deal with establishments?’’) Yes, I
am now dealing only with the staff portion to which I have nlready referred.
Honourable Members will see that in the budget for the Bengal Nagpur
Railway which they have in their hands, at page 5 the Engineering De-
gertment is dealt with. The provision for 1928-24 was 17-01. The
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budget estimate for 1924-25 was 18'27. That itself shows that they were
increasing the expenditure. The revised estimate puts it at 1832 and the
budget estimate for 1925-26 puts it at 21'79. That is, in the Engineering
Depurtment of the Bengal Nagpur Railway about 4 lakhs extra is sought
to be provided, or about 20 per cent. of the expenditure under that head
in the year 1928-24. What is this line? 1t is s losing line. It progresses
in loging. There was n loss of minus "10 per cent. of the capital
invested in 19238-24; in the coming year the loss is expected to be minus
1'35. That is, minus 1'25 per cent. is the extra loss on this line under
the present system of working. What we see is that extra establishment
is being provided in the Kngineering Department and similarly in others.
This one case therefore completely estublishes the fact that they are
rushing up the expenses and are forgetting the Retrenchment Committee s
recommendations and no heed is paid to what they proposed. As to the
" statement contained in the Administration Report for 1928-24, 1 will
-examine this point further. Looking into this Table A of 81 under the
head ** Generul Superintendence ' Honourable Members will find the
amount provided for each railway is given in the second column and
third column gives the cost per mile of line maintained. The number
of rupees is given per mile of route in the third column and per mile
of track including sidings in the fourth. Honourable Members will also see
that in the 5 6" rauge railways the cost per mile is given for each of
the rnilways; so that it will be found that in the case of the route mile
‘maintained the figures for cach mile for the cost of staff ranges from 529
on the Nizam's Guaranteed State Railway to 1,443 on the Euastern Bengal
Railway. I said already that the Retrenchment Committee considered
all the heads referred to in Table A under the head ‘‘Maintenance of Way
und Works, ete.’’ together. That is what 1 originally pointed out. That
ia the way it has to be compured. and they saw that the maintenance »f
-cnch mile ineluding staff and other expenses had progressed on an average
from 1,085 to 2,600 or so. They point out how that has to be deducte
and they say, close wateh will enable them to do that, and point out that
they are not satisfied that the present scale of expegditure is essential
to the efficient working of the lines. I do not therefore ask the Government
immediately to work up to the amount of ‘the lowest line because I know
there are various conditions to be taken into coensideration in each line.
However, even thut would come largely only under repairs and maint:u-
nanee for other heads: but so far as the staff is concerned, 1 submit, Sir,
that the cost of the staff for each mile of line muintnined cannot be mueh
more, except it mayv be in the case of the lower staff who have to attend,
for exmnple, to a somewhat greater number of repairs on account of floods,
ote. All these lines nre existing for a very long time and are well settled.
and therefore, except in the case of serious uccidents as in the case of
the recent floods und others, the ordinary maintenance must be susceptible
of boing brought under some control. A large margin is given for the
difficrent longths of sidings in each railway. I understand however thit
the Eastern Bengal Railway has nearly double the amount of miles .n
sidings than the amount for route mileage. That is of course an extra-
ordinary railway. but I see no objection now to ulluwmg.tho snme for the
siding as for the main line. Even if that be so, you will find in_ocolui=
4 that this pacticular line, the Bengal-Nagpur Railway, spends Rs, 528
per mile iheluding sidings while the lowest is Rs. 408 for the North
Western Railway. It spends Rs. 734 per route mile, for the lowest
Rs. 520. We know very well thut the North Western Railway has got
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various kinds of tracks in its lines and that it works directly under the
control of the Government of India. Well that line spends only Rs. 408
per track mile. I of course would not expect everybody to work on
Rs. 408 per mile maintenance; I would allow Rs. 500 ordinarily, with
suitable changes of conditions, and if 1 proceed on those lines to consider
the cost of route and track mile I would have to cut the expenditure of
the Bengal Nagpur Railway by 8 lakhs. But what 1 ask for is only a cut
of one lakh for the present- That is the position that I take. I give an
allowance for reasonable extra expenditure, and 1 put it to the House that
if there was any meaning in the recommendation of the Retrenchment.
Committee in the paragraphs that I have referred to, where they say that
this extra rate for all these lines is abnormal, this point should be closely
attended to, and I therefore say that under this head you cannot permit
. extra expenditure on this scale; it ought to go down clearly. Similarly,
in all the other railways noted in Motion No. 37 the expenditure to be cur-
tailed will come to much more than 4 lakhs on that high estimate for each
railway, and I have proposed to cut as I have mentioned. That is tha
way I have proceeded. Similarly in respect of the Locomotive Depart-
ment—as will be seen from Table B, first head, ‘‘ General superintendence
including office expenses ''—there again it will be seen that the headings
are given like this: first the total amount expended is given, and then the
per engine mile 18 given, that is the cost or running per engine mile, and
then per thousand gross ton miles. The rate for the 5’ 6” lines is given,
first, then 8’ 33", and then the 24/, and it will be seen that ordinarily in
almost all the railways of 5/ 6" gauge the expenditure under this head
does not go shove Rs. ‘18 per mile. But you find that in the case of
certain lines, the Madras and Bouthern Mahratta Railway, broad gauge, -
and the Nizam's Guaranteed Railway, the Assam Bengal and the Bombay,
Baroda and Central India Railway, metre gauge, there is a greater expen-
diture. I only take note of the extra, though it 1s found that ordinarily
they work at much lower rates; I take ‘16 in the case of broad gauge and
*27 in the ocase of metre gauge, as the amount which ghould be taken,
making allowance for all contingencies; and taking that figure, I only
refer to cases of lines where they spend even more than that, and to the
extent they spend more I want a eut—not in full but only a portion. It
iz in that way that I have calculated, Bir, and it is so with respeet to the
other things also. I do not think if T go into further details under each
head it will be very pleasant to the House at all, and therefore I submit
I have proceeded with caution and the request that T make to the Govem-
ment is to pay attention to the details, especially at the beginning of
separation of this Budget. The work of the Retrenchment Cornmitte&
ought not to be lost on the country. The Government have accepted that
they have been experts who have given advice. It has been followed with
grent respect by the Government themselves and here in the Railway
also thev have tried to follow it; but they are beginning to forget, It is
not in the nature of any Agent or any officer for the matter of that to
reduce establishment. That is a great question. Probably everybody ia
familiar with this. Every man wants to continue by some means or other;
nobody wants to be sent out and everyone wants to stick on. That ought
not to be alowed. As was said by the Agent of the Great Indiun Peninsula
Railway before the Retrenehment Committee, even if you- have to give
‘notice, it should be done; you cannot therefore mulet the tax-payer with
sxpenditure of crores on unpecessary staff and work. The keeping of ail
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this establishment will mean, as I will show in the case of ‘* Ways and
Works'’ also, is much more than what it should be. In effect it will be
geen that I am not asking for any retrenchment in the actuals of 1928-24.
For 1925-26 that establishment will be sufficient. Anything more that hus
been added to it in 1924-25 and 1925-26 ought to go. 1925-28 would not
suffer by that. I remember one of the Government Members telling us that
if any money is taken ou, the income will decrease. I have so provided that
no income will decrease. I only want a small retrenchment, not to the
full extent to which it ought to be effected. I only touch the fringe of
it. For these reasons I submit that my motion may be accepted.

Mr. @&. G. Bim: Sir, in his speech on the general discussion on Monday,
Mr. Rama Aiyangar gave the House two main principles on which the
Railway Budget should be prepared. He took strong exception to the re-
mark of the Honourable Sir Charles Innes that the estimates are only the
best forecast that we could give of the flow and volume of traffic next year.
Sir Charles Innes warned the House that it was not possible to anticipate
or bank upon the nct receipts put down for next year, that the amount of
net receipts would necessarily depend upon the state of trade, which was
not under the control of the Railway Board or of this Assembly. The
Honourable Member said that he entirely disagreed with the Honourable -
the Commerce Member. His own view was that if actual réceipts fell
below anticipated receipts, there must simultaneously be a corresponding
reduction in the budgeted expenditure. He sgid that if you budget for
108 crores of receipts and for 93 crores of expenditure, that is to say, for
& net receipt of 10 crores, if actual receipts came to only 93 crores, the
expenditure would be reduced to 83 crores and there would still be a profit
of 10 crores. He might have carried this argument a little further. You
might imagine a year in which, owing to strikes or floods, the trade is so
impeded that practically nothing would be carried on the railways and then
you would have had gross receipts of 10 crores and actual expenditure nil.
Now, Sir, the Honourable Member must surely be aware that you cannot
put forward an accurate budget and it is not the case that whatever your
estimates of receipts and expenditure may be, your net receipts will remain
the same even when your gross receipts come down. If the Honourable
Member will read the report of the Acworth Committee he will find that
they have dealt with this matter very clearly. They have given a table
showing how the gross and net receipts of the railways have fluctuated for
the past 20 or 80 years and they have shown clearly that if gross receipts
do go down, the reduction in expenditure must necessarily be very much
less than the reduction of receipts because a very considerable amount
of the expenditure of a railway is fixed and must be incurred whatever
the amount of traffic may be. Then, Sir, the Honouralg]e Meamber went
on to say that we must now arrange our budget estimates in such a manner
that the actual receipts and expenditure for & year should differ from the
estimates not by crores but by lakhs. He insisted that it was possible to
rigidly limit expenditure just in the same way as you limit the expendmpre
on other departments of the Government of India which are not commercial,
T do not think it is necessary for me to give any arguments to the House
to show the impossibility of accepting any such proposal. Does the Horjour-
able Member know of any business where the manager of the business
definitely lays down that the amount of expenditure in conne?hgn with {.',ho
business should be limifed to a certsin amount of money within a period
of twelve months or a period of one month and that that amount of expendi-
ture shall involve the production of a fixed amount of receipts? He must
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surely be aware that it was mainly for the reason that such restrictions had
to be imposed when the Railway Budget was incorporated in the General
Budget that the separation of the railway finances was insisted on. The
Railway Budget can never be a correct estimate of the results which you
will get in a year. It is only the best forecast that we can make. I have
referred to these points in order to show to $he House the line of thought
that led the Honourable Member to propose these particular cuts. I may
mention that he brought forward this very proposal before the Finance Com-
mittee and we discussed it for a much greater length of time than I think
this discussion will last in this House. But the Finance Committee were,
I am y. to say, very unsympathetic and turned down his proposals. 1
think he found only one supporter. The cut that he proposed in the
Finance Committee amounted to 81 lakhs. Dut with his usual accuracy
and by applying his statistical mind again to tuec examination of the figures,
he has succeeded in reducing the amount by one lakh. 1 am sorry, how-
-ever, that he has extended his statistical researches and has proposed under
the next head a cut of 450 lakhs. Now, Sir, in this matter the Honour-
able Member, I am afraid, has fallen a victim to the statistics which we,
unfortunately I think now, printed in our last Administration Report. The
new series of statistics were introduced on the recommendation of the
Inchcape Committce. The Honourable Member has faken each one of
these statistics and has proceeded to assume that every railway in India
must be run for cxactly the same amount, or approximately the same
amount of expenditure under everv head, no matter what the physical con-
dition of the country may he through which a particular line runs, and no
matter what the density of the traffic is on the different railways. Now,
Sir, those sfatistics, some of which we had before, were never intended
ta be used and cannot be used in the way the Honourable Member proposes,
"They are very useful statistics for comparing a railway with itself over a
series of vears, but you cannot apply the statistics quoted by the Honour-
able Member for the purpose of comparing one railway with another. The
only way in which you can use them for comparing nne railway with an-
other is to use them in exactly the same way as the Inchcape Committeo
-did. If the Honourable Member will refer to the Inchcape Committee's
Report he will see that they used those statistics in many places, but in a
different way from what he does. In paragraph 15 of their Report for
example they compared the average miles run per locomotive on
each individual line with the average 'cost of repairs and rene-
wals of locomotives on each individual line in the vears 1918-14
and 1922-23 and pointed that although the average miles run per
locomotive had considerably increased since 1018-14 the average
cost of repairs and renowals per engine in stock had largely in-
crensed except on the Bengal Nagpur Railway. That is to say, thev took
the statistics for 1913-14 and compared them with the statisties for 1922-23,
dnd they said the increase in one set of the statistics on one particular
railway as comnpared with another met was very much higher than the
vorresponding increase on another railway. But thev never meant to 8aY
that t.hf_! amount of expenditure under anv particular head ought under anv
or all circumstances to be the same or uniform throughout India. Tt is im-
possible to use the statistics in that manner. T do not know if the House

wishes me to go into detail regarding cach of the particular statistics.
> {Cries of “* No."")
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Diwan Bahadur T. Rangachariar: Is this the way the matter was exa-
‘mined in the Finance Committee?

Mr. G. G. 8im: It was discussed for two hours in the Finance Com-
mittee. .

Diwan Bahadur T. Rangachariar: Not in this way with cries of *‘ No,
lo DJ. "

Mr. G. @. 8im: I am afraid I did not take so considerable a part in the
.discussion as I am taking now, but if the Honourable Member wishes me
to analyse some of the statistics quoted by the Honourdble Mover . .

Diwan Bahadur T. Rangachariar: I should like to have some explana-
tion on some of the points raised.

Mr. @. G. Sim: For instance, the Honourable Member took the cost of
administration on each railway under the head Engineering Department,
and he made comparigsons on the basis of cost per track mile including sid-
ings. The cost of general superintendence is only one of many items that
go to make up the cost of maintenance of way, and it cannot be judged by
itself. The lonourable Member has pilloried some railways as having a
very high cost of administration under this head. Those particular rail-
ways show n large cost under the head of Supervision, but their actual cost
of engineering staff, in consequence of that extra supervision, is less than on
some other railways that he does not propose to cut. Then again the
superintendence required on different railways varies. You want more
superintendence on lines that cross large rivers, and lines thac
have a heavy rainfall, or which are rapidly expanding. Then
again the figure for. general superintendence per track mile takes no
account at all of the amount of work done as measured in gross ton
miles per track mile per annum as given in the next column. For
instance, the density of traffic on the 5 6” railways recommended for a
cut by the Honourable Member is higher than on the North Western
and Oudh and Rohilkhand Railways which he singles out for approbation.

Then, Sir, the Honourable Member worked out the working costs under
the head Administration of the locomotive department. He took as a basis
4py the cost of general superintendence per enginé mile. Now that
figure is a very natural figure to take for comparing the locomo-
tive department of a railway with itself over a series of vears but if you
are going to compare it with any other railway you must make allowance for
‘many other things than those mentioned by the Honourable Member. You
must remember that the larger the type of engine on a railway, the fevf'er
tho engine miles run for the same amount of goods hauled, as the frains
are heavier and the cost per engine mile is naturally higher. Then you have
tn take into account the grades on a line; the more grades on a line the
emnller the trains have to be, and consequently more engine miles run
with n decrease in the cost of superintendence per engine mile. Then
azain the better the superintendence, the fewer the shunting and other in-
cffective engine miles run; and if you do put on additionnl superintendence
wou will find that reflected in the reduction of expenditure under otlier
heads. The Madras and Southern Mahratta Railway shows the best re-
sults of anv railwav in India in the matter of coal consumption of shunt.
ing engines. The coal consumption is lowest on that line. The cost of shed
repair and cleaning staff per engine on the line is the lowest on the Assam
Bengal Railway of any line in India. Both of these lincs show high firures
under the head of superintendence. -
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Now, 8ir, I had hoped that the Honourable Member would have been
gatisfied with the discussion that took place in the Finance Committee and
would not again have brought forward this motion. There is one further
general point that he took up which 1 should like to refer to, and that was
the question of whether the recommendations of the Inchcape Committee
had been carried out. Sir, I had always been under the firm belief that
in the last Administration Report we had shown that we went much further
even than the Inchcape Committee contemplated in the reductions that we
have made. The Honourable Member, however, differs as to the figures
of the Inchcape Committee itself. 1f I understood him aright, he said there
was a slight arithmetical mistake of 10 crores of rupees in their calculations,
that the figure of 64 crores that they recommended the Railway Budget
should be fixed at should have been 54 crores, and it is for that reason he
now puts forward his proposal for a cut of another 6 crores. What the
Inchcape Committee actuslly said was, to summarise the whole of their
proposals, that ‘* the Budget provision for working expenses, including sur-
plus profits, should be limited to 64 crores in 1923-24 subject to a further
allowance to meet any increase in traffic ', Now, Sir, we cut it down below
that figure, and if the Honourable Member wants to compare the figures
of the eurrent vear’s Budget with the figure recommended by the Incheape
Committee, I shall be glad to give him the figure. Tt is this. Our figures
this vear add up to 67'7 crores. This includes 8% crores which is the
amount we provide for depreciation over and above the amount we proposre
to spend on programme revenue, and we only ask fér that amount of money
in spite of the fact that we are providing for an increase in our reccipts of
more than 8 crores over and above what the Incheape Committee contem-
plated in their recommendation. I hope the House will agree that the
work which has heen done by the Agents of our Railways and by the Rail-
way Board in enforcing these severe retrenchments instead of calling for a
word of censure—much less for so heavy a word of censure like the ono
contemplated by the Honourable Member—deserves some praise from this
House. It is impossible, Sir, that this House itself can imagine that we
can carry retrenchment any further. We have already carried it T think in
many cases too far. I do not say that that was a bad thing. It was a gocd
thing to enforce retrenchment as far as possible; but we have continuous
complaints in this House and elsewhere that we have allowed insufficient
money for the repair and upkeep of waiting rooms, carriages, buildings,
ote., and it is for that very reason that we have asked the House in this
“vear to providé Rs. 50 lakhs in addition to the usual provision in order.#o
put all these conveniences in decent order.

I hope, 8ir, that the House will reject this motion.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Sir, T must congratulate my friend, the Honourable Mr. Rama
Aiyangar, on the great pluck and courage he has displayed in coming
forward with such detailed proposals as he has done before this House. I
must also congratulate him on the great industry and labour he has
bestowed upon preparing his case. It is a very difficult task—I quite agree
it may not be pleagant for Honourable Members here to listen to details of
figures, especially in a big Assembly like this. These matters should have
been thoroughly investigated in the Committee itself. I do not find any
trace in the proceedings of the Standing Finance Committee that they paid
ag much sttention to  thess matters which they in my opinion deserve.
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I shall just put a few points as 1 gathered from y Honourable friend
Mr. Rama Iyengar to sec whether the Committee or Mr. Sim has examined
those matters on which T lay particular stress. My Honourable friend
Mr. Sim said that statistics should not be used for the purpose of com-
paring one railway with another, but that they should be used only for
the purpose of ecomparing the previous year’s working with the pretu,n(
year’s working. (Mr. G. G. Sim: ** Those partlcula.r statisties.”’) Wa
are now concerned with establishment and establishment alone. Lt
Honourable Members remember that. The proposed cuts relate only to
establishment under various heads. Now, I congratulate myself on the
receipt of these monthly reports which give comparative statistics for the
working of cach railwny—I take some trouble to read them and compare
the working of one railway with another in order to see which is run extra-
vagantly and which is run economically. I do not know if the Honourable
Mr. Sim was a partv to this paragraph No. 22 in the Report of the Indian
Railwayvs for 1923-24. This is what they say:

 In addition to these, monthly and quarterly statistics are received from the Class I

railways. Comparative abstracts from the detailed statements and statistics received
throughout the year are circulated to all Class 1 railways to enable them to compare
their own resulting of working with those of other railway systems, and these statistics
have in the short time that they have been in use, been of most valuable aid not
only to the various railway administrations but also to the Railway Board in indicating
where economies can be effected.”
Sir, it is in that sense also that T wish to use these statistics. i is in that
sense 1 believe that my Honourable friend, Mr. Rama lyengar, has used
these statistics. Now, I ask in the case of the six roilways at page 57,
Chapter V, which also ca.me, I take it, under the Incheape Committee's
reccommendations, why they show an increase in establishment instead
of showing a reduction of cstablishment, whereas other railwavs show a
reduction in establishment. These six railw ays are the Assam Bengal,
the Bengal Nagpur, the Bengal and North Western, the East Indian, the
Burma and the Nizam's Guaranteed Railways. Now I ask, was this ques-
tion examined? Far from showing a reduction in gsta.l)hshment as other
railways have done, these railways show an increase in establishment
Was this question Mammed in detail by the Standing Finance Committee
or by the Finance Department of the Government Railways? 8o that to
give a general answer and say ‘“We have made a g('neral redm'tton of Rs. 87
lakhs' is no answer to this particular question

Mr. G. @. 8im: May I point out that as regards the cases quoted by the
Honourable Member I had just explained the case of the Assam Bengal
Railway and I said that the increase in the cost of the Locomotive Depart-
ment Administration of that railway wuas accompanied by low costs under
another head. I said that the cost of shed repair and cleaning stuff per
engine on the line is the lowest on the Assam Bengal Railway. These
things go together: an increase under one head must be accompanied
by & reduction under another.

Diwan Bahadur T. Rangachariar: Therefore, Sir, I hope the Finance
Committee made that sort of investigation in respect of these particular
complaints. My Honourable friend has proposed reductions and carefuily
selected these items from these various heads; he has selected certain
railways under, locomotives; he has selected certain railways under engineer-
ing; and he has given reasons for that proposal.

My Honourable friend has not answered those criticising
but he has levelled a general criticism at some of the

a3
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[Diwan Bahadur T. Rangachariar. ) »
extravagant assertions made by my Honourable friend upon other matters.
The matter with which we are now concerned is establishments, and
1 want a definite explanation as to this increase on these particular rail-
ways. Why should there be this increase? Comparative statistics should
not be so lightly ignored. There should be some limit beyond which certain
railways should not increase their working expenses. I mean there cannot
be a difference ranging between 2 and 7 or 2 and 10. If certain railways
ean work at 2 rupees per mile why certain other railways should work at
10 rupees requires some explanation and close examination. And I hope
these things are being done and I do trust, Sir, that this detailed criticism
of my Honourable friecnd will not be disregarded; on the other hand,
shey should be received with open arms both by us and by the Finance
Department of the Government of India.

Mr. G. @. 8im: I should like to explain to Mr. Rangachariar that that
forms one of the main parts of my work. 1 have not been able to supply
the Finance Committee or to anyone else a comblete explanation of the
reasons why the costs of working are not the same ceverywhere. I can
always give general reasons but it has not been possible yet to work out to
an sbsolute fraction in the way suggested by Mr. Rama Aiyangar the
reasons for the exact difference in the cost of different lines. One reason
is this: these statistics which the Honourable Member is quoting have
enly been kept up for twelve months. We had other statistics before and
these statistics are the first actual statistics we have up to date. It will
be possible in time, I hope, to explain more accurately the reason for
the difference in hauling a train, say, up the Ghats at Bombay as com-
pared with the cost of hauling a train on the plains of Madras. But I
am quite unable to give the Honourable Member a statement as to why
it costs exactly a certain multiple of the Madras figure. But these statis-
tical statements, as the Honourable Member has just pointed out, ars
sent round to the Agents cvery month. They are carefully analysed in
the Railway Board’s office and every figure fo which we consider that the
Agent's attention shduld be drawn we send out to him in raised block
figures and whenever any member of the Board visits the headquarters
of a particular railway the matter is fully inquired into. I want the
Honourable Member to understand that I did not for A moment mean to
say that you cannot use these statistics when contrasting the increases of
expenditure on the different railways. You can. You can use them in
exactly the same way as the Inchcape Committee could use them. But
my objection to Mr. Rama Aiyangar’s proposal is this that what he pro-
poses to do is to hit on an average under particular heads and to insist
that no railway in Indin shall be worked at more than that average.
Now, that is an impossible proposition from everv point of view. (Diwan
Bahadur T. Rangachariar: ““ No one said that.”’) That is exactly what
he did say. That.is what we object to. T kept my office working for the
last three nights trying to find out how exactly he arrived at these figures.
T have got it worked out to the last pie. He took a certain fizure in the
middle and said now nobody shall exceed it, no matter how high the
gradient or how far from the coalfields a railway may be, you must be kept
down to these figures. Now, Bir, I appeal to the House that that is not
the way to run e railway. (Diwan Bahadur T. Rangachartar: *‘ I quite
agree.”) That is the way to ruin a railway. '

.Mr. K, 0. Neogy: Bir, a reference has been made by the H bl
Mr. Sim to the fact that when this question was brought ‘before t.}(:: oBll::nd?
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ing Finance Committee on Railways, my Honourable friend Mr. Rama
Aiyangar did not get much support. 1 should like to point out to the
House that the Standing Committee for Railways met only for four days,
and worked on an average for about 2 hours or 2} hours every day, that
is to say, we had not more than 8 or 9 hours to devote to this entire
Budget; and it is rather unfair to conclude, as Mr, Sim has done, from
the vote of the Finance Committee on this particular matter, that the
Committee were in a position to examine this question in as great detail
as my Honourable friend Mr. Rama Aiyangar wants us to do. Ag a 1nattor
of fact, Mr. Rama Aiyangar himself had not the time to place the entire
case before the Committee nor had we the time to hear him out.

Mr. G. G. 8im: 1 think the Honourable Member himself moved the
closure. )

Mr. K. 0. Neogy: I did not. (4 Voice: “You did ""—referring to Mr.
Bim.) 1 am quite willing now to sit down along with Mr. Sim and other
membors of the Committee to examine all the arguments that Mr. Rama
Aiyangar has advarfced to-day in support of this proposition.

The Honourable Sir Oharles Innes: It seems to me, Sir, that Mr.
Neogy hus hit upon the right solution of this question. Mr. Neogy has
explained that they tried to consider Mr. Rama Aiyangar’s suggestions im
the Standing Finance Committee, they discussed it for two hours and
they found that they could not be supported. Mr. Neogy made it perfectly
clear that he did not think that the proposals had been sufficiently con-
gidered. Well, Sir, it is always much easicr to consider proposals of this
kind when you have got 8 or 10 men sitting round a table, and if the
Standing Finance Committee in the course of two hours were unable to
understand Mr. Rama Aiyangar's proposed methods of cutting down rail-
way expenditure, it seems to me even morc impossible that this Assembly,
in the short space of one hour, could understand what Mr, Rama Aiyangar
was driving at. I fully recognise—we all fully recognise on this side of
the House—that Mr. Rama Aiyangar does pay the very greatest attentiom
to the Railway Budget and does work very hard on it. I am greatly obliged
to him for so doing. It seems to me that the proper way for us to deal
with this matter is this. We in the Railway Board will have a careful
critical analysis made of Mr. Rama Aiyangar's method and we will have
that critical anulysis placed before the Railway Finance Committee. I
have not the slightest doubt myself that we should be able to establish
our point of view as against that of Mr. Rama Aiyangar. But it secms te
me that that is the proper way to deal with this matter, and on that
understanding T hope that Mr. Rama Aiyangar will not press his proposal.

Mr. K. Rama Aiyangar: Sir, I hope you will permit me to reply te
the points raised by my Honourable friend. My friend Mr. Sim quoted
the -Acworth Committee for what I have sald about the Retrenchment
Committee. That scems to be a clever method of meeting me.

Mr. President: Order, order. If I allow the Honourable Member to
continue the debate, then the debate must be continued by others. A new
gituation is created by the suggestion made by the Honourable the Com-
merce Member, and if the Honourable Memher accepts it, there is no
use of continuing the debate. (Voicea: ** Withdraw,')
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Mr. K. Rama Alyangar: I cannot. The whole statement is not correct.
When 1 took up this question in the Finance Committee, in & minute
everybody said he had not got the books in time or he had not studied
the books, and then it was closed. The Honourable Mr. Sim says they
gave two hours’ attention to it and that at last they came to that con-
elusion. On the other hand, they left a note that.they had no time to
consider the matter in detail regarding each railway and thdt they would
take objection whenever they saw fit later. I think the note shows
that. It is said now in the House that it was considered and that there
was 8 two hours’ discussion. I really am sorry. If my Honoursble friend
has been working at it for five days and has not been able to trace it, it
is not my fault,

Mr. Darcy Lindsay: 1 move that the question be now put.

Mr. President: I only pointed out to the Honourable Member that-a
proposal had been made by the Honoureble the Commerce Member and
that if it is the Honourable Member's intention to accept it, then there
was no use wasting the time of the House by going on with the debate.
It he continues to believe that this is the right place for discussing these
matters, he is perfectly entitled to do so. .

M. K. Rama Aiyangar: All the Members of the Finance Committee are
here. Let thein decide it.

The Honourable Sir Basil Blackett: Sir, may I add one more plea to
the Honourable. Member to withdraw this proposal? The proposal is
that the total should be cut by Ks. 80 lakhs. These estimates represent
the best cstimate in the time available of the dmount that is expected to
be required to meet this expenditure. If Rs. 80 lakhs is cut off that, it
does not alter the fact that for the time being at any rate, until they are
further convinced of the advisability of accepting such a large cut, Gov-
ernment must ecstimate their expenditure at the amount including the
Rs. 80 lakhs. If the Housc makes a cut of this sort it cannot, if we are
correct in our point of view, cause the expenditure on the railways to go
down by Rs. 80 lukhs. These are estimates and they are the best esti-
mates that we can frame. We have suggested to the House that the
arguments which have been put forward by Mr. Rama Aiyangar should
be fully examined by the Railway Standing IYinance Committee after
being examined by the Railway Financial Commissioner and his staff and
explanations given, and 1 am sure I can speak on behalf of the Railway
Department when 1 say that, if the Ruilway Department is convinced
that these Rs. 80 lakhs or any part thereof can bhe saved during this year,
they will save every rupee of it. (4 woice: ' Accept the cut.’’) The
Government cannot accept the cut. Tf they accept the cut they are
simply puttin~ themselves in the position of either pretending that the esti-
mate of their cxpenditure during this vear will be Rs. 80 lakhs less than
they are honestly convinced it will be, or they must necessarily consider,
what they are most anxious not to, the possibility of other steps to vali-
date the expenditure. I do appeal to Mr. Rama Aivangar in these cir-
cumstances to withdraw his motion.

~ Mr. K. Rama Aiyangar: T will lcave it to the House tq permit me to
withdraw, -

Mr. President: The Honourable Member must ask leave to withdraw
the motion.
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Mr. K. Rama Alyangar: I ask leave to withdraw my motion.
The motion was, by leave of the Assembly, withdrawn.

Pandit Motilal Nehru: May I ask, Sir, why the motion has not been
put?

Mr. President: The Honourable Member does not seem to be aware
that when leave is asked to withdraw a motion, unless it is objected to,
the motion is automatically withdrawn. '

Pandit Motilal Nehru: I did say ‘No"' when leave was asked.

Mr. President: I must regret I did not hear that. When I put the
requcst for leave to withdraw, the Honourable Member did not rise in his
place in order to say ‘‘No,”” otherwise I should have seen him and the
matter would have gone to a division. Where leave is refused, then the
decision on the motion must rest with the House. But where leave is
not refused the reduction proposed is aufomatically withdrawn.

Pandit Motilal Nehru: I did say ‘‘No'' when the gquestion was put.

Mr. President: I am very sorry that I did not hear the Hoﬁurable
Member. .

RECOMMENDATIONS OF THE LEE COMMISSION,

Mr. N. 0. Kelkar (Bombay Central Division: WNon-Muhammadan
Rural): I beg to move that the Demand under the head ‘‘ Working Ex-
penses: Administration”’ be reduced by Rs. 87 lakhs with reference to
the recommendations of the Lee Cormmission.

Mr. .President: Motion moved:

* That the Demand under the head ‘' Working Expenses : Administration ', be
reduced by Rs. 37 lakhs.”

The Honourable Sir Oharles Innes: I have an offer to make to the
Housc in regard to this motion. As I have explained in my budget speech,
this question of whether or not the Lee Commission’'s concessions should
be extended to the officers of the East Indian Railway and the Great
Indian Peninsula Railway and of other Company railways has not yet
been finally decided by the Government of India. In fact, it has not
been placed before the Governor General in Council. That being so, I
personally am in a very difficult position because, as I said, I speak as
the representative of the Government of India, and if this motion were
discussed, then, as I could not speak on behalf of the Government . of
India, I could not speak at all. That being so, if my Honourable friend
Mr. Kelkar will withdraw his motion I on my part am prepared to with-
draw this provision from the Budget. When the question has been settled
by the Government of India, then if necessary I will come up with a
Supplementary Demand for Grant in the September session and 1 under-
take that we will not actually give these concessions to any of these offi-
cers until the House has had an opportunity of discussing them. The
only thing that I have got to make clear is that, if the matter is held up
in this way, we may have, if we wish to give the concessions, to give
them with retrospective effect in the same way as we gave them to the other
officers with retrospective effect. In these circumsiances I hope that
Mr. Kelkar will withdraw his motion on the understarding that we will ’
sut this provision out of the Budget.
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Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): So far as I have been able to understand my friend the
Honourable Sir Charles Innes, he is prepared, in fact he has offered, to
withdraw this item from the Budget. When that is done there is nothing
more to be said about it and the motion made by my friecnd Mr. Kelkar
falls to the ground. The Demand, I understand, is withdrawn so far as
it relates to this item. The Demand includes this item which forms the
subject of the motion of my friend Mr. Kelkar and the idea as I understand
is that the Demand to that extent be withdrawn, to be put up again before
this House in the form of o supplementary demand later on when it is ripe
to be considered by this House after being sanctioned by the Government of

India. It will then be time of course to take any objection which may arise
on the merits.

The Honourable Sir Oharles Innes: If my proposal is accepted, I

suggest to you, Sir, that you will substract 87 lakhs from the demand
under this head.

Pandit Motilal Nehru: What I meant is this. If the demand itself

is withdrawn, then therc is nothing for us to quarrel about or to vote
upon,

Mr. President: It is impossible fos me to put the question except m-
the form proposed by Mr. Kelkar; and I gather from the speech of the
Honourable the Commerce Member that my Honourable friend, the Pandit,
will have a unique opportunity of voting with the Government. -

Mr. A. Rangaswami Iyengar: On a point of information from the
Honourable the Commerce Member, I want to know whether, when he
said, ‘‘if nocessary,”’ he meant that there will be a Supplementary Demund
put forward, or whether by ‘‘if necessary '’ he meant that when the
Government have decided upon giving them these extra allowances, whether
they are going to make them votable or non-votable.

The Honourable Sir Oharles Innes: What I meant by “'if necessary”
is ““when a docision has been arrived at'’. If the decision of the Gover-
nor General in Council is in favour of these concessions, then we shall
have to come before the House with a demand for a supplementary
grant. That is all I meant. '

Mr. M. A. Jinnah (Bombdy City: Muhammadan Urban): *I want to
make it clear that the offer of Sir Charles Innes is made with a certain
gtatement, first, whether these concessions should be given at all and,
secondly, whether they should have a retrospective effect. This House
"is no party to that, and thercfore I do not see what is the difference, pro-
vided it is not understood that we are a party to any of the reasons stated
by Bir Charles Innes.

The Honourable Sir Charles Innes: I do not suggest that at all.

Mr. M. A. Jinnah: Tt really comes to this, that Sir Charles Innes
accepts the motion of Mr. Kelkar.

Mr. President: The question is:

“ That the Demand under ‘the head ‘ Working Expenses : Administration ' be
reduced by Rs. 37 lakhs.”

The motion was adopted.

* Not corrected by the Honourable Momber.
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InDIANISATION OF THE HIGHER RAILWAY SERVIOES.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhamma-
dan Rural): I thank you for giving me this opportunity of having my say
on the demand respecting the general administration. I may assure the.
House at once that I am not going to display those intricacies in respect
of statistics and statistical knowledge with which myv friend the Honourable -
Mr. Rama Aiyangar has been able to confound the House a little while ago.
I will confine my remarks to a few general observations and considerations.
which have led me to criticise the Demuand under this motion, and desire
to out it by Rs. 20,00,000. 1 wish this to be made for two reasons: firstly,
as 1 hope to be able to show, to bring about effective Indianization in
the higher services of the railway administration; and secondly, to bring
about somec greater retrenchment than it has been possible perhaps to-
get in the last year. And before 1 go further, Sir, I consider it very
desirable that 1 should point out how in thix matter most of us who on
this side of the' House have got this difficulty; we have to make general
observations with. respect to railway administration as with respect to-
every other Department of the general administration; and often times.
of course we have got to make very unpleasant observations; but they
are not intended, and I hope they arc not taken to be intended, as any
reflection ngainst anv Honourable Members who are responsible for these-
things. For instance, when we say that the railway administration has.
been during the past many vears purelv run by what may be called
foreign exploiters, that it has not been a national concern, we do not mean
to cast any reflection upon those who are now responsible to the House
for placine, this Budget before us. We refer only to an historical fact.
The Railwavs in their origin and in their objective, in their methods of
work have not been national up to date, and are not even to-day national;
thev may in the course of time become national; and then of course we
shall withdraw thnt remark. I said that, if we "had had this as a national
concern, and if this House had been able to go vear by vear into the
details and hnd exercired some kind of check by the representatives of
the people, it would be more easy to see how exactly all these.various
items of reform and retrenchment could be brought about. As it is, we-
find that the railway administration up to date has hcen marked by a
great deal of what we think, and what we have very good reason to think,
to be raciul diserimination. The Honourable the Commerce Member in his
opening speech referred to it, and said that -attempts are being made to In-
dianize the services. I am glad to hear that, but T must state that so far-
as the progress made up to date is concerned, it has not been satisfactory.

Mr. G. G. Sim: Mav T ask if the Honourable Member is in order? I
think there are {wo other montions on Tndinnization.

Mr. President: I will explain the position. My difficulty which I
proposed to get over by not calling the Honournble -Member, was_ that
he had given no indication of the subject he proposed to discuss. But I
had down as the next either all the motions  relating
to the unsatisfactorv  arrangements for passenger traffie, or
tho one in the name of five Honourable Members, who are working
together, on Indinnization. Tf the Honourable Member now chooses to
move his reduetion of 20 lakhs of rupees with Indianization as the basis
for the reduction. then those matinne, namelv, Nos. 58 to 60, possibly
61 and 62 and 70 T think had better all ke taken with his.

Mr. M. K. Acharya: I snid, Sir, it was partly for retrenchment.
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Mr, President: Retrenchinent we have disposed of. The Honourable
Member heard a speech for nearly an hour on that.

Mr. M. K. Acharya: Yes, Sir, regarding a reduction of 80 lakhs, but
4 reduction of 20 lakhs muy now be moved.

. Mr. President: Not on the basis of the decision mmade. The motion
for reduction in the neme of Mr. K. Rama Aiyangar was withdrawn on
the distinct understanding that these proposals would be placed before
- the Standing Finance Committee for discussion, and on that understand-
ing I do not think 1 can allow the debate to proceed any further here.
‘The Honourable Member might make his motion for a reduction of 20
lakhs on the basis of Indianization, not Indianization of the Railway
Board but of the railway services.

Mr. M. K. Acharya: I do not undcrstand your decision, Sir,

Mr. President: This is precisely the difficulty wo get if Honourable Mem-
‘bers do not indicate in their motions for reduction what they want to dis-
-cuss. I ignored the Homourable Member because of that.  When he
challenged me, I gave him his right, and when I asked him what he wanted
to discuss, he told me ‘* retrenchment and Indianization ''. Retrenchment

is out of order. Indianization is in order. He is entitled to discuss Indiani-
zation,

Mr. V. J. Patel: Then No, 43, which deals with a cut of Rs. 2 lakhs
under the head of London Board's establishments, is also out of order?

. Mr, President: The way it has been printed is purely an accident; it
comes in front, but it ought really to come in below.

Mr. M. K. Acharya: I thank you, Sir, for your last ruling. That is just
the point I was trying to elaborate, what I consider and what many of
us consider to be racial discrimination in the administration of the Rail-
way Department when this interruption came in. 1t is said that » greater
number of Indians arc not employed in the railway administration chiefly
becausc & larger number are not found competent, that it will take u cer-
tain number of years, and that when more and more Indians become fit,
they will rise to the higher places in the railway administration, or at any
rate will certainly be given their chance. Here I have got some figures
from the statistics appendéd to the statements in the explanatory memoran-
dum and referred to in the opening speech of the Commerce Member also,
namely, that 310 is the present number of Indians in the higher posts of
the Railways. Now the total number is very roughly 1,800, and there has
been Inst year an increase from about 280 to 810, that is, un incrense of
'80. The total number is 1,800. Supposing we take the standard which
was laid down by the Tublic Services ("ommission ten vears ago that fifty
per cént. of these places should be given to Indians, in order to get up
to 900 at the rate of thirtv a vear, it will take us 20 vears. Well that in
the opinion of most of us will be an unduly long period. We, therefore,
want that this process of Indianization should be accelerated. We desire
that if possible within the next few vears Indians must come to hold at
least fifty per cent. of the gazetted officers’ places in the various adminis-
‘trations. I.et me take the next class, namely, of superior railway subordi-
nates which is given in the statement No. 2. Roughly speaking, there are
about 8,000 higher paid subordinate staff employed on the Railwavs, of
whom Indians are 1,029. I would take the figure at say 2,000 Indians.
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Now, during the last year there were about one hundred entertained in
this class. If you are to go on at that rate to 50 per cent., if you are to
get even 2,000 more at the rate of 100 per year, it will take us 20 years
more. Here again, namely, for Indians in the class of the higher-paid
subordinate staff, to get 50 per cent. of the total places in that class it
will take 20 years. 1In the case of the gazetied staff it will take 20 years,
and in the case of the subordinate staff also it will take 20 years. Of course
you may include the 7 lakhs and odd men who are all Indians; it is no
grent relief to know that these who get wages ranging from Rs. 7 to
Rs. 100 and odd—that these as a matter of course are Indians. Now I
wish to have the vote of this House on this point as to whether this is a fair
rate of advance—at the rute of thirty Indinns a year in the gazetted ranks;
whether the rate of one hundred a year in the higher-paid subordinate staff
is also a fair rate of advance. And what is the srgument advanced against
us? That not more Indians are found to be fit. Here 1 have some figures
which I have taken from the Classified List of State Railways. Let me
for a moment examine theso figures. Here is the Engineering Department
relating to the 2nd class of higher paid subordinate staff. Out of 241 here
120 arc Indians and 121 are non-Indians; so that with respect to the Sub-
-ordinate Staff in the Engineering Department, I, for one, should not at
this moment have any grievance. Why? It is because that in the En-
gineering Department there is an * examination test. Anybody through
patronage alone cannot become an overseer or u sub-engineer. Whereter
indeed there is an examination, wherever there is the question of fitness
and capacity tested by open examination, there the Indian holds his own.
It is thus he has got already his due share of 120 out of 241 in the Engineer-
‘ing Department. Take the Traffic Department on the other hand. Out
of 466, I am talking of the three State Railways, sccording to the Classi-
fied List for 19238-24, which was in myv hands,—out of 466 places, 66—only
66—were Indians and 400 were non-Indians. Here I think is the most
emphatic indication, the strongest proof, that where it is not & matter of
-examination, where it is mot a matter of education test, where it is only
a vague assertion of who is fit and who is not fit, untested, uncorroborated,
by any other qualification externally, the Indisn is'not preferred. In such
cases it is & question of patronage and the patronage goes to the non-
Indian. .

Mr. W. M. Hussanally: Does the Honourable Member forget that the
Non-Indian possesscs hereditary aptitude?

Mr. M, K. Acharya: Yes, I will come to that. In the Locomotive
Department, there are 9 Indians and 190 non-Indians. In the Medical
Department, where again nobody can become & medical man without some
sort of training, some sort of qualification, some sort of fitness, there are 7
Indians out of 85. There also it is not so bad, because Indians are at least
one-fifth in the Medical Department. But in the Locomotive Department
and in the Traffic Department, the Indian does not find adequate place,
because there is no educational test, there is no other test than the test
of patronage; and in the Department of Carriage and Wagons and Stores,
out of 347, 51 are.Indians snd 296 are non-Tndians, which can only be
justified by the plea, as my friend reminds me, of heredity. All this is
justified by tHe plea of heredity.. I do not kmow how long Anglo-Indians
have been on the stage of the world, for 200 or 800 years; and whether 200
vears will produce such a great instinetive capacity to do certain things
in life. This is Darwinism with a vengeance!
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Mr. Bipin Ohandra Pal: I want to know if the Honourable Member by
the term Indians includes Anglo-Indisns also or non-Anglo-Indian Indians.

Mr. M, K. Acharya: So far I have referred to Anglo-Indians separately
and the Mussalmans and others separately, the Indian as -apart from the-
Anglo-Indian; in fact in these lower grades, of which I amn speaking, I do-
not believe there arg many Europeans, perhaps . . . . .

Mr. 0. D. M. Hindley: May I ask the Honourable Member where he
got the figures he is reading from? I do not know what he i3 reading.

Mr. M. K. Acharya: From the Classified List for 1023-24.

Mr. 0. D. M. Hindley: Has the Honourauble Member separated the .
number of Indians from Anglo-Indians in those figures?

Mr. M. K. Acharya: Yes, I have; very roughly they correspond te
what is given here in the table. These ull come under the 1,920 1n table
2, namely, the statement of higher paid subordinate staft of State-worked
Railways. We find the total in Column 7, under the heads of Euro-
peans, Anglo-Indians, Mussalmans, non-Mussalimans. This is the classi-
fication in the official T'able. Eurvpeans, Anglo-Indians, Mussalmans and
Non-Mussalmans. Out of 7,821 for 1924, we find 2,921 are Kuropeans,
2,971 are Anglo-Indians, 234 Mussalmans and 1,695 other Indians whe-
af® not Mussalmans, or 1,929 Indians.” I have put it roughly at 2,000;
I hAve been charitable enough to put it at 2,000, that is, 2,000 for all the
State Lailways, namelv, the three State Railways for which there is
the Classified List maintained for 1923-24; and I spent two or three days
to note down the number under each head. I could not make out the
difference as to how many were Europeans and how many were Anglo-
Indians from the names. From the names certainly I could find out how
many Mussalmans there were and how many other Indians there were.
From that list I find that this is nbout the average. It may be quite-
possible for a hyper-erit‘c to say that where I have said 241, it really is
247 and where I have said 180 it might be 135, and so on! I was looking
into, as I said, the Classified List of 1923-24. The Classified List of
1924-25 may give figures which may be slightly more or less than the
previous lists but I do believe that the average is going to be about the
same. My contention is that these figures amply eloquently prove that
undue preference and patronage has been given to Anglo-Indians; and this
is sought to be justified by the fanciful theory of racial or hereditary ap-
titude! But in the name of sanity I ask what is all this theory of spe-
cial heredity with respect to s community which has only been in exist-
ence for 200 years. The whole thing is this, that as regards thess people-
there is no examination test at all. It is only a question of reeruiting
people on sheer favouritism. The department has been taking lot of
Anglo-Indians and a lot of Europeans, as a matter of favour, without any
rigid test at all, into the Traffic, Locomotive, Carriage and other Depart-
ments, That is one of the conclusions to which I have gome from the
scrutiny of the facts and ficures before us.

Becondly, Sir, I wish to point out that some attempt was made, some-
years ago, for instance, on the North-Western Railway to induce some-
graduates who were to join. I am told an attempt was made in 1918 as
wen as in 1920 to induce some graduates to join. Ten graduates joined'
in one ygar and six of them left out of sheer disgust after two years be-
onuse thev were not preferred in the manner that they ought
to  have been preferred or in the manner that  Anglo-



THE RAILWAY BUDGET—LIST OF DEMANDS. 1721

L

Indians recruited at the same time have been preferred. I have got here
-:some of their names even. For instance, out of the men who got into the
-service almost at the same time, the Indians were kept down on Rs. 75,
.Rs. 100 or Rs. 175, whereas the Anglo-Indians and Europeans have risen.
There is one Anglo-Indian who was appointed in 1918 on Rs. 150; he is now
-drawing Rs. 550. Another Anglo-Indian was appointed on Rs. 150; he is:
now drawing Rs. 850. Another was appointed in 1919 on Rs. 150; he is now
-drawing Rs. 550. Another, who was appointed in 1923, is now drawing
Rs. 810. Out of the Indians who were taken on Rs. 75 or Rs. 100 and who
were all B. A.’s some of them being LL.B.'s, six left in disgust and the re-
maining 8 or 10 arc drawing only between Rs. 100 or Rs. 175. These
are the conerete instances which will go to show that the encouragement
given to pure Indians has not been adequafe at all. There are 1,800
officers who are holding posts of gazetted rank; and there are some 8,000
who are in the rank of higher paid subordinates. Out of these therc are
only 310 and 2,000 Indians respectively. My concrete suggestion is this,
and that is how I have come to the figure of 20 lakhs. I have been care-
fully looking into the Clussified Lists. I find that there are a good many
-officers, at least 50, who belong to the higher ranks of the State Railways
alone who have put in more than 31 years service. They entered the
department, I think. beforc 1893 and they have put in 81 years service
and are more than 55 years of age. Thay are all kept on whether there
has been work for them or not. As you will presently see, their number
has been increasing from year to year. There has been very little redue-
tion in the number of highly paid officers during the past three or four
years or perhaps during the last 10 years. On the other hand, their
number is always increasing. The number of Indians however has not
increased in the same way. My suggestion therofore is that those who
have put in 80 and more vears of service would have to be told in the
‘most respectful langunge that they had better go away and make room
for. others who are waiting for their promotion; and that in these vacan-
cies Indians ought to bo put in at once. That is one point. I find from
‘the budget estimate that is put before us that you want 45 lakhs more
under the first 11 or 12 headings. You want 2 lakhs mora for Agency
alone over and nbove last vear’s revised budpet. You want 15 lakhs
more for Enginecering, 11 lakhs more for Traffic. All this is over and
above the revised estimates of last year. Altogether an ‘increase of 45

lakhs is asked for this vear over the revised estimate of last year. ~Why

should we not have a cul of at least 20 lakhs, retrenchment to this extent
‘in the superior grades, so that more Tndians may be taken in in the lower
‘rungs of the ladder. I wish thab this old cry, this old and righteous

erv about Indians not being preferred may at least now, when tha Rail-

way Budget is for the first time being separately discussed in this House.

may now at last be satisfied and this great and long-standing grievance

mav bhe rectified. We want more Indians I repeat, and we want the

‘huge difference between the superior and the inferior ranks to be bridged.

Tt cannot but be a matter which goes to the heart of everv Indian that

the difference between the lowest salary in the railwav and the highest

‘galarv is somethine horrible. Rs. 7 is the lowest salary given on the

railwav. Rs. 8.500 ig the highest. The proportion is 1 to 500, This

must be reduced: But, Sir, as vou have ruled this is out of order I shall

not go into it;eI admit it would come more rightly under the head of re-

-trenchment or under economy; but T have the figures of a number of rail-

-ways of almost all countries excepting England; and in these the propor-

4aons are 1 to 21, 1 to 82 and so on, never 1 to 500.
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And, lastly, Sir, before T sit down I must refer to the horkid official
statement of how economy was effcoted last year. 83 lakhs was cut off
last year under establishment we read on puge 26 of the Railway Board's
Report for 1928-24. Vol. T. Who were the persons reduced? Not the
- higniy paid officers, their number has gone up. Not the second clasa
subordinate staff; ‘their number has gone up also. Who “then were re-
duced? The poor Indians on salnries of Rs. 7 to Rs. 100, they have
been reduced, these were the poor men who were either sent out or whose
salaries were cut! I read from page 27 of Vol. 1 of the Railway Board's Re-
port for 1923-24. The report says:

* The charges in connection with station masters, clerks, porters, pointsmen, gate-
keepers, signal men, station servants, ete., were reduced from 112 to 95 lakhs, that
is to say, by 17 lakhs . The expenditure on Guards was * reduced from 17} to 154
lakhs,” and so on. -

These were the persons sent awnay. The retrenchment was not.
in the higher paid staff not in the gazetted officers, but in respeet of
signh] men, porters, pointsmen, these were sent away and 17 lakhs -f
retronchment effected; other poor men were sent away and 83 lakhs
altogether was cut down. All this wonderful narrution finds plase
on puge 27 of the Bonrd’s Report. Sir, I cannot help being struck
aghast at this kind of economy, at this kind of Indianisation.
So many thousands of poor fellows are sent away, and on the
other hand demands are made for the comforts of the higher grade-
officers. I have almost a mind to repeat the Biblical saying though
it was used in a different sense of old, that to him that hath more is
given and from him that hath not is taken awayv even that which he hath.
T therefore appeal to this House in order to put in more Indians, in order
to Indianise the Railwnv Department properly. to sce that some of those
who are superannuated are sent away and reduction made in the proper
place. Indeed this House will fail to do its duty if it does not on this
oceasion make such an emphatic if not substantial %eut as to show the
determinatidn of this House that Indinans shall find their due share in-
the administration of the Railway Department.

EKhan Bahadur W. M. Hussanally (Siud: Muhammadan Rural): Sir,.
the gricvance which has just now been voiced by my friend on my right
is perhaps as old as myself. It has been brought forward here several
times and promises have been made from time to time that Indianisation
will be had recourse to on the Rnilways in India at a more rapid pace,
but the other day the cat was out of the bag, and the Honourable the:
Commerce Member said that the Anglo-Indinn had a hereditary capacity
for work on the Railways. My Honourable friend Mr. Kelkar thereupon-
put a very pertinent question which perhaps nobody took notice of and it
was bot answercd. (Mr. K. Ahmed: '‘Then why did vou take notice?"’)
Bo far as the hereditarv capacity or capabilitv of Anglo-Indians is con-
cerned for work on the Railways it may be safelv doubted. For one rea-.
son if for no other; the offices and positions enjoyed bv these men as a
rule are not such as require any leng hours or tedious hours of duty with-
out food and without rest. ‘They are generally station mnsters, carriage
examiners, guarde on mail trains and passenger trains (but not goods
trains) and the like who have got fixed hours of duty. Guards and drivérs
on meil trains.and passenger trains, as we are all aware, have got fixed'
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hours, so that they run from one point to another, do duty for 6, 7 or
8 hours and off they go. But a poor Indian guard has to run very slow
and perhaps is detained on the way for a number of times and he reaches
his destination far beyond his time. As soon as he reaches there, perhaps
after 10 or 12 hours duty, he is booked out again within a couple of hours,
or 3 or 4 hours, or say even 6 hours. Can it be said that this poor devil
has had sufficient rest and food before going out again? How then can
these Anglo-Indians be said to have a hereditary aptitude for this kind
of work? May I ask if the' Anglo-Indian is of a different make than an
Indian? Tf not, why should he have a different capneity for work than
an Indinn?  As o matter of fact there are thousands of Indian guards,
drivers and station masters working on Indian railways. They have been
working well.  No complaint has been made with regard to their capacity
for work. Why then should an Anglo-Indian be preferred to an Indian?
These poor devils of Indians get very small pay. An Indian guard will
get only Re. 50 or Rs. 60 to start on and will perhaps after about 20
vears’ service have hardly risen to NRs. 100 or Rs. 125, whereas a raw
vouth of un Anglo-Indinn or Enropean will commence on Rs. 75, Rs. 80
or Hs, 100, and by the time he has put in about 5 vears’ service he has
gone up to Rs. 200 or s, 300. These nre grievances, Sir, which must
be remedied and. uwnless a distinet promise is made that Indianisation .of’
all these services on the Railways is to proceed much more rapidly than
it has done in the past, T think the House will do well to pass a vote of
censure by earrving this motion . . . .

The Honourable Sir Charles Innes (Member for Railways and Com-.
merce): Twenty lakhs!

Khan Bahadur W. M. Hussanally: I beg vour pardon. Oh no, no.
Tf it is permitted T would propose an amendment of only Rs. 100, or if
there is another amendment of Rs. 100 T will be content with that.

The Honourable Sir Charles Innes: Move an amendment.

Khan Bahadur W. M. Hussanally: If it is not to be moved by some-
body clae, will it be permissible, Sir, for me to move a formal amend-
ment of . 100? Then I move it.

Mr. President: Further amendment moved:

““ To substitute Rs. 100 for Rs. 20,00,000."’

The question I have to put is that amendment be made.
The motion was adopted.
Mr. President: The question is:

“ That the Demand under the head ° Working Expenses : Administration' be
reduced by Rs. 1

Dr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan-
TRural): Sir, I should at the same time merge my amendments
BPM.  Nos. 76 and 52 in thig and draw the attention of the House

to the recruitment to the Medical Dopartment

Mr. President: The Honourable Member must know that we are now
discussing Indianisation.

Dr. K. G. ‘Lohokare: I am going to speak on that point only. It was
with that motive thut | put down an amendment, No. 768, about dlstrmt:

medical officers
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Mr. President: The Honourable Member has put down two amend-
ments, one of which relates to provident fund and gratuities andgfhe other
%0 leave rules and medical certificates, which secem to me quite d different
thing from Indianisation.

Dr. K. G. Lohokare: No. 76, Sir, and not No. 78?7 Recruitment of
district officers?

Mr. President: That is also in the Medical Department.

Dr. K. G. Lohokare: I think I move that with a view to suggest
Indianisation of that department.

Mr, President: The Honoursble Member has already got before him a
reduction of Rs. 100 in order to draw attention to the question of Indianisa-
tion; the Honourable Member is perfectly at liberty to discuss Indianisa-
tion of the Medical Departmnet if he wishes to do so, but we are now
discussing the wider question. .

Dr. K. G. Lohokare: I will simply spesk on the question of India-
nisation. The only thing that I have to draw attention to in these
Railways, Company-managed and State-managed, is that the superior
posts are always given to persons from outside. The profession n
India is so much overdone here that the best medical graduates with first
rate qualifications are omployed on Rs. 200-250, while the district medical
cfficers that the Railways have been employing on Rs. 700 or more are
imported from outside—possibly persons of even ° lower qualifications
than what are available n India. If you refer to the lists, Sir, you will
find here that the latest recruits to the Great Indian Peninsula Railway aro
L. R C. Ps, and M. R. O. 8's; ond if you comparec these
with men who have fine careers and Indian University qualifications, 1
think both stand at least an equal chance. But even when there are
Indians with foreign qualifications they are not tuken notice of, while these
persons are recruited directly from England. It is not only in the Great
Indian Peninsula Railway but even in the East Indian Railway and even
in the North Western Railway that this sort of thing goes on. Let me
refer to the list of the North Western Railway. At page 85 of the Classified
List we find that the latest recruits are from the Indian Medical Depart-
ment and are put in the grade of Rs. 200-700, while Indians even with L. R.

. C. P. qualifications are put in the grade of Rs. 200-450. I do not know
what explanation the railway management can give in this cnse. 'The
Indian Medical Department is acknowledged to be inferior to University
qualifications ; still these men are put on Rs. 200-700. I find these entrics:

e, Indian Medical Department, appointed on the 24th January

1924.

............ +.....Indian Medieal Department, appointed on the 18th January

g 1924.
S T Indian Medical Department, appointed in  April, 1020.

All these appointments are from Rs. 200 to Ra. 700, while the Indinns
appointed on the same days are in the gradc of Rs. 150-800 or Rs. 200-450.
When it is once known that the Indian Medical Department qualification
is less than the Indian qualification T do not know what justifieation th.:
Railway Department has for giving these men appointments in the higher
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grade legving Indians who are properly qualified aside. I wish that the
Railway Department, just as in the Kngineering and other Depargmenbs
of Government, should lay down u certain percentage of recruitment
from the Indian University men. Government have accepted the princbiﬂ]a
of taking engineering and other graduates for the Engineering and other
transferred Depnrtments and Indianising the service almost up to 75 per
cent. Similarly, hero, when people are available, when properly qualifiad
persons are avuilable, when Indian medical professional people are almost
striving hard for a livelihood in many cases, because there is no scope for
them, even England-returned pcople do not get as much practice as th:y
used to get formerly on gecount of the overerowding of the profession,—
yet we find here that persons from outside, persons of even less qualifica-
tion than the Indian degree holders are imported on higher salaries. I
should make it really a great concern of the House to lay down that a
certain percentage of Indians, as far as 75, if not more, should be laid
down for recruitment to the district medical officers on all Indian Railways.
(Dewan Bahadur T Rangachariar: ‘““He has done that already’’.)

Mr. T. 0. Goswami (Calcutta Suburbs: Non-Muhammadan Urban):
Mr, President, I have only a few words to say. Even if my words may not
be important in themselves, the subject is one which needs to be especially
emphasised in this House. As I was hearing the congratulations tha$
wore being showered on the Commerce Member on his Railway Budgut
speech 1 felt T could congratulate him on at least one thing—namely,
window-dressing, especially in the paragraph on Indianisation in the speech
which he delivered some days back. I read on page 8. The Honourable
the Commerce Member said :

* These statements show that in the twelve months ending October 1024 the
number of Indians in superior appointments rose from 280 to 310, . . oete”

Well, Sir, it is not very difficult to juggle with figures. The Honourable
the Commerce Member has presented us with a railway budget. I am
prepared, B8ir, to present him with my own railway budget especially
in regard to Indianisation, and this budget, I can assure him, has bean
prepared entirely from publications of the Railway Department. I will not,
Sir, deluge vou with figures, as I do not propose to emulate a certain Honour-
able Member of this House. (Mr. Darcy Lindsay: ‘‘Place them on the
table’’.) But I should like to draw the attention of the House to certain
caleulations which I have made from statistics supplied officially. (Mr.
K. Ahmed: ‘‘You have not given us a copy’’.) I take the figures from
the Classified List of Establishments for the Btate Railways, published
by the Railway Board, corrected up to the 31st June 1924; and I find
that on the North Western Railway only 8'4 per cent. of posts between
Rs. 200 and Re. 750 per month are held by Indians, and also that only
4 per cent. of the total amount paid in salaries are received by Indiavs.
Taking the Eastern Bengal Railway and the Oudh and Rohilkhand
Railway together, I calculate that, altogether, about 7°9 per cent. of the
posts between Rs. 270 and Rs. 750 are held by Indians, and that 3'2
per cent. of the money altogether received as ealaries between these two
figures are taken by Indians. T have got here numerous other figures, but I
do not think I shall take up the time of the House in reading out these
figures. (A Voice: ‘‘Place them upon the table.’””) If the Honourable
the Commerce Member wishes, T shall make a present of them to him.
I should like to say one ward, Mark this, I have not dealt with posts
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carrying salaries above Rs. 750, where Indian percentages dwindle to mere
fractions of unity. I agree with Government that the separafion of the
railway finance from the general finance may bring good, and may
improve traffic convenience and confer other administrative benefits.
I must at the same time point out very strongly that no good can result
unless the separation of the railway fingnce is worked bona fide. I know
that in the Railways the coolies and the lower grade clerks are Indianised,
for, I suppose that could not be helped; and men who would be little
better than porters in England have in many instances been given lucrative
posts in supersession of Indians.

There ie another point to which I should like to refer, and that is with
regard to the so-called ‘‘hereditary aptitude’ of the Anglo-Indians for
railway employment. Now, Sir, I have no quarrel with the Anglo-Indians.
There is absolutely no racial motive in any remarks that I wish to make
on this subject. But I think it was distinctly improper for the Commerce
Member to have made the remarks that he has made on page 8 of liis
speech. This is a statement which is almost open to ridicule. My
Honourable colleague on my left, Diwan Chaman Lall, read out the other
day e quotation from an official letter stating that Enropeans had in thair
blood mechanical training. Sir, if it is suggested that in the blood of
members of any particular community there are toy engines or toy wagons
I think that is & very serious form of physiological disorder. The argument
18 ridiculous.

I would again urge on the Railway Member that unless the Separation
is worked honestly and not merely with a view to an autocratie rule in the
Railways, I think the Assembly will have to tike serious notice of every-
thing that is done, and keep a watchful eye.

The Honourable Sir Charles Innes: Sir, for the lust 26 years I have
tried to do my duty honcstly by India and I do not think that a Member
of this House, who as far as I know is at any rate not nearly as old as
I am, should take upon himsclf to suggest that I am dishonest either in
my motives or in my aetions. 1 ghould have thought, Sir, that it was
unnecessary for any Honourable Member to make an appeal to me to do
anything honestly. T do not propose to say very much on this proposal.
I am very glad . ..

Pandit Motilal Nehru: I did not understand the Honourable Member
(Mr. T. C. Goswami) to wake any allegations against Sir Charles Innes
personslfy.

The Honourable Sir Oharles Innes: 1f Mr. Goswami will explain what
he resally meant when he appealed to me to work honestly, 1 am perfectly
prepared to accept it.

Mr. T. 0. Goswami: So far as Sir Charles Innes is concerned, I am
perfectly willing to make the statement he wants me to make. I never
implied anything about his motives, and nothing against him or Mr.
Hindley personally. But I certainly say that the Railway Administration,
which does not consist merely of Sir Charles Innes or even of Mr. Hindley,
should work honestly this very important matter in which they have
recently got so much more freedom,
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The Honourable Sir Charles Innes: I was glad to see, Sir, that Mr.
Hussanally proposed that this cut should be reduced from Rs. 20 lakhs to
Rs. 100. I must say that 1 should not have liked it had the House made
o cut of ls. 20 lakhs on the grounds put forward by the Honourable
Mr. Acharya.

Mr. M. K. Acharya: I originally moved a reduction of Rs. 20 lakhs, but
when you gave me your ruling, Sir, I accepted the reduction to Rs. 100
for discussing Indianisation,

Tae Honcacable 8ir Oharles Innes: 1 wuas going on to say that the
Honourable Member made a definite proposal that all members of the
Indisn railway service over 51 years of age should be summarily cleared out
in order to make room for Indians, and I make bold to say that there is
no other Honourable Member in this House who would have endorsed this
proposul. But, as 1 have said, Sir, I do not wish to say very much sbout
this subject. I have said all that I had to say in my budget speech. I
want to tell the House that as regards gazetted officers in the State Railway
scervice we have done in the lust three years as much as any Department
of the Government of India have done and that we have agreed in the
future to do more, 1In the last three years we have made 76 appointments
to the Superior Establishiment of the State Railways. Of those 76 appoint-
ments 43 or nearly 50 per cent. were given to statutory Indians and if the
number of Indians that were available was considered the percentage was
65. Of the 24 Kuropean uppointments 10 were appointed to the Loco-
motive, Carriage and Wagon Department for which no suitable Indian
candidates were available. T shall just. follow_that little point up by saying
that only the other day 1 got certain figures nbout applications for
apprentice posts and 1 think those figures are rather illuminating. For two
posts in the Traffic Department we got 800 applicants. For 20 posts of
apprentices in the Locomotive, Carriage and Wagon Department, we got
9 applicants. These figures are rather illumingting. (Diwan Bahadur T.
Rangachariar: ** What was the qualification?’’) (Diwan Bahadur M. Rama-
chandra Rao: '“ Were they advertised?’’) I think so. For two posts ‘n
tho Traffic Department we got 300 applicants. (Diwan Bahadur T.
Rangachariar: ‘' Were any Inglish qualifications insisted on?'’) Not that
I know of. As regards the Superior Traffic Department I say there can
be no complaint in this House. 53 per cent. of these appointments have
been filled by statutory Indians in the last three years and we have agreed
in the future to Indinnisation to the extent of 75 per cent. Nobody can
complain against that. As regards the subordinate establishment I am
afraid 1 have got nothing more to say than what I said in my budget
speech. The line T take is this. I say the Indian must have his chance.
He must have an ubsolutely equal chance with the Anglo-Indian for
recruitment and for promotion. Omnly so far I am willing to go and I
am perfectly sure nobody in this House will want me to go further. I
did say and I adhere to it that the Agents of the Railways are accustomed
to Anglo-Indians and they like them. I made that remark because I
myself on more than one occasion have discussed this very question with
the Agents. They always tell me, ‘““We have been accustomed to work
with the Anglo-Indian all these years. He has made good. We like him
for this sort of work.”” And they like to continue to recruit them. Tt
is only in the Traffic Department that the trouble arises. As Mr. Acharya
has said, the subordinate engineering department is practically Indianised
already. (A Voice: ‘“ What about the Loco?’) We have not got the
men trained yet. As regards the Traffic Department we have got to
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give the Indian an equal chance to get into the department with the
Anglo-Indian. Once they Lave got into the department, all I say is let
the better of the two win. If the Anglo-Indian or the Indian is the better
man, let the better of the two get along. And I think we have made an
improvement in this matter in' the last year and we will make a greater
improvement in the future, bccausc we are now starting this training
school. The difficulty is entirely oné of getting a man into the department

and you could only do that by providing & proper means of training, and
that is what we are doing.

Mr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urbsan): *I
desire to add just two sentences to make my position clear when I give
my vote on this Resolution. When I vote for this Resolution, I want it
to be placed on record that by Indianisation I mean thie statutory Indian

and not any particular section or caste or community of the composite
Indian people. :

Maulvi Abul Kasem (Bengsl: Nominated Non-official): *8ir, I rise to
support this motion for reduction of Ra. 100 on the question of the Indianisa-
tion of the railway services.

My friend Mr. Goswami wanted to congratulate the Honourable the
Commerce Member on what he said—on his ability for window-dressing.
I take this opportunity, Sir, to express my appreciation of the lucid state-
ment which has been sent to us with his statemnent on the finances about
this question of the various classes of communities represented on the
railway services. I admit that there has been some improvement of late
years but the improvement has been very very slow and we want it to be
more rapid. The Railway Board which stands for quick fransit should
not be so slow. In the period of transition and in the changing from
European to Indian, there is one thing, Sir, which I want the House to
remember. I have heard the speeches of Homnourable Members when
they referred to the figures and the striking differences between Europeans
and Indians, and the classification of Indians as Anglo-Indians, Mussal-
mans and non-Mussalmans. I expected that my Honourable friend would
have & word to say about the deplorable position in which the Moslem
cominunity is represented in these figures but 1 was sadly disappointed. In
fact 1 was surprised to find that in some cases objection was taken to the
fact that in this statement the Indians have been classed as Moslems and
non-Moslems. It was said that if you want them to be clussed as Anglo-
Indisn and Indians, why not as Moslems, Sikhs or Hindus? (4 Voice:
“ Why not Shing and Bunnis?’’) It has been said that the Honourable
Members here object to any particular department or a particular service
being,the monopoly of a particular community. I join hande with them
and support them with all my heart, and I hope nnd trust that this will be
remembered at all times and for all services. (A Voice: *‘ Foreigners.’’)
Foreigners or Indians, what I say is this. I appeal to the Honourable
Momber in charge of the Railway Depumrtment and also to this House to
see that in the first place the proportion of Indians is increaged and rapidly
increased. I am sure capable men and cfficient men are now available,
as has been quite clear from the speech made by 8ir Charles Innes and the
applioations received for the vacancies that he advertised. I believe, Sir,

* Not corrected by the Honourable Member.
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and I can assure this House that the number of qualified Muhammadans will
not be wenting either in efficiency or ability to discharge their duties, and 1
hope that, as they go on increasing the proportion of the Indians in the
services, they will remember that they have to increase more rapidly the
proportion of Mussalmans in the guzetted services. In these services
the proportion of Indians is 17 per ecnt. and the proportion of Moslems is
only 2'29. In the subordinatc highly paid services the proportion of
Indians, excluding Anglo-Indians, is 2466, but the proportion of Moslems
is again 2:99. So these figures speak for themselves und I need not
refer to it any more. The only thing I have fo say is that this is duve
more or less in a small measure to the exorcise of monopoly and patronage.
1 hope this will be given up.

An Honourable Member: I move that the question be now put.

The motion was adopted.

Mr. President: The original question was:.

“ That a reduced sum not exceeding Rs. 11,84,00,000 he granted to the Governor
General in Council to defray the charge which will come in course of payment during
the year ending the 3lst day of March, 1826, in respect of ‘Warl?&g Expenses :
Administration """

Bince which an amendmoent has been moved:

“ That the Demand under the head *‘ Working Expenees : Administration’ be
roduced by Rs. 100 in respect of the Indianization of railway scrvices.”

The question I have to put is that that reduction be nude,
The Assembly divided: '

Abhyankar, Mr. M. V., Lohokare, Dr. K. (.

Abul Knsem, Moaulvi. ‘ Mchta, Mr. Jamnadas M.

Acharya, Mr. K. | Misra, ’and‘t Shambhu Dayal.
Ahmad AL Khan, Mr. . i Misra, Pandit Harkaran Nath.
Aiyangar, Mr. C. Duraiswami. | Murluza ' 8ahib  Bahador, Maulvi

Aiyangar, Mr. K. Ruma. ! Sayad.
Ai;?erf; Sir P. B. Bivaswamy. ; Mutalik, Sardar V. N,
Aney, Mr. M. 8. H Neliu, Pandit Motilal,
Belvi, Mr. D. V. i Nohru, Pandit Shamlal.
Cham:n Lall, Mr | h!eog_v. Mr. K. C
Chands, Mr. Kamini Kumar. J Pal, Mr, Bipin Chandra.
Da'al, SBardar B. A. Patel, Mr, V. JJ.
Dps, Mr. B. Purshotamdas Thakurdas, 5.
Duai Chand, Lala. | Ramachandra Rao, Diwan Bahadur
Dult, Mr. Amar Nath. A M. ‘
Goswami, Mr, T. C. ! Rangachaciar, Diwan Babadur T.
Govind Das. Beth. Ranga Tyer, Mr. C. 8.
Giulab Singh, Sardar. Ray, Mr. Kumar Sankar,
Hans Raj, Lala. Samiullah Khan, Mr. M,
Hari Prasad Lal, Rai. Barfarnz  Hussain  Khan, Khlan
Hussanally, Khan Bahadm \V; M. . Bahadur,
Tyengar, Mg, A. R.rgaswami. S‘gngh. Mr. Gaya Prasad.
Jeelani, Haji 8. A. K. Sinha, Mr. Ambika Prasad.
Jinnah, Mr. M. A, ! g8inha, Kumar Ganganand.
Joshi, Mr. N. M. ) Svemacharan, Mr.
Kazim Ali, Shaikh-e-Chatgam Maulvi Tok Kyi, Maung.
Muhammad. ' Venkatapatiraju, Mr. B.

Kelker, Mr. N. C. -
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Abdul Mumin, Khan Bahadur Lindsay, Mr. Darcy,

Muhammad. ) Marr, Mr. A.
Abdul Qaiyum, Nav.ab Sir Sahibzada. McCallum, Mr. J. L.
Ahmed, hir. K. Mitra, The Honourable Sir Bhupendra
Ajab Khan, Captain. Nath.
Ashworth, Mr. ‘E. H. Moir, Mr. T. E.
Bhore, Mr. J. W. Muddiman, The Honourable B8ir
Blackett, The Honoarable Sir Basil. Alexander.
Bray, Mr. Denys. Muhammad Ismail, Khan Bahadur
Burdon, Mr. E. Saiyid.
Calvert, Mr., H. Naidu, Mr. M. C.
Clow, Mr. A. G. Rhodes, Sir Campbell.
Cocke, Mr. H. G. Rushbrook-Williams, Prof. L. F.
Cosgrave, Mr, W, A, Sastri, Diwan Bahadur C. W
Crawford, Colonel J. D. Visvanatha.
Fleming, Mr. E. G. - Bim, Mr. G. .
Fraser, Bir Gordon. Singh, Rai Bahadur 8, N.
Graham, Mr. L. Btanycn, Colonel Bir Henry.
Hindley, Mr. C. D. M. Bykes, Mr. E. F. )
Hisa BSingh, Sardar Bahadur Caplair. Tonkinson, Mr. H.
Hudson, Mr. W, F. Wobb, Mr. M.
Innes, The Honourable Bir Charles. Wilson, Mr. R. A,

The motion was adopted.

LonpoN Boanrns' ESTABLISHMENTS.

Mr. V. J. Patel (Bombay City: Non-Muhammadan): Sir, I am not so
ambitious as my friend Mr. Rama Aiyangar nor like my friend, Mr.
Acharya. Mine is a motion for a cut of two lakhs of rupecs from the
London Boards' estublishments. I move that the Demand under the head
‘ Working Expenses: Administration * be reduced by Rs. 2 lakhs.

Now Honourable Members will see that in the year 1928-24 under the
head ILondon Bourds’ establishrents the amount of expenditure was
Rs. 20,58,000. The provision made for the coming year is Rs. 20,24,000.
Honoursble Members arc aware that the East Indian Ruilway London
Board will not be required for the coming year and you will not require the
London Board establishment for the Great Indian P’cninsula Railway for
8 months, that is, it will be disbanded in the month of July. You will
require it for the next 4 months. That means for 20 months you will
have neither the Great Indian Peninsula London Board establishment nor
the Enst Indian London Board establishment. For the East Indian London
Board establishment you spent Rs. 8,12,000 for 9 monthg lust year and for
the Great Indian Peninsula London Board establishment you spent
Rs. 2,86,000. That means that you spent Rs. 5,98,000 in 21 months. The
average per month is Rs. 28,000 for these two Boards. Now, you will not
require both these establishments for 20 months and you will be saving
Rs. 5,60,000. If you take the actuals of 1923-24 and deduct Rs. 5,60,000
from that, you get Rs. 14;98,000. 8o according to this calculation you will
require only Rs. 15,00,000 in the coming year to maintlain your London
Board establishments for the various railways. I, howaver, allow
Rs. 8,26,000 more and thus make Rs. 18 lakhs. I propose a cut of Rs. 2
lakhs. That is a very modest amendment and T hope my friend Mr. Sim
will have no objection to accept it. On the figures I Kave given it is

- quite clear that that establishgnent is really extravagant thcre. If you
examine the figures for 1028-24 and compare them with the figures for
1924-256, the budget estimates and the revised ecstimates of the same year,
you will find that you have gone miles away from the right figure of
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1028-24. 1 therefore trust that Government will have no difficully in
accepting this small eut.

Mr. @. @. 8im: Sir, I am sorry I cannot accept my friend Mr. Patel’s
mation. I also regret that I have very little knowledge myself as to what
the details are which make up the total figure which is to be voted. I
should like to eyplain that this is a matter in which no control is exercised
from India. The contract with every company includes a provision in
the following terms:

“In the working expenses of the company shall be included such sum or sums of
money as shall from time to time Le agreed upon lLietween the Secretary of State and
the Company as proper to be allowed in respect of the Company's office in London,
the office expenses, Directors' fees and salaries of clerks and servants, except so much,
it any, of the sum or sums mentioned in this sub-section which the Secretary of State
shall especially determine as chargeable to Capital.”

Mr. V. J. Patel: It is all the same votable.

Mr. G. @. Bim: 1t is votable. This is a contractual obligation of the
Government and the determination of the amount to be allowed under all
these different items is left under the contract to be settled by the Hecre-
tary of State. The House is aware that we have a Government Director
on the Boards of each of these Companies who looks after the recommend-
ations which the Board may make and it has always been left to the Sec-
retary of State himself to determine the expenditure in London. The only
explanation I can give regarding the variations of the figures is this, that
there are certain charges in connection with leave allowances, payments,
gratuities and other expenditure connected with the winding up of the
Companies which will have to be incurred next year in connection with
the Ureat Indian Peninsula Railway. (Mr. A. Rangaswami Iyengar: ‘' ls
that an establishment charge?’’) Not necessarily establishment charges
but payments due to the winding up of ‘the Company. They have to get
any special allowances from the day the Company ceases to exist and
the provision on account of tho Great Indian Teninsula Railway for the
next year is put at 2 lakhs. It was & fairly high figure this year but the
Company had already begun to make payments to some of their retiring
employees. I am sorry I cannot give any further information, but this
is a matter which under the contract has to be left to the Secretary of
State. It is a contractual obligation that it is impossible for us to avoid.

Mr. A. Rangaswami Iyengar: I am sure that the House will focl
thoroughly dissatisfied with the so-called explanation which the Honourable
Mr. Sim has given to it. He says that he does not know whether this
cut could be made or could not be made:. He does not say how this figure
of Re. 20,24,000 has been arrived at and he does not say whether the tak-
ing over of the Great Indian Peninsula Railway and of the East Indian Rail-
way by the State makes any differcnce to the total expenditure under this
tiead.

Mr. G. @. 8im: Tt involves the payment of terminal charges in con-
nection with the staff.

Mr. A. Rangaswami Iyengar: In which case, we should like to know
the calculations by which you have arrived at the figures of Rs. 20,24,000.
You have told tis that you are unable to give any further information. Wo
say that this House, which has the right to vote this sum, has the right
to say what it considers to be the proper expenditure that ought to be in-
curred by the Becretary of State in respect of these Companies’ London
Board establishments. It is oqur duty, now that these railways have heen
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[Mr. A. Rangaswami Iyengar.]

taken over by the State, to scrutinise the claims that are preferred on
account of the establishment charges by these Companies. I take it that,
notwithstanding the taking over of these two lines, the charges claimed
for establishments under other railways should have gone up on some
ground or other. My friend has not said anything sbout these particulars
and on the face of it it is perfectly clear that the sum which my Honour-
¢ble friend Mr. Patel has put down, namely, 2 lakhs, is the very minimum
thut could be saved by the Secretary of State if his officers are careful
enough to examine the claims for establishment charges on the London
Boards. He could certainly see that this' cut of 2 lakhs is carried out.
It is the duty of this House to convey to the Secretary of State its secnse
of what these establishment charges ought to be and it is his duty to come
to terms with the Railway Companies in regard to these charges because
they are votable by us.

The Honourable Sir Basil Blackett: Sir, the budget estimate for
1024-25 for these charges was, as has already been pointed out,
Rs. 25,20,000. The budget estimate for next year—and you must com-
pare like with like—is Is. 20,24,000, a reduction of 5 lakhs. That reduc-
iion is & reduction bebtween the estimate of this year and the cst'mate of
last year. That reduction does represent, so far as we are aware of the facts,
the savings that will come in the course of being effected us the result of
the taking over of the East Indian Railway from the 1st of Junuary and
of the Great Indian Peninsula Railway from the 1st of July. The
cxplanation that has been given to the e is one with which—]I am
not altogether surprised—they are not entirely satisfied. We are not at
‘he present moment in possession of the figures that are asked for. On
hehalf of the Railway Department—and I have Sir Charles Innes’ authority
to say it—I wish to say that we shall be very glad indeed to get full state-
nmentg as to what these figures represent and present them to the House.
Our control over this expenditure is exercised through the Government
Director who ig appointed by the Secretary of State and the Secretary of
ftate has the final word in regard to this matter. I do not think that
the figures before the- House justify them in coming to the conclusion
that thig cut ought to be made. We shall be very glad to place before
the House the fullest particulars as soon as we can get them. But I
would ask the House not to press for these figures now as they are not n
cur jpossession, and not to press this cut,

Mr, Jamnadas M, Mehta: Sir, when full particulars are available and the
House is satisfied that these charges are duc, a supplementary demand can
be made. But to-day in the absence of any specific and convincing
information, the House should not be asked to take a leap in the dark.
It appears to me that the mathematics of the Railway Board is at fault.
We find that Rs. 8,12,000 is the amount of the London Board establish-
ment' for the East Indian Railway in the revised estimates of 1924.25.
The whole of it must go from 1925-26 because that Railway has now
tecome a State line. And the Great Indian Peninsula Railway is to
become Btate property in the course of a few monthsy and if you take its
expenditure of the current year, it is Rs. 2,86,000. Most of that must
also go. If you add all these and deduct the total from the amount
provided in the Budget, the amount that we arrive at is certainly smaller
than is put forward in this demand, and the total excess that you are
chorging is (as I have tried to work out) 5'98 lakhs of rupees,
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The Honourable Sir Basil Blackett: There is a reduction of Rs. 5 lakhs.

Mr. Jamnadas M. Mehta: Then, Sir, why do you expect the House to
agreo to 598 lakhs more than are really due under the calculations
icvolved under these establishment figures, and therefore Mr, Patel, as
s measure of excessive caution, cub it down by 8 lakhs more, because we
worked out these figures together (Laughter) and we thought there might
be some other charge here and there which the Government might be obliged
to incur which we do not realise at present. But making the fullest
ellowance for this, if not 8 lakhs, we feel certainly 2 lakhs are due to be
reduced. Mr. Bim said he did not know the full particulars ‘but only
that Government had no control in this matter. That is not a very satis-
iactory position under which you come and ask the House to sanction a
grant, and therefore on the calculations involved the Demand should have
been 5'98 lakhs less than here, and 2 lakhs is thus the minimum this
House should agree to reduce.

An Honourable Member: I move that the question be now put.

Mr. President: The question is that the question be now put,
The motion wag adopted.

Mr. President: T'he question was:

“That a sum not exceeding Rs. 11,03,99,900 be granted to the Govertior General
in Council to defray the charges which will come in course of payment during the
year ending the 31lst day of March, 1826, in respect of ‘' Working Expenses: Ad-

ministration . '
Since which an amendment has been moved :

*“ That the Demand under the hoad ‘ Working Expenses : Administration ' (London
Buards' Establishments) be reduced by Rs. 2 lakhs.”

The question I have to put is that that reduction be made.
The Assembly divided:

AYES-—47.
Abhyankar, Mr. M. V.,
Acharya, Mr. M. K.

! Lohokare, Dr. K. Q.
Aiyangar, Mr. C. Duraiswami. .
|

Mehta, Mr. Jamnadas M.

Misra, Pandit Shambhu Dayal.

Misra, Pandit Harkaran Nath.

Murtuza B8shib Bahadur, Maulvi
Bayad.

Aiyangar, Mr. K. Rama.
Aiyer, Bir P’. 8. Sivaswamy.
Aney, Mr. M. 8

Belwi, Mr. D. V.

Chaman Lall, Mr.

Chanda, Mr. Kamini Kumar.
Cruwford,BCtJluuol J. D.

Das, Mr.

Duni Chand, Lala.
Dutt, Mr. Amar Nath.
Goswami, Mr, T, C.
Govind Das, Beth.
Gulab Bingh, Bardar.

Hans Raj, Lala.

Hari Prasad Lal, Rai.

Iyengar, Mr. A, Rangaswami.

eelani, Haji 5. A.

Jinnah, Mr* M. A

Joshi, Mr. N. M.

Kazim Ali, Bhaikh-e-Chalgam Maulvi
Muhammad.

Kelkar, Mr. N. C.

Mutalik, Sardar V. N.

Nehru, Pandit Motilal.

Nehru, Pandit Shamlal.

Neogy, Mr. K. C.

Pal, Mr. Bipin Chandra.

Patel, Mr. V. J.

Purshotamdas Thakurdas, Sir.
Rnhr;lachaudm Rao, Diwan Bahadur

Ranga Iyer, Mr, C. 8.

Ray, Mr. Kumar Bankar.
Bamiollah Khan, Mr. M,

Sarfaruz Hussain Khan, Xhan

Singh, Mr. Gaya Prossd.
Binha, Mr. Ambika Prasad..
Sinha, Kumar Ganganand.

Syam an, .
'I%k Kyi, Maung.
Venkatapatiraju, Mr. B.
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Abdui Mumin, Khan  Bghadur Lindsay, Mr. Darey
Muhammad. Marr, Mr. A.
Abul Kasem, Maunlvi. McCallum, Mr. J. L.
Ahmed, Mr. K. Mitra, The Honourable Bir Bhupendra
Akram’ Hus:un. Prince A. M. A Nath.
Ashworth, E. H. Moir, Mr. T. E. .
Bhore, M. .TlJ W. Muddiman, The- Hcnourable S8ir
Blackett, The Honomnble Sir Basil Alexander.
Bray, Mr. Denys. Muhammad Ismail, Khan Bahadur
Burdon, Mr. E. Baiyid.
Calvert, Mr. H. Naidu, Mr. M. C.
Clow, Mr. A, G, Rangachariar, Diwan Bahadur T.
Cocke, Mr. H. G. Rushbrovk-Williams, Prof. L. F.
Cosgrave, Mr. W. A. Sastri, Diwan Bubadur C. V.
Dalal, Sardar B. A. vaansf.ha.
Flammg, Mr. E. G. 8im, Mr, G. G
Fraser, 8ir Uorlon. Singh, Rai Bahadur S, N.
Giraham, Mr. L. Slauyon, Colonel Sir Henry.
]'lindlny. Mr. C. D. M. Tonkinson, Mr, H.
ilica Singh. Sardar Bahadur Caplain Webb, Mr. M.
tHnd-on, Mr. W. F. Wilson, Mr. R. A,
Innes, The Honourable 8ir Charles

The motion was adopted.

PROCEDURE REGARDING WITHDRAWAL OF MOTIONS.

Mr. Pregident: Beforc [ adjourn the House I think 1 should perhups
offer & word of cxplanation regarding the course which I took in putt ng
‘he request for leuve to withdraw o motion. The Parliamentary practice
fis that when sv  Honoursble Member, having moved s motion,
rises to wsk leave to withdraw, if that leave is objected to, in the House
ofe Cominong the question is put forthwith without further debate, and 1
propose to follow that course here. 1f it does not happen to suit conditions
in the Legislative Assemnbly then any necessary amendment to the proce-
dure cen be made in the Standing Orders. It so happens that never
Lefore has a request for leave to withdraw been objected to, and 1 did not
actuslly hear Pandit Motilal Nehru when he rose in his place. Therefore, I
want to make quite clear the procedure I adapt, and that I propose to
ndhere to, unless in good time the Select Committee on the Standing
Orders should take another view, which it is perfectly entitled to take.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
4%h February, 1925.
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